//

Vol. 249 Thursday
No. 31 1 August, 2019
10 Shravana, 1941 (Saka)
qT
PARLIAMENTARY DEBATES
OFFICIAL REPORT
(FLOOR VERSION)
CONTENTS

Motion for election to the National Institute of Mental Health and Neuro-Sciences
(NIMHANS), Bangalore (page 1)

Matters raised with Permission—
Delay in the production of ‘Vande Bharat Express’ (pages 1-2)

The inclusion of Bairwa Community in Delhi in the list of Scheduled
Castes (pages 2-3)

The incident of an ex-soldier being beaten to death in his house by unknown
assailants (pages 3)

Alleged disrespect shown to Hindi and other Indian languages in UPSC
competitive exams (pages 3-5)

Setting aside the principle of social justice in Delhi University as well as other
universities in the ongoing admission process (pages 5-6)

Non-utilization of %1500 crore sanctioned for Smart City Project in
Punjab (pages 6-7)

Need to give old age pension to persons of 60 years and above falling under
APL (pages 7-8)

[P.T.O.
©
RAJYA SABHA SECRETARIAT
NEW DELHI

Price : ¥ 100.00

-,




Need to observe Birth Centenary of Shahir Annabhau Sathe (pages 8-9)

Denial of 100 days work guaranteed under MGNREGA in Tamil Nadu
(pages 10-11)

Need to establish a major port in Ramayapatnam, Andhra Pradesh (pages 11-12)
Conservation of flood plains in the country (page 13)

Need to release water from Damodar Valley Corporation in consultation with the
West Bengal Government (pages 13-14)

The treatment meted out to citizens by BSF along the Indo-Bangladesh border
(pages 14-16)

Need for uniform SC/ST certificates in all States (pages 16-17)
Delimitation of blocks for better development (pages 17-19)

The plight of entertainment industry in India (pages 19-20)

Need for improvement in free legal aid services (pages 20-21)
Financial help for “Mission Bhagiratha” in Telangana (pages 21-22)
Green Diabetology (pages 22-23)

Conversion of NH 76E from Prayagraj to Mughal Sarai via Mirzapur into six
lanes (page 23)

Tragic death of a renowed entrepreneur (pages 23-25)
The loss of jobs in the automobile industry due to recession (page 25)
Regarding the Hareli Festival of Chhattisgarh (page 26)
Government Bills —
The National Medical Commission Bill, 2019 — Passed (pages 26-27 and 29-124)

The Unlawful Activities (Prevention) Amendment Bill, 2019 — The discussion not
concluded (pages 128-164 )

Regarding points of order raised by some members under various rules
(pages 27-29)
Regarding extension of sitting to pass the Unlawful Activities (prevention)
Amendment, Bill 2019 (pages 124-127)
Message from Lok Sabha—

The Insolvency and Bankruptcy Code (Amendment) Bill, 2019 — Reported
(pages 127-128)

Website : http://rajyasabha.nic.in
http://parliamentofindia.nic.in
E-mail : rsedit-e@sansad.nic.in



PuBLISHED UNDER RULE 260 oF RULES oF PROCEDURE AND CONDUCT OF BUSINESS
IN THE COUNCIL OF STATES (RAJYA SABHA) AND PRINTED BY PRINTOGRAPH,
KarorL BaGH, NEw DELHI-110005



RAJYA SABHA
Thursday the 1st August, 2019/10th Shravana, 1941 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

MOTION FOR ELECTION TO THE NATIONAL INSTITUTE OF MENTAL
HEALTH AND NEURO-SCIENCES (NIMHANS), BANGALORE

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY:; AND THE MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, I move the following Motion:-

"That in pursuance of section 5(1)(/) of the National Institute of Mental Health
and Neuro-Sciences, Bangalore Act, 2012, this House do proceed to elect, in such
manner as the Chairman may direct, one Member from amongst the Members
of the House to be a member of NIMHANS, Bangalore, subject to provisions
of the Act".

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION

o

SN ST eae (SR U®l): A4 {HTafT S, ggel g dia &1 didl S|
..(TEE)...

s Jurafn A Ao ST | L (@EE).. § 3BT el G| L (EET)... ST
S U9 SET enf enu 98 VI ...(HEe)...

SR ST geE: AU " A US "ecqul vy L (@EUE).. g3l arer
fear sgl (@@, # 8 el ML (@EE).

st wumfn # SUBl Frer g, I SY dS SISy . (FEEM).. &Il S,
i | . (@FEH)... Y UH A9 axd B die &1 Jidl Ad <81 81 . (aem)...
AR fAer| VA1 BRA B SRd F8l B (TaEm)...

Delay in the production of "Vande Bharat Express'

St ST ST (AR AU HEIGd, A U WA, "l St & Heiee
'Make in India’ & IR Times of India # ®81 T & R @ W dgd =d A
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gs & ¢7-18, RM®r WiseM a8 @l Integral Coach Factory (ICF) # & &1
g, BRI HIE H UYE HAl Sff 9 USell $H-18 TN A YR Bl BN siel fowrd
off 3R QT & ANl A, IR 7 SH B Wi W far | IR Yed w1, 2020
d®d QA 10 IR ¢ =AM @mEdl €, offdhd o FAd H o ' 7 fH gH-18 @I
UrSdeE b1 B 45 Sl | P8I O BT & b I9d design ¥ B Teds o
Ik FO parts el Al XE €1 WaR I' 4 § fb {B Multi-national companies
2918 B deX URhAl # IRGR 9T WSl BT Bl TIN B Iel &l "B,
29-18 'Make in India’ &1 99 IHA YIN €1 T SEAT dRdT € fb R 39
yiolae Bl She B Bl Dl YSIF < H Tl Y81 77 a1 fHdl Multi-national
company &1 39 BT B2 9 AEAdEl Uoae dI delay dRE @ Bl AT
G S TR 87 ¢9-18 WRAN Yod & foly game changer ¥, AT ¥X TRRC
A O B AEIRA T H AUS WEFH W Sl A8l g b ¢H-18 Hielde @
g 8 T ®, SR T ', @ SHPT BRU KT © AR BI db ¢H-18 BT IdeT
iR I go 8 e # WER F & S @ gl

The inclusion of Bairwa Community in Delhi in the list of Scheduled Castes

it IFHFAR FAT ([TSIRAH): FUIART FEIGY, AT Ge1 AUAT A0 IS BT AW
e, s9d oIy 9gd-9gd g=gae | IoRYM Ul & dRdl WS & Al el 9,
T Phadl STSEl & g dfed Aol A U W, AU SN SR AN b
v ama @ 21 STl W ot # 21 ol 3040 I W d AN I8 WS
R B B 65 B T ) B LS o1 B o1 B B =t 0 B s 11 01 B B T 1
g1 a1 A, I ORAM SR #E yo¥ H &l AT Srgyfad S # S g,
Wfd ol a9 S fdoell WH Moy &F H Srqfud Sifa @ gE H e et
far T 2, 99 & srggfua Snfa @ & # wfid FRA @ S ufear € S9d
TEd MY YA ST AANT b HEH F I AT &1 qd P dl& (ol bl
WHR & Aegq q A dw WPR $ & 7 & U AT T 8, oAl
2013-14 ¥ 9§ AM fdd &1 ¥ AN S A @ dee # 3w I g, e
i ofd @ Al b e} Wi B @Ry, 9 ford wEret ¢ € 3R Sl
e W I8l Y& @ ¢ AfwH & anfed 341 & dEd Sl fRWAN g, S
JEd q AW T WRT IMUG AT ¥ HAG A R § fF Ier 9gd feAt @
S AMAl WS €, SH R BRAS PRb ISP AJG(ad ST DI gAl H MHA
fpar Sy, e=gare |

FARY o @Ramn): wEy, # Wi @ 39 vy 9 dag #Ral gl

o gl § 9ol & SHeR! iR AFeeE & T te favy gamr @medarn
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foa snfa & @ SreT &, SEdT SaE WRGR o, offed # RRAET & A
e favy We wU d FeA dEdl § (b IS9P U TP U &1 su6e fog
State Cabinet approval, State Assembly approval & dI€ @8 ¥ recommend &BIHY

I&1 Registrar of Census & U ST IHF 16 AUSYeS HRE BT AT ASYeS
oTed BeE, S O SfeE 8 S9d ™ Sw, SHal RIeRe 89 $ 9 A
Cabinet ® STUT| Cabinet & WRT &8N & a1 fawa uiferamie # smywm | wiferamie
H URT BN & /G 98 BIIT g9 SQI, 3R UMGAme ¥ uiRd T80 gon, dl
RE QM| J€ Ugd &1 84 @ I81 W SIS PR I8 Ped © D Sl Bl
59 Al H SISl OY, I8 Hed A GAN] B qHEM el srml el B SIR
U B UH AgWd <l B

A IMHAR A AR, IeIH IE UhAT I PR Al B

Mt wmfe: e €, oredl £ oFR w9 UikAr ¢ B S &, 1 WEl
s ®E Uiy & ¥, gdferw ¥ allow fHarl sft #+fiw wr St

The incident of an ex-soldier being beaten to death in his
house by unknown assailants

SHRI MANISH GUPTA (West Bengal): Sir, thank you for allowing me to speak
on this. A serviceman, a retired army personnel was beaten to death in his house
in a North Indian State on 27th July. He was attacked by a bunch of miscreants who
entered his house and broke his head with sticks. We all know that the Army is a
force which protects the nation. They don't fight what they see in front of them, but
they fight for those who are behind them. They have love for the country and the
people of India. So, | would request, through you, Sir, that a proper investigation should
be done into this incident and the miscreants who caused this be brought to book.

MS. DOLA SEN (West Bengal): Sir, | associate myself with the issue raised by
the hon. Member.

Alleged disrespect shown to Hindi and other Indian languages
in UPSC competitive exams

st g Rig aigg (SR Uk AFEE |uMfa S, ¥ fUoo 9v 99 e
AT AT FERT AT Ui wlensi # vl Jo1 3= WReI Wil & Uiy
@ AR Bl Vg WRRR I Pl IR eI & ARIH H WWBR BT AN NP
[EEe




4 Matters raised [RAJYA SABHA] with Permission

AR, ST & U UA B Igare T A AT S €, Sl qHEE: Terd
AT A H A AW arell BT €1 U # et o Aurdt v & o \arat o
el IR <A1 B B OGT 21 94 Fard & Ted 8F, d SR fed ot ueR
q wEl T8 gahar g

AR, WY e Wl ™M B WEl H I AT /e Iarexvl 4

SMMUdh ATHA, - P A IEAT AT é:-

siafdee ufoRiy errar e orRrar IudY ITJews 142 & N Hagie wfed
B URRIY @A g @ dRE BRI T8I B ADdl |

EEId W B g RGBT 3fdRer I B HHIEIs $ gie 83|

UL, 379 TP BT AT Ul [AETe ekl AU Ferar R foriad

gl

W e & el & rd &1 el

qIER, 39 ATl Bl o) Padd Tl SRJAT WY dld Jdl AN P SfEHRT
2 91 §ahd g, Rl &1 B Ubwe A STd T FHs GhdT 8, T Il bl
21 7=IaR, 2010 # Rl dom oy wWRy wiwielt @ et &1 uferd 20 wfoRra
g1 3R C-SAT @I N & d& ¥§ Hcd-Hed 2018 H AA 2 Ui 8 T §l
AR, T 99 @ 1,122 U Fafd gy 9, e et i daad 26 @
I IR WAl & A 27 URRERT A1 AR, IW P AN ygE HAl S,
Mexviiy e A&l S 5/ Bl SRS Ha aryar fpell iy syt A fel
d dlerd €, Al 130 RIS QAN B M1 Herdr del 8 Sdl 81 WY 30
<9 # Rt 9fkd @t AW qedl R AR & vsEE @ ReR 21 9,
AR AT WAEE B TS &1 o § WHR ¥ AN #xal g (b e dar afdas
ulem # Civil Services aptitude Test I Tcblel FHIG HRY| ORI, Jel U A
fe=lt Jorr o= Rl WRd Wi g =Ry, R orfare SRl Wi # '
IRY | ..(TEH)....

st |gumufer vy Rig Ieg St 999 &€ 99 8 T I8 W s H
R

3t farr < dgedY (M) HElew, # s faw¥ & A1 W Bl Adg Bl

g |
S T TRt (W FERE): qeley, § W 59 vy & Wy W@ @1 g
FRal gl
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1. fIh™T Ferd (TERT): FEley, § WY 39 vy & 91 Wi Bl ddg Bl
=
Setting aside the principle of social justice in Delhi University as well as other
universities in the ongoing admission process

A1, AT FAR 3T ([NER): WU HEIey, 9 31U A1eqq 9§ [eq B 3R A
TgeRS! fAfiRer WEd @1 &IF U MR Wy @1 ok ang w1 aEd gl
W, vl facelt fvafdenera @ AWieT 9d 2 €1 @ dd Sl AR HdeTe Argdm
Bl &, 9HINIG =T @l S Udh Y9d I8 § B R QENI-UHC], SR 3R
319 Seeygud unreserved categories H AT €, A g8 unreserved ¥ Ee BT 3MR
gt 94 dicw different categories # ST | faeel fawafdeney & faf=r fawmt
¥ BT WA Sooigd 8 8T 21 Bulletin of Information ®sdr €,

"The merit list will include SC, ST, OBC and EWS irrespective of category that
meet the criteria of merit for UR whereas at the ground zero level it is being
violated'. | would urge the House, through you, Sir, that the hon. HRD Minister
must intervene and make sure that the idea of social justice is implemented in
letter and spirit. Thank you.

MR. CHAIRMAN: Jhaji, you please meet me personally. | also happen to be
the Chancellor of Delhi University. We will discuss it and then take it up with the
University.

ft YoM R Wy USw): WEly, § 39 vy & A WI B ddg Hl

2l

3t IMGAR JAT RIORAM): FEed, A 59 v & 9y @i P dag dRal
2l

#t TR Rig galt (doie): wEeg, § N 39 vy & 9y @i @ dag aRa
2l

SHRI B. K. HARIPRASAD (Karnataka): Sir, | associate myself with the issue raised
by the hon. Member.

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sir, | also associate myself with
the issue raised by the hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the
issue raised by the hon. Member.



6 Matters raised [RAJYA SABHA] with Permission

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI VAIKO (Tamil Nadu): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI SUBHASISH CHAKRABORTY (West Bengal): Sir, | also associate myself
with the issue raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with
the issue raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | also associate myself with
the issue raised by the hon. Member.

SHRI K. C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the
concern raised by the hon. Member.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, | also associate myself with the
concern raised by the hon. Member.

SHRIMATI SAROJINI HEMBRAM (Odisha): Sir, | also associate myself with the
concern raised by the hon. Member.

Non-utilization of ¥1500 crore sanctioned for Smart City project in Punjab

sit vaq wferd (UoTE): W), # oMUd HIgH 9§ USd & W 8¢ UH d98d 99
S P A R B gl H ARl PR Bl I8 gjde o b S we (i
Uoie ®, 9 Ulolde @l YOId WYl [JBr HAT SaRT ¥ERl Bl WIe F9 M
IR wERAl B WE g9 & fofw 83 | sHd Sfdid Wl Wl & e &
fou gt o, O doie & A weR, O s MR |red, S e TRI
g Sk Rl &1 7ol €, U g8 X A, ORI RIIMI, Sl hosiery T Wrex
g, 9% foy ag fowg ufag 2 9 o, &R Mo=R, S Wicd &9 8, a8 ol
¢ forg dfg g gl 9§ 2015 ® 1500 FRIS HUT IMdfed BY, S° $hg WHR
7 issue o, sanction T, TR USY WRSR & IRIBAN ¥ I8 BM I YH
TE 8o ¥ WX, W Rt # At @ o, v, dfer 9ws, wie osed,
TS USHeM, B A, WY 8 AR A &g faRiy gfeemd, 5= community
center, JERIUVI, ¢ftheh, $H®I Adog I8 © [ WERA & Siad HI w4 Jlaen-
O g1 3R SFdT law abiding 9T ft €1 $9d 3fRid awareness programme
A & 5 U BrE BT U BRI, o wedd BT Ul PRI | AR, $HD (Y
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RIRT # 50-50 @1 ratio &1 AP AR A F IESE UG ARBR AU TAR
yfoerd &t STt RE B # e "W 9§ e e fe g A AhT § fo
Td urfeia™esdt & a1 a1 fR officers @1 delegation Ui # WS SITQ | <Rt
B AGERIA F qA & U g8 w4 dioige ISl | 9ol 3R AR Bl giaamd
e, S $g WWeR arEdl 2l

Need to give old age pension to persons of 60 years and above
falling under APL

SR HEHI WA ([FBR): QUM Aelqd, § aMud #ead 3 W g6 AR
gfedl @ 9 |ed d @A AEdl gl WROR gg UM AoEl Gan §, s
S g¢ oMl B BX el 400 U fefd € 99 2011 & Wd & fewd A e
ARBR AT BT a9 NGRSl 8, 980 IR U @il &, o1 f 98§, gdlaa
NG €, AT 7 WBRI AR Bl AW AST o UKl | Sbr A A H AL
BT B dolg I IR WeR T Td Bha 39 A fear € 6 w9 @
dfiva # g @ vdive # g, 9 ovR gg UeH ANE & A o @ed € d
fBR W@R 60 W & THM el Td gfedl @I 98 T @zl WG AEH b
fT 100 ¥W, 200 JUA AT 400 FUY Fgd ARM IWAT T, IFA J IfUT d8d AR
FH PR A T

Aeled, # oMUd WEH W WHR ¥ I AR ddl g [P B w®e 9
B8R WRBR 7 60 AT & ANl Pl gg UIE ASH BT oM < BT BM (BT
g S WRE W W W H WIR I8 BM I [ W ¢ T g6l B Ho U0
<, d@if d SUl SRl Bl GRT P b |

35 ot s S O (a0 e Gileans 1(e) B IESYS magina T
o G0 @Sl i 13,5 S o uls BeS)) gsp o b oS AT )
=S 2011 08 e e g g e e g S USRS Al S
b S 2 @0 S pu 02 S (saSin) 6S e O w Slea S 4 g
G g G &) (o L G S (Gp e S S !
- S eadld S iliag
Un Ge & @ Ssloy o aS bS Jus gl g &) 2 JS pu Jlg
Ml s oo e B o8 S Sl G350 13,5 Sleyunuedler )b

sas) Seela - ooy Sus 235 058 0 sk S J gl

tTransliteration in Urdu Script.
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o b S o e Gl o 2 eS) e S ) e Jads s s st o)
o &) S A8

crhoaSunen SP R M pu uwdhug SOl ga s dya
(S SIS 52028 1S Sl 35 1355 S oS S gl 5 S5l
r 43S S g aSn sl A5 naS £ SalSe S pusp e U e gk @
5 S s S U5 s gl o5 ASE (22

(35 )

st fawera oTgR (fBArd uewl): #eley, § Wd @l 39 vy & WY dAdg
FAA AR, H ¥E A Al g P ufeufa wEM, B8 9N & aig Sdl
T e B

il BT 9At (B<iRTTe): FEley, # W WA Bl 39 9y & A1 Adg ddl
=

sfhrelt SR 2w @nfeem): weiey, § Nt W @ =9 Ay & 9 ey
FRal gl

Mt ST g (ST URE): Heiey, # W W @ 39 vy & Wy ddg
FRal gl

Need to observe birth centenary of Shahir Annabhau Sathe

31 fog §. Sewge (AERTS): AFFR- [EUid Sfl, TSl &1 dRRI Tdh 3R
g SR HERTE # S §Y < & al HEM WYdl Bl 39 WRULCaH &1 87 S
g & o dieu 91 TWmeR fded ST @ guafafy §, WR 59 gfofd-aned
I BT e W OAET A, W WHI R AR SR W <@ $ Sufer, difed,
PN AT B de1 B WR &A1, U W@ MER SAVOTHIS |16 Bl STH-2rarea]
BT Al S URY B R B

AR, B9 99 Sd € 5 o A 9 At 3R aHIe-dal & &F
d ar oM fear € o, AR S A S-stietei @1 W Whedgdd g
fpar iR S9&T T-Idrd! 99 oMl | URW Bl & | 9ed bl IS Ul el
BN, TR VUMM A6 1 AU HH Mg # & 35 U fow, 14 At
B I DI, I Aed o, 13 FU-HUE o &R w9 9 Wifdd w9 U9,
q9 SS9 9HY BT TP yara-guig i forar| giarer, 1 fe WeRTE & ATl @l
st &R Gl @ Uh WERT §, U 10 Uarst & x@ar W 9 & 91 S
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S-geY T B I Al U UG W @I, Safe a8 vy S99 WHI & ardERol
d TE o1, WR 99 'H Sd T dur "ISidar Ul B QW SRET Hidhe
AR AHE STH1 VS e, S fe Pl AYER 2, S gW owd I o o
Sfa-Fay | FUWR IsHY AMING FHREAA & oy = fu ot &1 &M
a1, U 98d fagaM Wiie@aRT iR TS & oy FRild AfR®dR] # =4S
A B AR Bl 2

AR, § U AIEHH ¥ dbad oM I 39 WA H @ d9edl gl gl
| ¥8 & 6 STd |t &1 9w & QA Al § smae e Sl gER,
AT ThsHl H ITaI Wia d v sfed-aied e &1 i fear Sy, arfe
qE IAUUHISG WIS b A A UgEFl SMY| IS ArpAr fade S B W SR
T SR o drel At # Sl Wfuaedl " Smedl, w®ife o faT St
I B, Wl [T IfUUMHISG WIS B STH AT ATl AGARI ST Bl -2l
P qHY 3 & ARG BRAT © B HERTE & MR H ST ST9-4[ &, e
fe™ a1 o € iR Jg & AUl #, OEl WX SHdT GIE-AhR el o,
IABT W TH ML FIRS & HY H J@ld PRAT AEeID o | AUBT Igd-98d
SEICICE

sft MR TBY AEe (AERT): A8y, # I P 39 A9 & A1 Adg Hl
2l

At fmr & dgede (e HEley, # W WA @1 39 vy & A deg R
2l

it faorr et Rig aR (SR Uew): A8y, # ff Wi @1 39 favy & e
dag PR T

it 2T Riw geg (SR uee): AEey, | ft Wd @ 39 Ovg & 9y deg
FRAT gl

1. fI™T Ferd (TERTY): FEley, § WY W B 39 AWy & A dag Bl
2l

SHRI KAILASH SONI (Madhy Pradesh): Sir, | also associate myself with the
Zero Hour submission of Shri Sahasrabuddhe.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | also associate myself with
the Zero Hour submission made by Shri Sahasrabuddhe.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with
the Zero Hour submission made by Shri Sahasrabuddhe.
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Denial of 100 days work guaranteed under MGNREGA in Tamil Nadu

SHRI P. WILSON (Tamil Nadu): Mr. Chairman, Sir, we have the Mahatma Gandhi
National Rural Development Employment Guarantee Act enacted in 2005. About 13
crore rural households depend on MGNREGA. It is the largest work guarantee programme
in the world enacted in 2005 with a primary objective of guaranteeing 100 days of
wage employment to rural households. Sir, the Act aims at addressing causes of chronic
poverty through the works that are undertaken and thus ensuring sustainable
development.

When the Act mandates for providing not less than 100 days of unskilled manual
work as guaranteed employment in a financial year to every household in rural areas,
as per their demand, there have been large-scale complaints from NREGA workers that
100 days employment is not given to them. And, even for the work done by them,
their wages are not paid on time.

Sir, to our party President, hon. Leader of Opposition in Tamil Nadu, Mr. M.K.
Stalin, when he was touring in Vellore for election campaign, a lot of workers complained
that they were not being given 100 days of wage employment and even wages were
not being paid properly.

Sir, the core objective of the Act is not only to create productive assets of prescribed
quality and durability but also strengthening the livelihood resource base of the poor.
The workers have the legal right and the Act mandates for providing employment for
adult members of the rural households. At least, one-third beneficiaries are women.
Therefore, through this august House, I request the hon. Minister of Rural Development
to find out the reasons as to why this Act, which guarantees hundred days employment,
is not being implemented in true letter and spirit. And, also find out as to why there
are complaints from the workers that they are not being paid wages as per the Act.
I also urge upon the hon. Minister to call for report from the national level monitors,
in this regard, from Tamil Nadu.

SHRI VAIKO (Tamil Nadu): Sir, | associate myself with what the hon. Member
has said.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with what the
hon. Member has said.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | also associate myself with what
the hon. Member has said.
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with what
the hon. Member has said.

MS. DOLA SEN (West Bengal): Sir, | also associate myself with what the hon.
Member has said.

Need to establish a major port in Ramayapatnam, Andhra Pradesh

SHRI G\V.L. NARASIMHA RAO (Uttar Pradesh): Mr. Chairman, Sir, through this
intervention, | would like to draw the attention of both, the Central as well as the
State Governments, towards the implementation of Andhra Pradesh Reorganization Act.
All the educational institutions, under Thirteenth Schedule, have been granted to the
State. But, under Thirteenth Schedule, some infrastructure projects were to be taken
up. One of them is regarding construction of a major port at Duggirajupatnam in Andhra
Pradesh. But the Central Government had already informed, about three years ago,
that this is not feasible and the State should suggest an alternative location. And,
to the best of my knowledge, this has not been done till date. As a result, this major
investment infrastructure proposal from the Central Government is still waiting because
of lack of nod from the State Government. | would urge upon the Central Government
to take initiative and consider selection of Ramayapatnam for setting up a major port
in Prakasam district. This port would not only be viable in Prakasam district, but this
will also benefit the backward regions of Andhra Pradesh, including the Prakasam and
Nellore districts because the location of the port would be somewhere between these
two districts. So, | urge upon the Central government to take a suo motu initiative
and ask the State Government to facilitate construction of a major port in Ramayapatnam.

Now, Mr. Chairman, Sir, with your kind permission, | would like to speak in Telugu.

* Mr. Chairman, Sir, construction of port in Ramayapatnam, Andhra Pradesh is
feasible as there is a provision in the Andhra Pradesh Reorganization Act. Though
it is mentioned in the Act that the port has to be constructed in Duggirajupatnam,
Andhra Pradesh the Central Government has already informed, about three years ago,
that this is not feasible and the State should suggest an alternative location. 1 would
urge upon the Central Government to take initiative and consider selection of
Ramayapatnam for setting up a major port in Prakasam district. This would benefit
the people of both Prakasam and Nellore Districts. Investments of rupees 50,000 crores
is expected by construction of this port. So, | urge upon the Central government to

*English version of orginal speech delivered in Telugu.
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take a suo motu initiative and ask the State Government to facilitate construction of
a major port in Ramayapatnam. All the national educational institutions sanctioned
under Schedule XIII of the Andhra Pradesh Reorganization Act have been granted
to the State by the Centre. In the same way, Railway Zone was allotted to Visakhapatnam.
Vizag-Chennai Industrial Corridor was also developed. The Centre has taken up building
of new Airports and expansion of existing Airports. The Central Government has fulfilled
all its promises and hence, | urge upon both the Central and State Governments to
take initiative towards construction of port.

Thank you Sir.

SHRI'Y.S. CHOWDARY (Andhra Pradesh): Sir, | associate myself with what the
hon. Member has said.

SHRI C.M. RAMESH (Andhra Pradesh): Sir, | also associate myself with what
the hon. Member has said.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | also associate myself with
what the hon. Member has said.

SHRI PRABHAKAR REDDY VEMIREDDY (Andhra Pradesh): Sir, | also associate
myself with what the hon. Member has said.

DR. K.V.P. RAMACHANDRA RAO (Telangana): Sir, | also associate myself with
what the hon. Member has said.

MR. CHAIRMAN: As the hon. Member has himself translated, there was no need
for interpretation. What he earlier spoke in English, he later spoke in Telugu also.
All those, who want to associate, can send their slips. To associate, one need not

stand. They can simply raise their hands and send a slip. ...(Interruptions)...
SHRI V. VIJAYASAI REDDY: But, Sir, you are not looking at me. ...(Interruptions)...

MR. CHAIRMAN: There is no need. It will automatically be done.
...(Interruptions)... 1 am not supposed to look at you, you are supposed to look at
me. ...(Interruptions)... Mr. Vijayasai Rededy wants that the Chair should always look

at him. | will keep it in mind.

Now, Shri K.T.S. Tulsi. ...(Interruptions)... Shri K.T.S. Tulsi. ...(Interruptions).
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Conservation of flood plains in the country

SHRI K.T.S. TULSI (Nominated): Mr. Chairman, Sir, through you, | would like
to bring to the notice of this august House that two non-invasive schemes for perennial
natural mineral water and non-polluted bulk water have been initiated by the Nobel
laureate Prof. AJ. Leggett and Prof. M.S. Swaminathan. They have worked out the
availability of perennial sources of water which are lying under the forests and in
the flood plains of the rivers. As we know, floodplain aquifers are an incredible source
of natural water. On the one hand, we have 70 per cent of all surface water available
in rivers and lakes, which is unfit for domestic use, on the other hand, floodplain
aquifers are an incredible source. The natural recharge from monsoon rain and late
season floods' storage, without losing any evaporation, are lying in the aquifers of
our rivers and forests. There is local sustainable perennial source of bulk water for
our cities. All the needs can be met from these schemes. The other source of unpolluted
natural water, which underlies the forests, percolates through humus and leaf covers
picking up underground aquifers. This is natural mineral water. Since this is high quality
natural mineral water, purely for drinking, we need only two to three litres a day per
person. Most of the cities requirements can be met through this. In cities like Delhi,
we have a ridge, which is an aquifer. In Bangalore, they have Bannerghatta National
Park. Mumbai has Borivali National Park and Sanjay Gandhi National Park. These are
amazing benefits in the health sector. There will be huge health and economic benefit
if these schemes are given due attention. Most importantly, such an initiative can also
help protect both floodplains and forest aquifers. We need a very stringent law and
there is a need to declare floodplains as water sanctuaries. Thank you, Sir.

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, | associate myself with
the issue raised by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the issue
raised by the hon. Member.

Need to release water from Damodar Valley Corporation in consultation
with the West Bengal Government

SHRI RITABRATA BANERJEE (West Bengal): Sir, through you, | want to raise
a very important demand for our State. The Damodar Valley Corporation is releasing
excess water every year, resulting in severe floods in different areas of West Bengal.
There is an urgent need to reform the DVC which releases water from its different
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[Shri Ritabrata Banerjee]

barrages leading to the flood like situation in our rain battered State. The DVC barrages
are quite old. They are not cleaned or dredged from time to time, which has resulted
in sedimentation. If proper and modernised dredging had been done, then, another
2,00,000 cusecs of water could have been stored there. The hon. Chief Minister of
Bengal has been raising the issue of water release by the DVC time and again. Due
to the demography and the geography of Bengal, water from the Western part of the
State and the Northern part of the State enters whenever there are rains in other parts,
flooding our State. The DVC is doing its main business in our State, but it is causing
floods by not holding water to its capacity in the dams on a regular basis. For the
last three, four years, on an average, the DVC has released up to 2,00,000 cusecs
of water causing floods in more than hundreds of our blocks. This is happening because
the DVC dams have failed to hold the water to their capacity. Now, dredging and
modernisation also at Farakka is creating problem resulting in the rivers of North Bengal
to flood the hinterland. This is an international issue because most of the rivers of
our State flow to Bangladesh and then to the Bay of Bengal. So, | urge the Government,
through you, Sir, that this needs to be taken up on an international basis when there
is a bilateral meeting between India and Bangladesh. This issue, dredging and
modernisation on an international basis by both the countries, needs to be taken up.
The State Government needs to be consulted before releasing the additional water.
The DVC needs to sit with the State Government on an immediate basis. No water
should be released without prior consultation and intimation to the State Government.
Man-made floods must not cause sufferings to the people of our State and it needs
to be checked immediately.

Lastly, through you, Sir, | will urge upon the Central Government that this is
a very serious matter. The DVC must not release water without consulting our State
Government. The Government has taken up this matter. Through you, | once again
request the Government to look into this matter on an immediate basis. Thank you.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | associate myself with the
issue raised by the hon. Member.

SHRI SUBHASISH CHAKRABORTY (West Bengal): Sir, | also associate myself
with the issue raised by the hon. Member.

The treatment meted out to citizens by BSF along the Indo-Bangladesh border

SHRI ABIR RANJAN BISWAS (West Bengal): Thank you, Sir, for allowing me
to speak. Sir, I will be speaking in Bengali. * Hon'ble Chairman Sir, at the outset |

*English translation of the original speech delivered in Bengali.
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want to thank you for permitting me to raise the issue of citizens living along Indo-
Bangladesh border. Sir, the people living along Indo-Bangladesh border have been
suffering from various crises, of which | want to present a few painful ones before
you. Sir, the Indo-Bangladesh border is 4156 km long and is the fifth longest border
in the world. Out of the total, 2217 km is within the state of West Bengal and touches
almost half of its districts. As per an agreement signed in 1975, no defence infrastructure
can be built within 150 yards of the zero point of the border, to which India has some
reservations. However, to honour the agreement, barbed wire-fencing have been placed
at all places on the Indian side at a minimum distance of 200 metre from the international
border and at many places, it is located even at a distance ranging from 1 km to 1.75
km. Sir, it has led to a complex situation. Agricultural land totalling lakhs of hectares
belonging to lakhs of people are now outside the fence; even some villages and
residential accommodations are now situated across the border. It has made lakhs of
people reeling under great stress and pain. It is living like a foreigner in your own
land. | am trying to present their immense suffering before you, Sir, in the hope of
alleviation of the pain.

Hon'ble Sir, the only way to reach one's village or agricultural land situated within
the Indian side is to cross the gate at the barbed-wire fence. But in the case of West
Bengal, the distance between the main land and the gate ranges at an average of
4.5 km. So it is quite a hard task to reach one's village or agricultural land. The problem
is even deeper and lies elsewhere.

These gates were kept open, just a few years ago, from 6 am to 6 pm every
day. Now at the borders, especially at the border areas along Gede, the gates are kept
open during three time slots - from 6 to 9 am, from 11 am to 1 pm and again from
3 to 5 pm. What happens if there is an emergency medical case owing to snake bite
to the farmers, heart diseases, cerebral stroke, fire or conditions of pregnant women?
They have to wait a long period before the gates are opened and at times great damages
befall them.

st wumfer: emuer ueAr & 8, e g

SHRI ABIR RANJAN BISWAS: * | want to draw your attention, Sir, to these
problems.

Sir, there is a lack of farm hands in the villages of West Bengal these days.

*English translation of the original speech delivered in Bengali.
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Elderly farmers are therefore compelled to till their lands. In order to reach the gates
at 6 am for the said purpose, they have to first clear the bushes and wild shrubs
around the border for about 1 to 1.5 hours.

SHRI SUBHASISH CHAKRABORTY (West Bengal): Sir, | would like to associate
myself with the Zero Hour mention made by the hon. Member.

MR. CHAIRMAN: Shri Digvijaya Singh; not present. Shri Vishambhar Prasad
Nishad.

Need for uniform SC/ST certificates in all States
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Delimitation of blocks for better development
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*Not recorded.
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*Not recorded.
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The plight of entertainment industry in India

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, according to a recent
Bloomberg News Analysis, India is likely to have the world's largest workplace by
2027 with a billion people aged between 15 and 64 years. There are professional
individuals like lawyers, Chartered Accountants, scientists and many such individual
professionals in India, who are very, very senior and very capable people, a lot of
them are present in the House here. But, today, | am speaking of professional individuals
of the film industry, or the entertainment industry, to be precise. Sir, these people are
paying professional tax of 42.7 per cent, while the private companies are paying the
tax of 27.8 per cent. The pressure of this heavy tax system and the pressure of the
enforcing authorities are very discouraging to these highest tax-paying individuals and
law-abiding citizens. The Indian film industry is an infrastructure-based industry and
every sector is interlinked. The growth of the film industry, therefore, promotes growth
at several layers and contributes to overall economic growth. Indian films, their
world-wide, release reach out to approximately two billion people, including the Indian
sub-continent, Indian Diaspora and international audience world-wide. Such a massive
outreach to about one-third of the global population is a massive platform to showcase
India and its talent to the world. The Indian film industry supports the '‘Made in India’
initiative and seeks to go global, not only by mere portrayal of Indian films abroad
but by being the preferred destination of international studios for their content, creation
and post-production. Unfortunately, foreign units find it difficult to get permission due
to absence of single-window clearance which is hindering the prospects of so many
people who could get employment. A very famous Hollywood actor refused to shoot
in India and he said to the media that it is impossible to work in India though there
are many areas where international films can ... @& & |

sit Wt 2, *mu <A W <RIyl What is your suggestion?

SHRIMATI JAYA BACHCHAN: Infringement of creative intellectual property is
rampant and India is ranked as the second largest offender of intellectual property
in the world.
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it o IS (TERTE): AEIGY, d AT 9ew gRT S U favy |
B TEE AT g

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the Zero
Hour submission made by the hon. Member

MS. DOLA SEN (West Bengal): Sir, | also associate myself with the Zero Hour
submission made by the hon. Member

MR. CHAIRMAN: Shri R.K. Sinha; not present. g &I R8T St &1 Bt SE
ATel TH HRYI

Need for improvement in free legal aid services

DR. L. HANUMANTHAIAH (Karnataka): Sir, the Legal Services Authorities Act
was enacted in 1987 for free and competent legal services to the poor, Scheduled Castes,
Scheduled Tribes, women, children, victims of human trafficking, the disabled, workmen,
persons in custody or in Protective Homes. Sir, 8.22 lakh people are benefited through
legal aid services across the country between 2017 and 2018. Sir, in 2018, the
Commonwealth Human Rights Initiative (CHRI) had come out with a report that per
capita lawyer ratio in India is 1:736 which is better than many countries in the world.
There are 61,593 panel lawyers in this free legal aid service in the country which is
one legal aid lawyer to 18,609 population or 5 legal aid lawyers per lakh population.
The lawyers engaged in this are usually on ad hoc basis. If they are made full-time,
definitely the free legal aid service will improve and the level of commitment among
them will also improve. There are cases that are withdrawn from these lawyers. On
account of that, these poor people who are seeking free legal aid services are being
denied justice in the country. Because of that, quality legal aid services are not reaching
to these sections of the society. So, | urge upon the Government, particularly, the
Law and the Parliamentary Affairs Ministries, that the Government should select and
empanel quality and committed lawyers and increase their honorarium because the
honorarium is very less in free legal aid service cases. They are not taking interest
and are not giving quality legal aid service to these people. And, because of this,
the needy people are not getting quality legal services across the country. In all the
taluks, districts and States, these legal aid services are there but the needy people
are not getting it. The Government has to look into that and increase their honorarium
and empanel competent and committed lawyers to these legal aid services. Thank you
very much, Sir.
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SHRI K.C. RAMAMURTHY (Karnataka): Sir, | associate myself with the matter
raised by the hon. Member.

SHRI KUMAR KETKAR (Maharashtra): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI SHAMSHER SINGH DULLO (Punjab): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | too associate myself with the
matter raised by the hon. Member.

DR. AMEE YAJNIK (Gujarat): Sir, | too associate myself with the matter raised
by the hon. Member.

KUMARI SELJA (Haryana): Sir, | too associate myself with the matter raised by
the hon. Member.

Financial help for ""Mission Bhagiratha" in Telangana

SHRI V. LAKSHMIKANTHA RAO (Telangana): Sir, the newly formed State,
Telangana, normally suffers from erratic monsoons that has resulted in drought-like
situation in large parts of the State and people suffer for want of safe and sustainable
piped drinking water supply free from fluorides.

MR. CHAIRMAN: You are not supposed to read. This is Zero Hour.
SHRI V. LAKSHMIKANTHA RAO: | am referring, Sir.
MR. CHAIRMAN: | have no objection.

SHRI V. LAKSHMIKANTHA RAO: The Government of Telangana has started
a programme called "Mission Bhagiratha" with an aim to supply pure drinking water
to every household in the State and a huge massive programme has been taken up
forming Telangana Drinking Water Supply Corporation Ltd., under the Chairmanship
of hon. Chief Minister Shri Chandrasekhar Rao. The hon. Prime Minister of India launched
this programme on 7th August, 2016 in the Gajwel constituency of Telangana State
with an estimated cost of Rs.42,000 crores. While speaking during his visit, he had
all the praise for our hon. Chief Minister KCR-led Government because of the

Government's achievements in the last 2 years.
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MR. CHAIRMAN: So, what is your suggestion?

SHRI V. LAKSHMIKANTHA RAO: Sir, in 2016, the NITI Aayog recommended
to the Ministry of Finance, Government of India to support Mission Bhagiratha with
a grant of 19,205 crores in the period of three years for a very genuine cause of
supplying drinking water to rural habitation. However, the Ministry of Finance has
not considered the Mission Bhagiratha for support under special assistance to the
States. This is in line with the Government of India's programme, that is, the Jal Jeevan
Mission 'Nal se Jal'. Sir, drawing water from the reservoirs and supplying pure water
to the door steps of the House costs I 45,028 crores. In order to do this, they take
loan from different organisations, namely, NABARD, HUDCO and commercial banks
up to 80 per cent, and the balance 20 per cent is funded through budgetary support
from the State Government.

MR. CHAIRMAN: You have to conclude. Make your demand, please.

SHRI V. LAKSHMIKANTHA RAQO: Sir, the NITI Aayog had actually suggested
to the Government of India to give 90...*

MR. CHAIRMAN: It is not going on record. It gets stopped automatically. That
is why, | was reminding you in between.

Green Diabetology

DR. VIKAS MAHATME (Maharashtra): Sir, it is not a thing of pride that India
has the maximum number of diabetic patients. Many of them are on insulin. The problem
with insulin is that the syringes and needles, which are used for this purpose, are
thrown with the home wastes. Not only that, annually, 16 crore insulin syringes are
thrown in the home garbage. Secondly, around 55 crore needles are also thrown in
the home garbage due to various other reasons, like the old-age patients who are
looked after by para-medicals who go to their homes for giving injections, dressing
the wounds, and they throw medical waste in the home garbage. So, these syringes,
needles and the lancets which are used for checking up the blood sugar, are all thrown
into home garbage. To add to this, the cotton, gauze pieces and other things, which
are used to clean the wound, specially post-operatively, are also thrown in the household
dustbin. Due to this, diseases can get transmitted to all those who handle it like the
family members and to the workers who work in the house and also to rag pickers.
They are also not aware about all these things. There are rules for the disposal of

*Not recorded.
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biomedical waste in the hospitals and nursing homes, but there are no rules for the
bio-medical waste which is generated in the houses. Diseases like AIDS and Hepatitis-
A, B and C are blood-borne diseases and can get transmitted to workers who pick
up those garbage bags. So, | personally feel that some rules and regulations should
be made regarding management of biomedical waste generated at homes, as well as
there should be local destruction. You can destroy the needles and syringes at home
itself using simple gadgets. There should also be awareness campaigns regarding this.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | associate myself with the
matter raised by Dr. Vikas Mahatme.

SHRI MAHESH PODDAR (Jharkhand): Sir, I also associate myself with the matter
raised by Dr. Vikas Mahatme.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the matter
raised by Dr. Vikas Mahatme.

SHRI VINAY DINU TENDULKAR (Goa): Sir, | also associate myself with the matter
raised by Dr. Vikas Mahatme.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself with
the matter raised by Dr. Vikas Mahatme.

Conversion of NH-76E from Prayagraj to Mughal Sarai via
Mirzapur into six lanes
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Tragic death of a renowned entrepreneur

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | am obliged that you have
given me a chance. The recent tragic death of a renowned entrepreneur, who had set
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up a chain of very popular business outlets all over the country, has caused shock
and agony among the Indian corporates in particular, and in the minds of the people
in general. Sir, hon. Chief Ministers of West Bengal and Karnataka and other leaders,
including the corporate leaders, all of them have expressed their concern in the matter.
A letter was reportedly written by the deceased, to the Board of Directors of the Company,
one day before his death, and from that letter, it appears that he was under tremendous
pressure from other stakeholders of the company as well as he named a particular
senior officer of the Income Tax Department. Sir, | do not want to go into the blame-
game, but, the matter is very serious. While the Government has announced and taken
up so many measures for Ease of Doing Business, but, according to reports, about
5000 millionaires have left this country last year only. So, if we fail to regenerate the
confidence among the industrialists and investors, the growth rate will decrease
alarmingly and the unemployment rate will increase alarmingly. This is the position.
Therefore, Sir, my suggestion to the Government through you, would be that the
Government should introspect as to why an environment of despair is looming large
among the industrialists and the investors and as to why the person about whom
I have mentioned had to commit suicide. So, the Government has to introspect and
take adequate measures, so that, the confidence of the corporates and the investors
is regained. This is my humble submission.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | would like to associate myself with
the Zero Hour mention made by the hon. Member.

PR o BRI W), H Al A 9ER gRT [BY Y vy w9y
P TEE Al g

DR. AMEE YAJINIK (Gujarat): Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.

8t ARUMIE A WSdT (OR): W), # |l A 9ew §RT Soi Y fawy
d @ P WEE PIAT g
DR. L. HANUMANTHAIAH (Karnataka): Sir, | would also like to associate myself

with the Zero Hour mention made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, | would also like to associate myself with
the Zero Hour mention made by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, | would also like to associate
myself with the Zero Hour mention made by the hon. Member.
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SHRI G.C. CHANDRASHEKHAR (Karnataka): Sir, I would also like to associate
myself with the Zero Hour mention made by the hon. Member.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, | would also like to associate
myself with the Zero Hour mention made by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I would also like to associate
myself with the Zero Hour mention made by the hon. Member.

The loss of jobs in the automobile industry due to recession

sit feflaera Riw @& wew): AT 9vdfa J8iey, <91 @ srfarawen farsd
ST REN Bl 2018 H WA 1 PRIS 10 AR AN RISFIR 8Y, o 90 @G i
% @R U1 Inventory ® SR 5 W@ cars AR 30 @@ two wheelers, unsold
w0 H W BT €1 T 100 car dealers J Ul H d€ BN & 2| WA A
golreT S, ST U two-wheeler manufacturer g € 3R ot ff 39 field & S9ar
g8d T ', S=F Wi W 39 IN # A e @ 2

HElGY, I8 <9l T ¥ fb fUsel 40 911 #, 2018 & 99 H RGN AIH
SIET 9% € 3R 39 A Automobile Industry H SIWI 10 @RI ASIGR SRISHIR
g Se a2
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SHRI ELAMARAM KAREEM (Kerala): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.

SHRI DEREK O'BRIEN (West Bengal): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.
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12.00 Noon
REGARDING THE HARELI FESTIVAL OF CHHATTISGARH
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GOVERNMENT BILLS

MR. CHAIRMAN: Members, | would just like to remind you again, and, because
we are in the middle of the Session, | am not stopping now but next Session onwards,
no Member will be allowed to read the Zero Hour submission. While speaking, they
can refer to points but they cannot read whereas in the Special Mensions, they cannot
speak, they have to read. This distinction has to be understood and it has to be
maintained by one and all. ...(Interruptions)... Now, let us take up the National Medical
Commission Bill, 2019. Mr. Minister to move a motion for consideration of the National
Medical Commission Bill, 2019.

The National Medical Commission Bill, 2019

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES
(DR. HARSH VARDHAN): Sir, I rise to move:

"That the Bill to provide for a medical education system that improves access
to quality and affordable medical education, ensures availability of adequate and
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high quality medical professionals in all parts of the country; that promotes equitable
and universal healthcare that encourages community health perspective and makes
services of medical professionals accessible to all the citizens; that promotes
national health goals; that encourages medical professionals to adopt latest medical
research in their work and to contribute to research; that has an objective periodic
and transparent assessment of medical institutions and facilitates maintenance
of a medical register for India and enforces high ethical standards in all aspects
of medical services; that is flexible to adapt to changing needs and has an effective
grievance redressal mechanism and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be taken into consideration."

MR. CHAIRMAN: Motion moved. There are three amendments by Dr. Santanu
Sen, Shri Tiruchi Siva and Shri Elamaram Kareem for reference of the National Medical
Commission Bill, 2019, as passed by Lok Sabha, to a Select Committee of Rajya Sabha.
Members may move the amendments at this stage without any speech. Are you moving?
...(Interruptions)...

DR. SANTANU SEN (West Bengal): Sir, I move the amendment.
SHRI ELAMARAM KAREEM (Kerala): Sir, I move the amendment.
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I move the amendment.

DR. L. HANUMANTHAIAH (Karnataka): Sir, my amendment has not come. | sent
it yesterday. ...(Interruptions)...

MR. CHAIRMAN: Please. | have not received it. Had | received the same, | would
have included it.

DR. L. HANUMANTHAIAH: Sir, | sent it online.

MR. CHAIRMAN: Online is now acceptable but, anyhow, as you are mentioning
it, 1 will ask them to check it and get back. ...(Interruptions)...

DR. L. HANUMANTHAIAH: Thank you, Sir. ...(Interruptions)...

REGARDING POINT OF ORDER RAISED BY SOME MEMBERS
UNDER VARIOUS RULES

DR. SANTANU SEN (West Bengal): Sir, | have a point of order. ...(Interruptions)...

MR. CHAIRMAN: Under which Rule?
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DR. SANTANU SEN: Sir, it is under Rule 258.

My point of order is that this Bill is relating to the medical fraternity, doctors'
community and medical students. The entire medical fraternity, the medical students
are on the road, they are on strike against this Bill.

MR. CHAIRMAN: It is not a point of order.

DR. SANTANU SEN: So, this Bill should not be discussed.

MR. CHAIRMAN: That is your view. You can say it during the discussion.
SHRI BHUPENDER YADAV (Rajasthan): Sir, | have a point of order.

MR. CHAIRMAN: Under which Rule?

SHRI BHUPENDER YADAV: Sir, it is under Rule 125. Reference to the Select
Committee - Any Member may, if the Bill has not already been referred to a Joint
Committee of the Houses... Here, the expression is 'Joint Committee'. It means Standing
Committee and Select Committee, both. So, a Bill has already been passed by the Joint
Committee, by the Standing Committee, is there really a need to send it again to a
Select Committee? ...(Interruptions)...

SHRI K.K. RAGESH (Kerala): *

MR. CHAIRMAN: Let him have his say. ...(Interruptions)... It will not go on
record. ...(Interruptions)... Members do not have the right to stand up instantly and
make a speech. They have to seek the permission of the Chair. ...(Interruptions)...

#Y A= qeT: W, W I8 FeA © B I8 W T9 joint committee & ITqd
g f& @& Committee of the House ¥, @ Standing Committee *ft Joint Committee
B 8, M 9edl b 9ew S9 PAC b AeW BW £l 4 39 A W Awe
AR & §RT U IR [GaR 81 &1 &, a1 & 99 Udh [dd ') Aderd |
¥ gRI faR 81 g&1 g o I9dh faw ga: Select Committee T Motion move
FRAT AMEY? W, 39 W wfer sF1 AT

sit wvmafe: 1o 21 1 would like to bring to the notice. ...(Interruptions)...

PROF. MANOJ KUMAR JHA (Bihar): Sir, | have a point of order under the same
Rule.

Sir, hon. Member, Shri Bhupender Yadav has selectively read Rule 125. He has
stopped at the first line itself, rather, I would say, at the semi-colon only. It further

*Not recorded.
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says, "Any Member may, if the Bill has not already been referred to a Joint Committee
of the Houses, move such amendment, and, if such motion is carried, the Bill shall
be referred to a Select Committee, and the rules regarding Select Committees on Bills
originating in the Council shall then apply.” He has just read the first line.

MR. CHAIRMAN: | will take into consideration your line, his line and the line
which has been the previous line. All lines will be considered. Don't worry.
...(Interruptions)... Keshava Rao ji, | have only allowed point of order.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, the question is that once it has
gone to the Standing Committee, we do not take it up the second time but what if
the Bill is totally changed and substantial changes have been made, it can certainly
be done. ...(Interruptions)...

MR. CHAIRMAN: We can discuss it. When we discuss the Bill, we can discuss
all these aspects. ...(Interruptions)... You have to give the names of Members for the
Select Committee. If names of Members for the Select Committee are not provided
by the Members at this stage, then, the amendments become infructuous and will be
deemed as 'not moved'. There are rulings from the Chair in 2000, on 25th January,
1980 (45th Constitutional amendment), and, on other occasions also. So, the Members
should take care of that. Now, the Motion for consideration of the National Medical
Commission Bill, 2019, as passed by Lok Sabha, and, the Amendments moved are now
open for discussion. ...(Interruptions)... 3ma= 9™ =&l f&A| You have not given the
names. So, | have to conclude that you have not given the names. Amendments will
not be there in this. Now the discussion starts. The first speaker is Shri Jairam Ramesh.

SHRI JAIRAM RAMESH (Karnataka): Sir, I rise...

MR. CHAIRMAN: The Minister will briefly make a statement and afterwards he
can give answers elaborately.

GOVERNMENT BILLS — Contd.
The National Medical Commission Bill, 2019

DR. HARSH VARDHAN: Sir, | entered medical college 45 years back as a medical
student. During these 45 years, | spent a decade in the medical college doing my
graduation and post-graduation; | spent a decade working for the Delhi Medical
Association and the Indian Medical Association; | spent a decade working as a Minister
in the Delhi Government and the Union Government; and | spent many years in the
World Health Organisation as an adviser. During these 45 years, | won over a dozen
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national and international awards for my contribution in the field of health. After having

got the experience and exposure of healthcare delivery system of the country, | can
say with utmost confidence and utmost sincerity at my command that this Bill that
I have brought about and which has already been passed by the Lok Sabha is the
biggest reform of recent times in the field of medical education. It has been brought
with the blessings of our Prime Minister, Shri Narendra Modi. This date will always
be written in golden letters in the history of medical education of this country.

Sir, 1 would just tell you briefly about the history of Medical Council and medical
education regulations. It started in 1933 when the Medical Council Act was made for
the first time. Stalwarts and most respected leaders of the country, Bharat Ratna
Dr. B.C. Roy, and many others made exemplary contributions in strengthening, improving
and controlling medical education system in the initial years. A new look MCI was
created in 1956 when provisions for creating registers, creation of new medical colleges
and many things were added. Then we saw that there was an increase in the number
of private medical colleges in the country and also there was a system for inspection
of private medical colleges to give them recognition. In the last two-three decades,
we saw that the Medical Council of India got plagued with corruption. There were
so many complaints against the Medical Council of India. In the beginning of the
21st century, we heard stories about income tax raids against MCI officials. We saw
the Supreme Court intervening and appointing a Group of Administrators. In 2010,
there were stories about the arrest of MCI officials. This House itself witnessed a
Call Attention Motion in which all the Members of this House had expressed very
grave concerns about Medical Council of India's functioning. The then Union Health
Minister, who is the Leader of the Opposition right now, respected Shri Ghulam Nabi
Azad ji had also expressed his concern about this field. He had then promised to
this House that some good quality remedial measures would be undertaken. A Board
of Governors was then appointed which superseded the MCI at that time. Again, in
2013, the MCI was re-created. Then, Sir, in 2014, the Prime Minister, Shri Narendra
Modi, came at the helm of affairs and a new paradigm for zero tolerance to corruption
started in the country. That was the time when complaints against the Medical Council
were at their peak. A committee under Prof. Ranjit Roy Chaudhury was appointed by
the Government in July, 2014 itself. Prof. Ranjit Roy Chaudhury was one of the most
distinguished intellectuals of the medical field and also a great health planner. And
it was almost at the same time that the Department-related Parliamentary Standing
Committee on Health suo motu took notice of this issue and they also started deliberating
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on the functioning of the Medical Council of India. These two Reports by the Prof.
Ranjit Roy Chaudhury Committee and the Department-related Parliamentary Standing
Committee on Health are full of strongest possible words and indictments against MCI
of that time. | wish | had the time to read some excerpts from these, but to save time,
I would not do so because when there was a discussion in this House on the Medical
Council of India (Amendment) Bill, | had read many of those things here in this House
itself. At that time, almost everybody had agreed that MCI was plagued with corruption.
Some Members had even raised doubts about the intention of the Government to bring
this National Medical Commission Bill; somebody had asked why there was delay and
all that. Sir, Prof. Ranjit Roy Chaudhury Committee had recommended that the National
Medical Commission Bill should be framed and tabled in Parliament. And, then, this
thing was also endorsed by the Parliamentary Standing Committee on Health. At that
time, in 2016, the Prime Minister appointed the Vice-Chairman of NITI Aayog to draft
the National Medical Commission Bill which was brought in the Lok Sabha, and then
from Lok Sabha, it was again referred to the Department-related Parliamentary Standing
Committee on Health. They gave us 56 recommendations. On record, | wish to say
that out of those 56 recommendations, 40 have been fully accepted, seven have been
partially accepted and nine have not been accepted. Now, as promised to both the
Houses during the debate on the Medical Council (Amendment) Bill, | have come to
you with the National Medical Commission Bill, which has already been passed by
the Lok Sabha.

Sir, this Bill is aimed at rapid expansion of medical seats while maintaining quality
of medical education and reducing the cost of medical education. The need is to spur
investment in the medical education sector by simplifying procedures and focussing
on outcomes instead. It is not, in any way, meant to inconvenience students, but to
facilitate provision of better quality of education to more and more students at reasonable
fees. The National Medical Commission Bill seeks to put in place a new structure to
tackle the challenges in medical education effectively. The National Medical Commission
has 25 members; out of which, 21 are doctors. It has an Advisory Council which has
representation from all States. It has 72 representations - 36 from State Medical Councils
and 36 as Vice-Chancellors of the Health Universities apart from members of National
Medical Commission. It has four Boards which are separate Boards for separate functions.
One Board is exclusively dedicated to UG medical education. That is UG Medical
Education Board. Another Board is specifically dedicated to PG medical education.
That is PG Medical Education Board. The third Board is Medical Assessment and
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Rating Board, which will ensure that the standards which are set by UG and PG Boards
are fulfilled by colleges and it will also rate colleges according to their performance.
Then, finally, there is Ethics and Medical Registration Board, which will ensure that
higher standards of medical ethics are actually maintained in the country. Sir, similarly,
there are two provisions about NEET exam and NEXT exam. There is so much of
discussion about this in the media and amongst every one and, maybe, there is a
lack of right communication about the NEET exam and the NEXT exam. NEET exam
is already institutionalized in the country. It is already there for three to four years.
Earlier, | remember, forty-five years back, as a medical student, | had to appear for
so many medical examinations, for AIIMS and for other colleges. Now, every student
in this country, by one exam, can appear for AIIMS and every medical college in the
country. NEXT exam is another exam for the final year students, which will be conducted
at the national level. That is called the NEXT exam and this will give him three things.
Firstly, he will pass his final year exam. Secondly, he will become a doctor and he
will be eligible to get the license for practice. Also, it will be an exam which will give
him admission in the PG course according to his merit. There are other provisions
about which, I think, when the Members raise these in the discussion, if there is any
clarification sought, | will certainly give. Finally, |1 wish to say that there are some
apprehensions which have been raised by the Indian Medical Association and doctors
at some places. | can promise, through this House, to every doctor in this country.
I have myself been a campaigner for Medical Association for many, many years. |
will be the last person in this world who will not dedicate himself to uphold the integrity
and the dignity of the medical profession. So, with these few words, | would like the
Members to express their views. | would request that since this is a very, very important
Bill for improving the medical education of the country, the House may pass it
unanimously. Thank you.

The question was proposed.

MR. CHAIRMAN: Thank you, Mantriji. For the information of the Members, the
last Committee was presided over by one of our Members of this House, Prof. Ram
Gopal Yadav, and others were also a part of it including Shri Jairam Ramesh. Hon.
Members, the total time given to this is three hours. So, every Party has been allotted
time according to their strength as per the procedure. | would request everyone to
confine to the time-limit that is allotted. Now, Shri Jairam Ramesh.
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SHRI JAIRAM RAMESH (Karnataka): Sir, | rise to speak on the National Medical
Commission Bill. The hon. Minister has just said that of the 56 recommendations of
the Standing Committee, 40 have been accepted; no problem. Nine have been rejected;
no problem.

(MR. DEPUTY CHAIRMAN in the Chair)

Sir, seven have been partially accepted; that is the problem. That is what | want
to focus on, how by partially accepting the Standing Committee's recommendations,
the Government has destroyed the spirit of the Standing Committee and is in danger
of destroying the constitutional scheme of things by which health is a State subject
and medical education is a Concurrent subject.

Sir, my first problem is with Clause 4 of this Bill. Clause 4 of this Bill puts a
structure for the National Medical Commission - '14', '6', '5' - 14 nominated by the
Central Government, 6 to be nominated by the State Government and 5 to be elected
from the profession. The Standing Committee had said '10', '10', '9' 10 by the Central
Government, 10 by the State Government, 9 elected. Fine, | am willing to buy the argument
that there must be 14 representatives of the Central Government, and there must be
5 elected representatives of the medical profession. My first amendment relates to the
representation of the State Governments and | am proposing, instead of '14', '6', '5',
it should be '14', '15', '5'. Sir, '14', '6', '5' means every State, Odisha, Telangana, Andhra
Pradesh, Tamil Nadu will get a turn only once in twelve years. In this Division Number
185, Mr. Annadurai sat for five years; Jayalalithay/sat here for four years. They would
not have accepted this Bill. I urge my regional party colleagues to reject this Bill on
this ground. Sir, '14', '6', '5' is an assault on the Indian Constitution because it gives
every State turn once in twelve years. | am proposing '14', '15', '5', which means every
State will get a turn once in every four years, which is more reasonable. This is my
first criticism. | have moved an amendment and | request my colleagues of the regional
parties not to be swayed by other considerations but stick to the consideration of
the Constitution. Sir, health is a State subject. Seventy-five per cent of all health
expenditure in India is incurred by the State Governments, and the Central Government
wants to centralize the National Medical Commission.

My second problem with the Bill is, which is the partial acceptance, it comes
in Clause 10(1)(i), and what does it say, "Frame guidelines for determination of fees
and all other charges in respect of fifty per cent of seats in private medical institutions
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and deemed to be universities." The original Bill which the Minister spoke about had
a provision which said, "Fix fees for at most 40 per cent." The Standing Committee
changed it to, 'at least 50 per cent." In the partial acceptance, they have dropped the
‘at least' and they have included 'only 50 per cent'. What does this mean? There are
roughly 76,000 MBBS seats in the country today. Out of the 76,000 MBBS seats, 40,000
seats are in Government medical colleges and about 36,000 seats are in private sector.
Of the 36,000 private seats, roughly 30,000 are in private medical colleges and 6,000
are in deemed universities. The hon. Minister knows and every Member of Parliament
will know that even today, every State Government regulates fees to private medical
institutions because of the Inamdar Judgement of the Supreme Court. There is an old
and ancient Sanskrit Subhashitani which I want to bring to the hon. Minister's attention.

"JERTST AR, IENTS HEIeX: |

JER BRI WO &g UTOTe e = o

T JERM, AP TIRGR! g TIRST $ WiE Bl IR A WO o S g
JA T Had WU, W BART &9 W o S @I Sir, this Clause 10(1)(i) will create
JERTSIT which is worse than I#RTSIRI. This is what this is going to do. This is
going to open the floodgates to privatization of medical education. Sir, | believe in
privatization. | want Air India to be privatized; | want Ashok Hotel to be privatized
and | want many other institutions in the public sector to be privatized, but | do not
believe in privatization of medical education. Medical education is the responsibility
of the State. It is the responsibility of the Government. It is a Constitutional obligation.
Clause 10(1)(i) opens the floodgates and, therefore, my amendment is to replace 50
per cent by 75 per cent because today about 75 per cent of the seats in medical colleges
are already regulated. So, why are you disturbing the system of regulation? In fact,
the Standing Committee said that the National Medical Commission should focus on
fixing guidelines for those seats where there is no regulation. If 75 per cent is already
regulated, why are you taking powers for only 50 per cent? What does ‘frame guidelines'
mean? Are you going to enforce it? How are you going to enforce it? 'Frame guidelines'
is a very, very vague proposition. However, in my amendment, | have not disturbed
that language but | have changed 50 per cent to 75 per cent. These are my two
amendments. One is to change '14', '6', '5' to '14', '15', '5' and second is to change 50
per cent to 75 per cent. | urge all Members to look at their conscience irrespective
of the party affiliation and support my amendments.
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Sir, | have two very quick clarifications from the hon. Minister. Clauses 14 and
15 speak of an Exit Exam. This follows the recommendation of the Standing Committee.
What | would like to ask the hon. Minister is this. Exam has three purposes. First
is to confer a degree. Second is to give a license to practice. Third is to get admission
into a post-graduate college. Medicine is not like engineering. In engineering, my final
exam was a multiple-choice exam. But in medicine, you cannot have a multiple-choice
exam. Fifty per cent of it is clinical. If you do not have a clinical component to your
exam, then that exam is incomplete. So | want to ask the hon. Minister: Is the Exit
Test a test of theory or is it a test of clinical capability as well? In medical graduates,
we want not just theoretical knowledge but we want clinical capability. Would the
hon. Minister please clarify what is this NEXT? Will there be a final year MBBS exam?
Will there be a degree conferred by that university? And over and above that, there
will be an Exit Exam. My final clarification is on Clause 32. On this ground alone,
this Bill should go to a Select Committee. Clause 32 was not in the Bill that came
to the Standing Committee. This has been added and | have no problem if the Government
wants to add. But the Minister did not even refer to it in his opening remarks. Clause
32 creates a new cadre of health workers. What does it say? It says that it will be
a mid-level career. Between a nurse and a doctor, they will create a new species called
Community Health Provider. And this Community Health Provider will practice modern
medicine. Are we going to institutionalise quackery? There is no shortage of quacks
professing economics in this country. But now we will have an over-population of
health professionals professing the knowledge of modern medicine licensed by the
National Medical Commission as a Community Health Provider. | want to know from
the hon. Minister as to why this was introduced. It was not there in the original Bill.
The Standing Committee has not looked at it. Even | would argue and many people
have argued that we need Community Health Providers, and | am in sympathy with
that argument, but then, you leave it to the State Governments because every State's
health needs are different. Jharkhand has different needs, Kerala or South India has
different needs. Sixty per cent of all medical seats in India are in South India. We
know that we need far greater attention in the East and in the Central part of India.
So leave the State Governments the freedom to determine Community health Providers;
do not give the National Medical Commission the power to decide for Jharkhand, to
decide for Odisha, to decide for Kerala and to decide for Jammu and Kashmir. This
Community Health Provider is a very, very dangerous proposition. This is as dangerous
as the bridge course, which the Minister brought forward in the original Bill that you
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will allow AYUSH practitioners to practice modern medicine. Thankfully, Sir, the Ministry
has not pursued that. They have accepted the Standing Committee recommendation
but they have substituted one dangerous cocktail with another dangerous cocktail.
The bridge course has gone, the Community health Provider is there. | want to draw
your attention to the language. Had the Minister said only Community Health Provider,
I would not have bothered. But please notice, what the language is. "The Commission
may grant limited licence to practice medicine at mid-level”, that is between the nurse
and the doctor, "as Community Health Provider". No problem till now, but look at
this language, which is the killer language, "to such person connected with modern
scientific medical profession™. What is this language? | can understand nurses? You
are going to allow compounders! You are going to allow blood sample testers! "All
persons connected with modern scientific medical profession”, if this is not going to
open the flood gates to quackery, I do not know what will. Therefore, on Clauses
14 and 15, | request the hon. Minister to clarify. Also, on Clause 32, | request the
hon. Minister to clarify. But, as far as | am concerned, Clause 4 is non-negotiable.
It is an assault on the Constitution. | request the hon. Minister to assure this House
that the interests of State Governments are protected. They should be the nominees
of the State Governments, not elected representatives. The people who get elected,
represent the profession. They do not represent the State. And | want the hon. Minister
to assure that '14''6",'5" will become '14','6','5', and | also want the hon. Minister to assure
the House that 50 per cent limit will be increased to 75 per cent so that medical fees
in this country will be reasonable; medical education will be affordable; medical education
will be accessible. | have no problem with the hon. Minister's opening remarks. The
intent of the Bill is noble, but, the content of the Bill is dangerous. | wish the hon.
Chairman was sitting; he would have applauded my effort.

MR. DEPUTY CHAIRMAN: We all applaud your effort.

SHRI JAIRAM RAMESH: So, let us forget the intent; let us focus on content,
and on the basis of the content, Sir, | would reiterate the point that | am making that
according to the Constitution, State List, Entry-7, public health is the responsibility
of the State Government. This Bill ignores this constitutional responsibility, centralizes
medical education, gives extraordinary powers to the National Medical Commission,
and this, to my mind, is counter-productive to the objectives of the Bill.

So, I would like to make one final comment. Sir, this Bill is a tribute to the Standing
Committee system, and | warn the Treasury Benches to realise and appreciate this.
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This Bill went to the Standing Committee on the 4th of January, 2018. It did not go
willingly. The Government was forced to send this Bill because the Indian Medical
Association was on strike. They sent this Bill at the last minute. The Standing Committee
was given sixty days, but, the Standing Committee submitted its report in seventy
five days. And, Sir, | want to place on record once again; | have said so earlier; every
Member of the Standing Committee deserves our appreciation, but, most importantly,
it is the courage of the Chairman, Prof. Ram Gopal Yadav, that has ensured that two
reports on the MCI were submitted, and as the hon. Minister has admitted, this Bill
follows those two reports of the Standing Committee. So, | would request Mr. Bhupender
Yadav, all my colleagues, and Mr. Muraleedharan that when we make a demand for
the Select Committee or a Standing Committee, it is not a time wasting or delaying
tactic. It is a tactic to improve this Bill. Had this Bill come to a Select Committee,
or, even a Standing Committee, obnoxious Clauses, dangerous Clauses, like Clause
32, would not have been present. Sir, with these remarks, | will end my presentation,
and | will request the hon. Minister not to stand on prestige, and please look at the
amendments that | have suggested.

2 SUFUTRE: SiFREe Wl M MUl Ared Sl Bl AIRAT b wd H e
P IR W ARG TR SRSl T8l W P gh gl s G uyg SN
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TR, AT AEd SId I8 Fa MEH 91 ¥ 3R Wed dld B & oy,
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Medical education is the foundation of the medical profession. Medical practitioners
are created through medical education. That is a process. So, if the medical education
itself is flawed, is not conforming to the type of standards that are necessary, how
can you expect the end product of education, which are doctors, be able to do the
job properly, and ensure that the health of the people is properly guaranteed? And,
therefore, | congratulate the Minister because, he is a doctor himself. The biggest
and the best criteria to decide who is a good doctor is who can do good diagnosis.
So, he has diagnosed the problem properly that education is a key, and therefore,
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if you start with medical education, the foundation of the entire medical profession
will be strong. Therefore, | really congratulate him and, 1 am very sure, education will
lead us to making India a very healthy and strong nation.

Sir, I must also congratulate the former Health Minister Shri Nadda, who is here,
as well as the present Health Minister for coming out with a very comprehensive health-
related issue. We have been talking for a long, long time that six per cent of GDP
should be invested into health care. | am sure, with the kind of new policies that
have been enunciated, we will be very soon not only reaching six per cent, probably
will be exceeding six per cent of GDP. That would really lay the foundation for making
sure that if the person is healthy, he will become productive. If he is productive, he
will always create more wealth. So, India will become wealthy. So, I think, this is the
right step in the right direction at a time when a lot of other issues related to health
care are being addressed by the Government. So, education is the foundation and
a fundamental thing. Therefore, this Bill is trying to address that.

Sir, we must really be doing some introspection. | fully understand the ideological
issues involved in this-private versus public health care, who to provide. If a patient
meets with an accident, who is likely to die on the road, will he ask the next person
who is taking him to the hospital, 'Please take me to the hospital which is not private,
but take me to a public hospital'? At that particular time, is saving the life of that
person important or finding out which is a private or public hospital? What is important
is to see who is going to deliver. What is expected of a hospital? Health care. It is
to be provided by the State. When | say 'State’, it is State as an institution. So, it
is the fundamental responsibility of the State. But for 65-70 years, we have not been
able to do that effectively. The State alone has not been able to provide the type
of medical care where necessary. What is the ratio of doctors to patients? How many
villages don't have well-trained medical doctors? How many people are suffering from
so many of the diseases because they didn't get the medical care in time? Therefore,
we now need to find out how we can bring universal health coverage. How can we
make sure that more and more people will be able to deliver what is really necessary
so that the ultimate purpose of providing best health care to all citizens of India is
achieved, irrespective of their purchasing power, spending power? All of them must
get medical care. Ayushman Bharat is one such programme. Even if we have such

programmes, still it revolves around how many doctors are available. How many doctors
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are available will depend upon how we are giving them the medical education. Not
just numbers of doctors, but the quality of education is also important. We can have
a number of doctors. We can multiply them. But, if the quality of education is not
good, the doctors may be there but they may not be conforming to the standards
that are required of them.

Sir, we should be proud of the fact that if you go to the U.S., or if you go
to one of the most developed countries, it is said that the National Health Service,
which is the U.K. Government-run programme, is the third largest employer of the world.
Probably, National People's Army is at number one, probably the Indian Railways or
the Indian Army is at number two and the National Health Service is the third largest
employer of the world. Many of the doctors in the National Health Service, as also
the para-medics in the National Health Service, are of Indian origin. They went from
here. Education for a long time was good, and that is why they have produced doctors
like Dr. Harsh Vardhan. | am very happy that he is the one who is not only a medical
doctor helping the patients, but also helping the medical sector as a whole. But, over
a period of time, you have to make sure- | am not saying that it has deteriorated
or good or bad, I am not making any judgment-that education gets the world-standard
improvements. We need a proper upgradation of the entire system. So, we have the
National Medical Council. | don't know if anybody will stand up here and say that
they did a fantastic job. I don't think anybody would say that, and therefore, the National
Medical Council has to be replaced. There has been a huge consultation. | was also
involved when | was in the Government... ... (Interruptions)... partially with a protest.
...(Interruptions)...

DR.SANTANU SEN: Sir, he is wrong. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, Dr. Santanu Sen, you are not allowed to speak.
I am not giving you any permission. It is not going on record.

DR. SANTANU SEN: *
MR. DEPUTY CHAIRMAN: You speak when your turn comes.

SHRI SURESH PRABHU: What | am trying to say is, we will make sure that
National Medical Council is replaced with something and, therefore, we have now come
with a very comprehensive and a very holistic way of dealing with all the issues which

*Not recorded.
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are related to medical education. This Commission, which is going to be appointed,
I am really very happy to note that it is not going to be arbitrarily appointed. The
Commission will be appointed, including the Chairperson, through a Search Committee.
The appointment itself is a beginning of a process of creating an institution. So, institution
building will happen through a process which itself is prepared with a lot of thought
into it. | can see that all these Members will be appointed, as well as elected. They
will come through a proper process and all stakeholders are involved, not only Central
Government, but State Governments, professionals, stakeholders, all will be represented
in this Body. So, we are going to see that this particular organisation which will have
State Governments also play a very key role. We must actually look into ourselves
and ask a question. If there is a medical emergency in some part of the country, as
it happens many times, a particular State may be responsible, but can we just say
that it is the State's responsibility? We are washing our hands off. We try to say
that it is the State's responsibility, but it is a national duty. So, we try to address
such medical emergencies through national intervention as well as through the State
Governments. They may be responsible for it primarily. So, about medical education
also we must realise that when we are going to create a medical profession for the
whole country, it must conform to the standards which are nationally applicable. |
cannot say that | belong to a particular State so | have a right to decide standards,
so | can have a lower standard. Am | going to say that the citizens of the India can
be discriminated against by saying that because you are from a particular State, the
State will decide the standards? We must decide the standard nationally. It will be
done by the process of involving the State Governments. State Governments are partners.
They are important stakeholders but nationally the responsibility lies as a country
as a whole, with us. All 130 crore Indians must be our responsibility enough. All of
us represent those 130 crore people. So, we must make sure that standards are national,
but prepared in such a way that State Governments are involved in it and that is
what this Bill is actually talking about. We also must make sure that all stakeholders
are involved. So, that is very important because medical education is not between
two Governments. We cannot say 'State Governments and Central Government'. It cannot
be between two Ministers, Union Minister and State Ministers. It cannot be between
the Health Secretaries of Central Government and State Governments or only bureaucrats
and politicians. It has also to be by the medical professionals themselves. So, this,
Bill rightly so, is involving all the stakeholders, including the medical professionals
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and through a very transparent process. Sir, | really wish to congratulate the Government
for doing that because now it is not going to be that because | know somebody,
I can be there. It is through a process and that will ensure that this Commission will
be able to discharge the duties as these are necessary. The Secretariat will also play
a key role and | am very happy that Secretariat itself will function and see how it
is going to be created, which is properly codified in the Bill itself. Therefore, there
is going to be the National Medical Commission. How is it going to be constituted
and properly decided? There is going to be a Secretariat as well as a State Medical
Council. Sir, the Bill clearly says that within three years if a State doesn't have a Medical
Council, they must create one. Therefore, in three years, all the State Governments
will have to create a State council. Therefore, this council will ensure the standards
nationally, but the State-related issues, very specific, customised issues of the State,
will be addressed by them. This is a very important Bill and | support it very strongly.
Sir, there is also an important element to it. The first part of it is the Council. But,
there are four autonomous boards which are like pillars on which this entire edifice
of the Medical Commission rests. And, Sir, each pillar is very important. One pillar
deals with undergraduate and one pillar deals with postgraduate standards and
examinations. This is a very important issue. They set up proper standards for
examinations. This is the right way to do it. So, there will boards which will look into
these separately. So, examination, standards for undergraduate and postgraduate studies
will be looked after by two boards. Then, there is the MARB which will look into
assessment of standards and commissioning of new medical colleges. The matter went
right up to the Supreme Court. There have been instances how permissions were granted
for medical colleges. We are all aware of it. It is in the public domain. Now, we will
have a system whereby medical colleges will be granted permission through a very
transparent process. And, these medical colleges will conform to standards. Sir, the
fourth one is EMRB which will actually maintain the National Register for all medical
practitioners, including those who are providing medical facilities at middle level. This
Register is a very important one, because if your name is not there in the Register,
you will not be allowed to practice. It is not only the National Register, the State
Governments will also maintain State Register. So, this would ensure and | can easily
find out who is who. I simply cannot put a name plate 'Dr. Suresh Prabhu - practicing
high level medicine.' I can put my name only when my name is there in the Register.
It will ensure that other than registered doctors no one else will be able to practice.
Sir, we all know that we have quacks who have become part of our system. So many
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quacks are giving all kinds of medicines and, probably, not curing but creating problems
and diseases. Now, these people will be taken care of as well. The proposed institution
will act as foresight and no person can practice unless his name is mentioned in the
Register - National or State. And, Sir, there will be a common examination. | think,
this common examination is a must. As | said earlier, if you don't have the national
standards, how can you expect the people to cure at the lower level? So, I think,
this is an important issue. Therefore, we deal with it. | have already dealt with fee
and other charges. No annual renewal is required. If anybody wants to go in an appeal,
there is an appellate jurisdiction.

There is one more important thing. Sir, indigenous systems of medicine is important.
This particular Bill is talking about it. | think, we really need to work on it comprehensively.

Sir, I wish to give some suggestions to the hon. Minister. We must have a continued
education. Sir, Dr. Harsh Vardhanji passed his medicine 35 years ago. So, today, he
must also undergo examination for regular education. As a Chartered Accountant, |
also go through courses.

MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI SURESH PRABHU: We must be like intermediary. It is very important. The
other part is relating to infusion of technology into education. Telemedicine and other
aspects have to be properly taken care of ...(Time-bell rings)... Each district, at least,
must have one medical college, one hospital and, for that, we can involve even civil
hospitals to address this problem. ...(Interruptions)...\We will be able to do that.
Traditional medicines should be properly taken care of.

Sir, 1 think, this is very important that we must make sure that all ...(Time-bell
rings)... medical related issues are properly dealt here. But, | fully understand the
necessity to work constantly in this direction. Thank you.
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MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Sasmit Patra.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, we are discussing a very significant legislation
regarding the health sector. It is about to be one o'clock. If the House decides so,
then, we can decide not to adjourn for lunch, and, then, continue the discussion.
...(Interruptions)...

DR. K. KESHAVA RAO : No, no. ...(Interruptions)...
SHRI' V. MURALEEDHARAN: | said, if the House agrees so. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Keshava Raoji wants to say something.
...(Interruptions)... Please sit down. ...(Interruptions)...

DR. K. KESHAVA RAO : Sir, | am requesting that if it is a very important Bill,
let the Minister be present here. ...(Interruptions)... We are raising legal issues. Let
the Minister be present here. ...(Interruptions)... The Minister of State is present there.
...(Interruptions)... No, no. | want doctor sahib to be here so that he understands
the legalities. ...(Interruptions)...

SHRI V. MURALEEDHARAN: The Minister has agreed to be present.
...(Interruptions)... Listen to me. My point is, only if the House agrees; if you don't
agree, then, 1 am not pressing. That is all.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Vaikoji. ...(Interruptions)... | have allowed Vaikoyji.
...(Interruptions)... Vaikoji wants to say something. ...(Interruptions)...



46  Government [RAJYA SABHA] Bills

SHRI VAIKO (Tamil Nadu): The House should not be adjourned. ...(Interruptions)...
We should skip the lunch hour. Otherwise small parties are affected. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: House stands adjourned till 2.00 p.m.
The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, Shrimati Vijila Sathyananth. You have two
speakers and seven minutes. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I would finish within four
minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The total time allotted is seven minutes. You have
two speakers. So, please divide the time among yourselves.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): You may take two minutes.
...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: All right, Sir. This is a very important Bill
which many of ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, neither the Cabinet Minister nor the State Minister
of State is here. This is unfair. ...(Interruptions)...

SHRIMATI VIILA SATHYANANTH: Sir, my time is running out. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You may speak. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH : Sir, this is a burning issue in our State,
Tamil Nadu. We have a common entrance examination for all medical aspirants in the
form of NEET. The standardized medical entrance test is facing unprecedented opposition
in every corner in our State as also the country. It favours a very few students belonging
to a certain class, the upper class students. We are agitating only because ...
...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, neither the Minister of State nor the Cabinet Minister
is here. This is unfair. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: The Leader of the House is a Cabinet Minister.
He is here. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... The Leader of the House
is here. ...(Interruptions)... Please; not allowed. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: We are frustrated and we are agitated only
because we think there should be a common syllabus. Tamil Nadu is doing very well.
...(Interruptions)... Sir, one minute is already lost. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have been informed that they would be coming.
...(Interruptions)... You may continue to speak. ...(Interruptions)... The Minister is coming.
He has been informed. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, one minute has gone. | want the time
to be revised. ...(Interruptions)...

SHRI TIRUCHI SIVA: It cannot be......(Interruptions)...
SHRI JAIRAM RAMESH: Sir, adjourn the House. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, my time must be revised.
...(Interruptions)...

DR. K. KESHAVA RAQ: Sir, | have one thing to say. This is a Bill ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, you may adjourn the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Leader of the House is here. He wants to say
something. ...(Interruptions)... 39 dIfIT| ..(Taer)...

SHRI V. MURALEEDHARAN: Sir, I am noting down the points. The Leader of
the House is also here. ...(Interruptions)... We are noting down the points.
...(Interruptions)...

DR. K. KESHAVA RAO: Sir, she is raising important issues. The Minister must
reply to them. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, my time must be revised. | have got
only two minutes. ...(Interruptions)...

[T & AT (S AT TEd): IR, afed w2 o ondt e %7 ¥ (HaEm)...
d 0 W3 gl (e s @ aFfed SEER Bk 21 (@), S
qadl didd I8 €, H SAe YT Al @R @ g AR g' § HA S Bl T g
q STH TAE S| (FGEH)...
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MR. DEPUTY CHAIRMAN: You may speak. Nothing else is going on record.
...(Interruptions)... Please ...(Interruptions)...
SHRI TIRUCHI SIVA: *

SHRIMATI VIILA SATHYANANTH: Sir, kindly revise my time. ...(Interruptions)...
Sir, kindly revise my time. ...(Interruptions)...

SHRI TIRUCHI SIVA: *

MR. DEPUTY CHAIRMAN: The Minister is already there. ...(Interruptions)...
SHRI TIRUCHI SIVA: *

SHRI N. GOKULAKRISHNAN (Puducherry): *

et St ¥ (Ui de): *

SHRI JAIRAM RAMESH: *

MR. DEPUTY CHAIRMAN: The Minister is there. ...(Interruptions)...

DR. K. KESHAVA RAO: *

MS. DOLA SEN: *

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... He is coming, | have been
informed. ...(Interruptions)...

MS. DOLA SEN: *
MR. DEPUTY CHAIRMAN: Dola Senji, please take your seat. ...(Interruptions)...

A aERET TEdR: W, 4 9ed 9 faed fRw g fe § W @3 g ek
Afried @l Wrfed SRR B €1 (@) S gadl 9 I8 8, § 996
FoF Ale IR I gl . (FAUM)... [T HH 98 d SaE od §HI I 99 9Tl
B A S| (D).

sft STIfe @i | (@auH).. &N | . (@aEE)... 3 10 e & v sew
W #R @ | (@@ 10 fFe & fag gsw wfi| fen s gl

The House then adjourned at four minutes past two of the clock.

The House reassembled at fourteen minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

*Not recorded.
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SHRIMATI VIJILA SATHYANANTH: Sir, we oppose NEET as well as the NEXT
entrance examination. NEET is a burning issue in our country. In Tamil Nadu, we have
an empowered education system. We are number one in higher education. Our enrolment
ratio is 46.8 per cent and dropouts in the primary education are only 1.08 per cent.
So, we cannot be compared to any other State in the country because we are on
the top, our education is at the top. But, our children are forced to attempt exams
in the C.B.S.E. syllabus, which is the Central Board syllabus. My request is that bring
a common syllabus to whole India and then have a common entrance examination.
We completely oppose and reject the already institutionalised NEET in our country.
We are totally rejecting it. Now, the next thing is, for nearly five-and-a-half years, students
have studied in various medical colleges; but after doing five-and-a-half years of medical
degree, after qualifying through all the subjects, practical and everything, they have
to go for a common entrance examination. Now, a University should conduct an
examination. But, now it is proposed as to who will conduct this examination. Another
thing, the earnings of coaching centres for these entrance examinations reached up
to Rs.12,000 crores. This is the earnings of the private coaching centres all around
the country for this NEET examination and Exit exam. And, this will pave way for the
private coaching owners to become multi-millionaires. So, this has to be stopped. Now,
as per the University Act, the degree should only be conferred by the University.
I have two things to ask. Under Clause 32, the Commission may grant license to nearly
3.5 lakh para medical staff, that is nurses and pharmacists, to practice, prescribe allopathy
medicines. Now, because of this Clause, that is, the Community Health Provider can
also prescribe medicines under the supervision of medical practitioner, but he can
prescribe. It should be like that he should prescribe only under the guidance of the
medical practitioner. The next point is that only up to 50 percentage, - this is my
last point - fees will be fixed for the private medical colleges as per this Bill and
another 50 percentage, they can have in crores. They will start with one crore or sixty
lakhs or seventy lakhs. So, the education will go to the very rich people and the poor
people will be deprived of this medical education. So, | need the indulgence of the
hon. Health Minister to immediately revisit the complete thing and stop this NEET,
and, NEET should not be enforced in our country. We totally oppose this NEET and
NEXT examination.

SHRI SASMIT PATRA (Odisha): Hon. Deputy Chairman, Sir, | rise to speak on
the National Medical Commission Bill, 2019. To start with Clause 4 (4), in the Composition
of the Commission, it mandates that six members will be appointed on rotational basis
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from the States and Union Territories for two years. Sir, this would ensure that States
like Odisha which have a strong need for healthcare, would be deprived to have a
place on the Board of the Commission for twelve years. After 12 years, each State
like Odisha will get its chance. Instead of this, | request the hon. Minister to kindly
consider having one permanent representative from every State because health is a
regular issue, a day-to-day issue. It cannot come every four years or five years or
twelve years. Sir, in terms of Clause 10 which talks about determination of fees, up
to 50 per cent of the fees would be regulated by the Commission. In Odisha, earlier
it used to be 85 per cent. But, with this, it will come down to 50 per cent. Sir, there
are a number of students who are meritorious students but cannot afford expensive
education. So, in this regard, also understanding the concerns of the education sector,
| propose that there should be a National Medical Education Scholarship Fund, which
should be operated by the Centre and the States in conjunction, and which will ensure
that meritorious students are not deprived of their rightful share in medical education.

Sir, Clause 15 (1) talks about the National Exit Test. Now, after five years of MBBS,
what happens if a student does not qualify the Exit Test? Does he continue as a
Plus-two pass? Does he actually become an MBBS in transit? No one has clarity.
We hope the hon. Minister will clarify as to what happens next if a person fails. Clause
15(4) states that same Test would also be taken by the people who have foreign medical
degrees. Now, the question is that we have not differentiated between Indians, who
have a foreign education degree in medicine, and non-Indians. So, there is no bar
or ceiling on how many people would be admitted into the Registry of Doctors or
as medical professionals if they do qualify. In fact, in Clause 31(1), you have specificity
that you will have one-third of Community Health Providers from the National Registry
of Doctors. There is no ceiling here. So, tomorrow, if one lakh practitioners across
the world apply for NEXT and qualify, will you allow all of them to start practising
in India? There is no clarity on that. We hope the hon. Minister would clarify this
issue. Clause 15(5) states that NEXT will be used both for post-graduate education
as a selection process, as well as for granting licence. So, can one examination really
test the functionality of a person to practise as a doctor and licensing him, and at
the same time, also test his academic proficiency so that he can go for post-graduation
education? Can one examination assess both these norms? | think, I would be very
happy to learn from the hon. Minister on this aspect.
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Then, Clauses 24 and 25 of the Bill talk about the Under-Graduate Medical Education
Board and the Post-Graduate Medical Education Board respectively. Sir, both the
Education Boards are standing in silos. But medical education is not in silos; it is
a progression from under-graduate education to post-graduate education. So, | would
suggest to the hon. Minister, through you, that let there be an interface between the
Under-Graduate Medical Education Board and the Post-Graduate Medical Education
Board, so that the commonalities in terms of minimum requirements, standards and
curriculum structures are looked into and they collaboratively work, rather than having
post-graduate after under-graduate.

Clause 26(1)(c) talks about hiring and authorising any other third party agency
or persons for carrying out inspections of medical institutions for assessing and rating
such institutions. So, who are these third parties? Are they private bodies who would
be authorised by the Government to go and inspect medical institutions, or, are they
Government bodies who would be authorised by this Commission to inspect? | am
raising this point because this was the root cause of corruption in the Medical Council
of India. If this root cause of corruption is not clarified enough, then, tomorrow, you
will suddenly have these so-called private bodies assessing and telling them whether
they can get a medical college certification or not, and would become a back door.

Then, regarding Clause 32, sub-clauses (1), (2) and (3), various speakers have
already spoken about it. There is a lack of clarity primarily in two-three areas. First
is regarding granting limited licence. What is this 'limited'? Is it in tenure, or, is it
in qualification? What is it? The clarity is completely missing. Number two, why is
there no examination for qualifying for such Community Health Providers? (Time bell)
I will just take a minute and I will conclude. You have the qualifying exam, NEXT,
for the students to be given licences to practise as MBBS or doctors, but there is
no qualifying examination so far mentioned in the Bill for granting licences to these
Community Health Providers.

Finally, Clause 50 talks about the joint sitting of National Medical Commission,
Central Council of Homoeopathy and Central Council of Indian Medicine. But, Sir, there
is a necessity for also integrating a joint sitting with the Ministry of AYUSH. Here,
you cannot have only two or three domains of AYUSH and leave the rest. So, | hope
the hon. Minister will respond to these points. Thank you, Sir.

3t SURHTURT: AT WERAT0, ST, Widd W9 S @I maiden speech T @
I Ugd Ug e e 9, ofes SN o9 & 9 AR 9idT B 38T SifeN
H1| o/ § ST AT PR @1 gl Dr. Santanu Sen, you have fifteen minutes.
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DR. SANTANU SEN: Mr. Deputy Chairman, Sir, thank you very much for giving
me this opportunity post-lunch. Though I strongly believe that this Bill is for the medical
fraternity and doctors' community and for medical education, the entire medical fraternity,
doctor community and the medical students are on road since last two weeks against
this draconian National Medical Commission Bill. So, | strongly believe that this Bill
should not have been discussed today. Even then, | am forced to give my maiden
speech as this Bill is being discussed now. Sir, as this is my maiden speech, | could
have been very joyous and very pleasant, but, to be very honest, | am standing here
with very pained heart, profound grief and sorrow, because, the entire medical profession
is against this Bill. Sir, sometimes this House seems to be a House of prudence, but,
sometimes this House seems to be a House in hurry to tremble a well-set tradition
of Indian Parliament. Sir, before | come to my main speech, | would like to clarify certain
points which have been said by the Treasury Bench. | believe, before a Bill gets discussed,
the leaders and the Ministers of the Treasury Benches who want to speak on the
Bill should be briefed properly. Our hon. colleague, Shri Bhupender ji said that this
is the same Bill and it has already been sent to a Select Committee. This is for the
information of the august House that this statement is absolutely incorrect. Sir, the
National Medical Commission Bill, 2017 was introduced on 29th December, 2017 and
the same Bill was sent to the Standing Committee on 2nd January, 2018 at 2.15 pm.
The Standing Committee made some recommendations. Then, as the 16th Lok Sabha
got dissolved, that Bill got lapsed. The National Medical Commission Bill, 2019 is an
absolutely new Bill. The previous Bill was containing 59 Clauses and this Bill contains
61 Clauses. There is a Clause 32, regarding which nothing was mentioned in the previous
Bill. So, I think, before speaking something, we should be briefed properly. Sir, I must
endorse my learned professional colleague, hon. Minister. He said that it is probably
the biggest reform. Yes, of course, it is the biggest reform. Sir, a Bill like this which
allows total corporatization of medical education, if this is not going to be a biggest
reform, then, what else would be the biggest reform? Sir, | would again like to endorse
his sentence. He said that it will be written in golden letters. Of course, it will be
written in golden letters, because this Bill is going to be the mother of quackery in
Indian Parliament and in the Indian history. So, if this will not be written in golden
letters, then what else would be written in golden letters? Sir, | would like to clarify
one point. As you all know, there was a charge against the Medical Council officials,
but, at the same time, we must keep it in mind that after proper investigation, finally,
the CBI had to give those officials a clean chit. This is for information of all of you.
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Sir, our respected Minister said that out of 25 members of National Medical Commission,
21 members are doctors. Yes, | do admit that 21 members are doctors. But, all those
doctors are Central Government employees. Sir, can you expect a Central Government
employee, be it a doctor, to say anything against the desire of Government of India?
Do you think so? Sir, let me come to my point. First of all, as we know that if parents
bring something for their children and if the children deny accepting that because
they think it is bad for them, then the parents start thinking of their impending future,
and they simply take away that thing from the children. But, here, our parent; our
Government, they are bringing something for the medical fraternity, for their children,
and the children are refusing to accept it, because of impending danger and our parent,
Government is mercilessly bulldozing the same to accept this National Medical
Commission Bill, 2019, which is very unfortunate. Sir, what else can we expect from
our Government, when our hon. Prime Minister in the year 2018, while sitting at
Westminster, London, portrayed the doctors' community of his own country as * in
front of the British media? So, what else can we expect from this Government? Sir,
when 10,000 doctors were there on the roads of Delhi on 29th July, when 300 doctors
including myself were arrested by police on 29th July, and, when lakhs and lakhs of
doctors in the country are on strike against this Bill, can we expect that our respected
Dr. Minister will consider it? No, Sir. Rather we can expect that he will be guided by
his party dictat, which has already created a record in the Parliament by bringing so
many Ordinances, by passing so many unscrutinized Bills in this Session, by extending
the Parliament Session like anything, as per the desire of the Government. We are
used to it. There is nothing new in it. So, Sir, let me share my view not only as a
Member of this august House but also as the National President of the Indian Medical
Association.

SHRI V. MURALEEDHARAN: Sir, | have a point of order. Hon. Member has made
an allegation against the hon. Prime Minister. ...(Interruptions)...

SHRI JAIRAM RAMESH: It is not an allegation. ...(Interruptions)...
MS. DOLA SEN: It is only a statement. ...(Interruptions)...

SHRI V. MURALEEDHARAN: He has used derogatory words against the Prime
Minister. ...(Interruptions)...

*Expunged as ordered by the Chair.



54 Government [RAJYA SABHA] Bills

SHRI JAIRAM RAMESH: He can authenticate it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It will be examined. ...(Interruptions)... Please continue,
Dr. Sen. ...(Interruptions)...

SHRI V. MURALEEDHARAN: That is my view. ...(Interruptions)... That is my
view. | am requesting the Chair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The records will be examined as per the Rules.
...(Interruptions)...

SHRI V. MURALEEDHARAN: | have the authority to request the Chair.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: The records will be examined as per rules of the
House. ...(Interruptions)...

MS. DOLA SEN: Sir, please let the hon. Member speak. ...(Interruptions)... What
is this, Sir? ...(Interruptions)... Member is delivering his speech and. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak, Dr. Santanu Sen. ...(Interruptions)...

DR. SANTANU SEN: Sir, I expected this because yesterday also one of the learned
Members from their Party spoke on camera that Santanu Sen is giving anti-national
statements. | am fighting for the fraternity. Whosoever opposes them is anti-national!
I will love to be anti-national if fighting for my fraternity is. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject.

DR. SANTANU SEN: Sir, | term this Bill as anti-federal because firstly, this Bill
completely outrages the federalism enshrined in the Constitution of India.

As per Clause 4 of the Bill, there is a Chairperson, there are ten ex-officio, 14
part-time members, totalling 25. Amongst these 14 part time members, 3 are on non-
rotational basis and 11 are on rotational basis. In rotational category, six part-time
members would be from amongst the members of States and Union Territories who
are members of Medical Advisory Council, and, five would be from the nominees of
States and Union Territories who are nominated from amongst the elected State Council
members, and, the term of the rotational part-time members is 2 years and of the non-
rotational members is 4 years. As such, if one State gets represented this year, it will
remain unrepresented for next 12 years in case of State nominees, and, for next 14
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years in case of State Council nominees. There could not have been more worst
marginalization of States, as has been done in this case. On the contrary, in the existing
system, every year, every State gets three representations.

Moreover, Sir, as per Clauses 45(1) and 45(2), the ultimate power lies with the
Government of India and each and every State is bound to abide by the directives
given by the Government of India.

Sir, even this National Medical Commission Bill snatches the autonomy of the
State Medical Councils as they will remain bound to follow the decisions of the National
Medical Commission. Sir, let me mention as to how this Bill centralizes the power?
Not only all the Members of the National Medical Commission are hand-picked
Government of India servants, as | said earlier, but also, in order to accommodate retired
bureaucrats, the age-limit of superannuation has been extended to 70 years.

So, a whole set of puppets, whose strings will be tagged in the hands of the
Government and who will be dancing to their tunes, will be deployed as members
of the National Medical Commission. Sir, though the Government of India has deputed
a Secretary-General on the Medical Council of India, Board of Governors, but the
proposed National Medical Commission Bill is totally silent on that post of Secretary-
General in the Board of Governors.

Sir, let me come to the point of capitation fee. | would like to inform that till
date, as per Supreme Court's guidelines, admission fee of 85 per cent seats of private
medical colleges is regulated by the Government. As per Clause 10(i), this Bill says,
not only fifty per cent of the seats would be sold freely but also for the remaining
50 per cent, this Board will only fix up the criteria, and, will not prescribe the capitation
fee. They will not prescribe capitation fee. So, indirectly, hundred per cent seats of
all private medical colleges will be for sale. Do you think after the National Medical
Commission Bill is passed a meritorious student from a remote rural district of the
country can even dream of becoming a doctor? This is my humble question to you,
Sir. It will indirectly lead to mushrooming of private medical colleges and nothing else.
As the learned speaker before me said, there is a provision of third-party inspection.
What is that? We are told that the MCI was corrupt. We are trying to shut the door
of corruption and we are opening the floodgates of corruption. This is very unfortunate.
Moreover, this Bill says that inspection of new medical colleges should be discretionary.
What do you mean by discretionary? Today, | open a medical college. It will be absolutely



56  Government [RAJYA SABHA] Bills

[Dr. Santanu Sen]

discretionary whether my medical college will be inspected or not. | will be collecting
crores and crores of rupees as capitation fee. My medical college will not be inspected
for three-four years. After three years, by that time | might have accumulated crores
and crores of rupees. That may shut it down but | would have gone away. What
will happen to the students left in the lurch? What will be the fate of those students?
This is not clear in the Bill.

On Clause 15, I have some questions for hon. Minister regarding the NEXT exam.
I would like to know whether the final year MBBS examination and NEXT exam will
be the same or not. If all other MBBS examinations are conducted by the State Health
University and that particular exam is being conducted by the National Medical
Commission, then who will confer the degree? As per the University Grants Commission
Act and as per the University Act, a State Health University can confer degree only
at that time when the entire examination system is being conducted by that particular
State University. In this case, who is going to confer that degree? There will be MCQs.
As you know, Sir, in our medical profession, usually classroom teaching is there only
for one year. After that, we go to clinics and get exposure to patients and that is
the main tool to be a doctor. In the final year of MBBS, in the practical examination,
we face medicines, surgery, gynae and what not. But if the NEXT exam is based
completely on MCQs, then we can run a distance course. What is wrong in it? We
can open a medical college. No hospital is needed. We can run a distance course.
We will be studying in our homes and appearing in the test based on MCQs and
becoming doctors. Then | will see you as a doctor. Will you allow me to see you
as a patient then? No. In MBBS, as you know, Sir, in the first year, there is classroom
teaching. If this Bill gets passed, the clinics will be avoided. On the contrary, if our
learned Minister would have said that they will be conducting practical examination
at the same time, then I would say that it is not possible to conduct a centralized
practical examination for 70,000 students at a time. It can never be possible. If a student
passes exam this year, he gets licence to practise. But as his score is less, he does
not get admission in PG. He starts practising as a doctor. At the same time, he studies
hard and appears in the same exam after one year and unfortunately he fails in the
test. | want to know whether he would remain a doctor? | also want to know whether
his licence will be there at all to practise outside or not. It is not clear in the Bill.
In the recent system, if a student fails, after six months he gets a chance for appearing
in supplementary exam. Nothing is explained in this Bill. If a student fails what will
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happen to his fate? How many times a doctor or a student will be allowed to appear
in this exam? How can they get admission in AIIMS? Will it be the same NEXT exam
for getting admission in AIIMS or PGI or JIPMER Chandigarh? It needs to be clarified
by our learned Minister. Don't you think that this Bill is going to benefit foreign
graduates? Don't you think that the graduates of our own country should be given
some more benefit than those who are getting MBBS degree from China, Pakistan,
Bangladesh or Russia? But we are keeping it on at par with them. Indirectly, you are
giving more advantage to those who are getting their MBBS degree from outside which
is very unfortunate. Sir, what will happen to the service quota? ...(Time-bell rings)...
Doctors go to render their services in villages to get advantage of service quota. If
the service quota is taken away, doctors would hardly go to villages to render their
services.

MR. DEPUTY CHAIRMAN: Please conclude now.
DR. SANTANU SEN: Yes, Sir. One to three more minutes, please. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Fifteen minutes are allotted. ...(Interruptions)...

DR. SANTANU SEN: As per Clause 32, as | said, it is going to be a muster
of quackery. They are allowing lab technicians, ECG technicians, X-ray technicians,
compounders, ambulance drivers, etc. who are directly or indirectly associated with
medical system. They will be given licences. We fought tooth and nail against Bridge
Course. But, at least, there was a provision that AYUSH doctors would be trained.
But, here anyone can be trained as a doctor. He can be allowed to prescribe modern
medicines.

MR. DEPUTY CHAIRMAN: Dr. Sen, please conclude now.
DR. SANTANU SEN: Yes, Sir. Just one minute more.

SHRI VAIKO: Sir, he is giving a very good speech. It is useful to everybody.
...(Interruptions)... Time is wasted in unnecessary shouting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There are rules. ...(Interruptions)... Please conclude.

DR. SANTANU SEN: Sir, our respected Minister has said that he has accepted
49 recommendations out of 56 recommendations. Let me humbly tell you that it is
not properly correct. It is something like accepting the plate and throwing away the
food. I can show you the Report which is very much with me. They have accepted
certain points and they have thrown away others.
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MR. DEPUTY CHAIRMAN: Please conclude now.

DR. SANTANU SEN: Last but not the least, | would let you know that as there
are so many fallacies, this Bill should be sent to a Select Committee.

MR. DEPUTY CHAIRMAN: | would call the next speaker now.

DR. SANTANU SEN: One second, Sir. This Bill seems to be 'of the ambiguous,
for the ambiguous and by the ambiguous'. ...(Interruptions)... Please send it to a Select
Committee. Otherwise,
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not present. Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA (Bihar): Hon. Minister Saheb, it is indeed a golden
day! Lakhs of doctors are on strike. What could be more golden than this? We must
pay attention to some of their serious concerns.

Sir, | have seen so many Bills. Accumulation of all powers by the Centre is the
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Sir, the premise is that the EXIT exam is the ultimate test of competency. World
over, it is being challenged. World over! &9 3Rfdl H Sa=T 83N Usa offl &l
An exam which is challenged world over, you consider that as an ultimate test of
competency and merit. | have worrisome reservations. On the Bill, my colleagues have
spoken about the fact that it is brazenly; it is rather going berserk in corporatization
of medical education. I do not know what kind of reason drives you to arrive at it.
What kind of reason? | have been cautioning this House; blatant, brazen privatization,
do not think is a panacea. That is going to cause more disease than what it is going
to redress. Now, Clause 32, as many of my colleagues have talked about, is incorporating
other health care professionals. There is a famous saying, Minister Saheb. Company
of wolves is better than company of wolves in the sheep's clothing. Please understand.
Do not celebrate quackery as a kind of contribution. I would say this is not a National
Medical Commission Bill. This is basically National Medical 'Omission’ Bill. This is
an 'Omission’ Bill. Now, one chance at the final exam is a problematic thing. | have
myself appeared for many exams. | presume, Minister Saheb, you must have appeared
for many exams. Considering one exam. as ultimate and you do not get a chance,
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what happens? In spite of a bright career, just one exam takes everything away from
me. | have spoken about it, Sir. Moving from there, the Fee Regulation Authority. Fifty
per cent seats in every private medical college have to be done by this Authority.
What would happen to the rest fifty per cent? Any idea? Now, Sir, what | believe
is that this idea of total control is worrisome. | can also request you for one thing

under Clauses 24 and 25 f& 9™ W9 delioral #, please insert that only non-animal
teaching methods should be added.

Finally, Sir, there was corruption and | don't know whether the due process of
law established it or not. There are hundreds of employees in that body. Please think
of them. It may not be a historical day for them and if you could incorporate them
in different other bodies.... Sir, | will take just 30 seconds, and not more than that.
Hon. Minister Saheb, as a matter of advice, | request you, it is from somebody much
younger in experience that when you referred to doctors and aspiring doctors, you
kept on referring to them as 'him', 'him', 'him', Sir, there is 'hers' also. There are a lot
of women. Let us be very clear on that issue also. One final request | will make, through

you, Sir,...

2 Iuumfc: 79I PAR S AEd, IAd AU DS HRU |

PROF. MANOJ KUMAR JHA: Sir, just one request that when you say, ‘connected
to modern medicine.' ¥R, Ud MR AT 2, Sir, don't make this body as a rehabilitation
programme, gAdE ASHT § d&ld Ad HRY ..(FFT @1 6. f5 del | Ieax
SHP! o 8Ny, S &g WX| Thank you so much.

MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, this Government initially attempted to
encroach the powers of the State. Now, they are taking away the powers of the State.
Health comes under the powers of the State. It is in the State List. But, through this
Bill, everything is being centralized. There is monopoly of the Central Government
in appointments. Sir, leave alone as the political parties, but what about the stakeholders
who are concerned with this? The Indian Medical Association has expressed its strong
reservations over several Clauses of the Bill. So also the largest body of doctors and
medical students, about three lakhs, they have called for a hunger strike and they
are demonstrating. So, their voices have to be listened because the Bill is totally
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concerned about them. The MCI, which was already there, has now been replaced
by this NMC. There were elected members in the MCI but, here everything is ad hoc,
everything is appointed by the Central Government, starting from the Chairperson and
to the members. And, as everyone has, repeatedly, told here that the States'
representatives will be coming on a rotational basis, and every State will have its
representation once in 14 years or 4 years. It cannot be accepted. So, every State
should have a representation all through the year in the Commission. Something should
be done because the States should have representation. Leave alone all those things,
considering my time, | want to confine to two main things. We have moved amendments
also in Clause 14 and Clause 15. Clause 14 says about the NEET examination. It is
for students who want to join undergraduate medical education; they should pass
the NEET examination. Sir, for a student to be qualified to appear for the NEET
examination, the eligibility criteria is Class 12. Till Class 12, before the advent of the
NEET examination, students were studying hard; they scored high marks, by way of
reservations also they had their own bread. There were so many students. After the
NEET has been introduced, the admission of students from backward classes and
Scheduled Tribes has drastically come down, especially, students from rural side and
who are from the poorer sections. For example, a maid servant, who is working somewhere
in four or five houses, her daughter will be studying day and night and will be scoring
high marks, thousand hundred and odd and all, but she is not getting admission through
the NEET examination. Some seven students have committed suicide in Tamil Nadu
because of the NEET examination because they scored high marks but they couldn't
get through the NEET examination. Why? It is because they cannot go to the coaching
centres. The coaching centre charges Rs. 2 lakh per candidate which they cannot afford.
So, Sir, it is totally depriving the chances of medical dreams of the poorer students
and those of rural students. And, next comes the NEXT. The NEXT is another one.
I mean the National Exit Examination. It is three. One is licensing. Once a student
has completed the medical course of five years and house-surgeonship and all, again,
the person has to write the NEXT examination. Only if that person passes, he will
be licensed to become a medical practitioner. Second is eligibility for those
undergraduates, who are coming from foreign countries. And third is, postgraduate
admission criteria. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI TIRUCHI SIVA: My only pointed question to the hon. Minister is this.
The ambiguity is that Clause 14 says, "There shall be a uniform National Eligibility-
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cum-Entrance Test for admission to the undergraduate and postgraduate super-speciality
medical education." Clause 15(5) says, "The National Exit Test shall be the basis for
admission to the postgraduate broad-speciality medical education". A student who wants
to go for the postgraduation, should he write both NEET and NEXT or is it enough
if he writes NEXT? That is the ambiguity because the same Bill says two different
things. A student who wants to go for postgraduation should appear for NEET and
he should also appear for...

MR. DEPUTY CHAIRMAN: Tiruchi Sivaji, please conclude. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, these two should be deleted. Unless and otherwise,
you are depriving the poorer students of their medical dreams and ...(Interruptions)...so
we strongly object these two Clauses.

MR. DEPUTY CHAIRMAN: Dr. Narendra Jadhav.

DR. NARENDRA JADHAV (Nominated): Sir, I rise to support the National Medical
Commission Bill, 2019. The National Medical Commission Bill, 2019 seeks to address
several deficiencies prevailing in the current healthcare system and it completely revamps
the regulatory system of medical education and practice. It aims to provide for a system
that improves access to quality and affordable medical education and ensures availability
of adequate and high quality medical professionals in all parts of the country. There
has been a strong resistance and protest from the medical fraternity and the Indian
Medical Association on the ground of Clause 32, which grants licence to practice
medicine to any person connected with the modern scientific profession as so-called
Community Health Providers. Many hon. Members talked about it comparing it with
encouraging quacks. What is missing there is the potential use of new-age technology,
particularly, artificial intelligence and data analytics. Currently, in India, there is a deficit
of more than six lakh doctors and the effect of this is felt most in the rural population
which have little or no access to doctors or healthcare services. Like barefoot doctors
in China and elsewhere, this could be a very useful measure in providing medical services
everywhere, especially, with the new-age technology. The third point that 1 want to
make is that the Bill replaces MCI, the Medical Council of India by National Medical
Commission. The Medical Council of India has been known for corruption than efficiency.
The MCI comprised of influential medical practitioners. It is an elected body where
the President and the members are elected by medical practitioners alone. There have
been allegations of corruption, nepotism and lack of accountability. In fact, | would
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3.00 p.m.

recall that one of the Chairmen of the Council was jailed because the raids showed
that they discovered tonnes of gold in his house. And the same person was reinstated
again. Even when he was in jail, he was controlling the affairs of the Medical Council.

[THE VICE-CHAIRMAN, (SHRI TIRUCHI SIVA) in the Chair]

This Bill will certainly help in containing the corrupt practices and, therefore,
I am in favour of this Bill. My final point is this. There was a talk that this is wholesale
privatisation. I do not accept that. There must be more medical colleges, both Government
as well as private. As far as Government sector is concerned, the share of investment,
the amount of investment made in public health by Government is a little more than
one per cent, which has to be increased. There will have to be more Government colleges.
At the same time, the need is so large that there is a need to encourage private medical
colleges as well. So | strongly support this Bill and thank you very much for giving
me this opportunity.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri Sanjay Raut.

A A ™A (HERTE): ISH-TRAT AR, AT J8l 98d & Asdyul fdd w
gl & & T IS BART < transformation & &R ¥ ToR TET & IR Afeda
Agey |l IS d9ad B R® o & &l I S National Medical Commission
Bill, 2019 %, it is one of the biggest reforms in medical sector, VAT ®&l T ¥ |
d 39 a & 999 4§ e g dfed R SF W®E ¥ @ 7 gB 9
el W &, SIRM W S A 0 W €, e didg 99 St 9 ff & € e
S # 8l ¥ed # o &l on, O @@ medical practitioners YR e & faw
AT I, SN Bl @8 W ¥, 59 9o & RgaT® ST SM<Ia Iol T AT, 3T
W g1 S'M g3 | I adrs, A 9 Bel [ 89 A [ BT qHT B, <l
TP S A &, § ) Wed H WBR P AR G| R AR Bl AT
gdl ¥ {\ TN T, Al 98 SR dged BT

W, 98 S 9o g SS9 S #At S 9 8w faed § Medical Council
of India @ STE <iI National Medical Commission 3 I8 &, S¥d R # zero
corruption &I a1d ®I, <f fda & Clauses 27, 28, 29 (b) & (c) ® THT Al
& A9 # Sgrer a1 €1 Medical experts S99 @ @l €, sHfGY B &R
@I unlimited and uncontrolled powers & $ &1 I oWl & fb ol & =1
# gat uncontrolled powers &f, Al TS &I AWET TwX B &, Sl Ugel
gS Tl Tl 396 IR # D! ofigr A1 fIaR FRA US| S Ugd W gue
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[5 <o 1=d]

PIE & TH 3MSY A Medical Council of India &= wIReH wrgr Afifa 9t oY
SIRes @lgl UemeId A | 2016 # SiRed @lel Affd 9 1% documents iR 3reara=t
% IMIR WX medical colleges &I permission <= &I experiment fHaT o7 | 39 w7y
34 medical colleges @I %del STd! website, 3% documents, SHI THGRI &
MR WX permission &7 g M| I1¢ # 34 § ¥ 32 Pl B infrastructure &
WIHY HH P! dolg F d¢ BT UsI| SO Sf 7 89R students &, d &g T
qel ol & 6 oy S A7 99 Y €, S¥H g provision €, A1 FT I8 BB,
g tragedy ¥ repeat @&l & Wl ¥, I8 T X T

AR 91, AT exit exam @I A Bl 39 A F U™ 8 W J@ MBBS
% d1g practice % foTg exit exam <A TSI 3P National Exit Test fw foreign
students < &1 3/ students confused & f& Clause 15(1) & provision & AR
7 & UH A7 Q1 g & fog appear BT Sl €, @1 MBBS final iR NEXT
TR JTATT-3TeTT RN @ Seeft | afg s9aT S ' 8, a1 MBBS degree certificate
DIF I, AT Fatdl Y students & A W ¥ fBY practial exam €1 39 UdH faA
# 70 ¥R medical students &7 centralized exam @9 fee@@? % theory &
MIR WX medical student @I practice license &¥ T Whd 2 R o Afsdd
BlcSl &I DI STHd & T8l o9l students MBBS course distance education &
o PR Fhd T VA By WA S 59 Wies H YW OW gl

Y capitation fee & IR # W Igd A AN T WA IBWAT| SRRTH A
St A S GlU SIMER ARTS BT gal Sorl o1, gUM dIC @l Ta Constitution
Bench o 50 WHR &I a9 f&am o f& % 59 # fee regulatory authority
grfl, Rraal oregerar g€ @I & retired judge BN | 3@ YT S W&l © {6 g9
authority &1 @I 81T, @RI Ml AL authority & AT MU g9 demolish &= &
I9F a6 Clause 10(1)(i) & AR HHIH private medical colleges 3R deemed
university ® 50 per cent seats @' fees T ®=+ & foIU guidelines TR &R
ardl 50 per cent seats @I fees ®IF TF B, IWH gR # W 3T confusion
21 "gal Private Medical Colleges 40 &9IR ¥iel & fog 3109 ofddl WX admission
T4 ¥, offhd o WeR 7 % 20 g9R Wiel & fay & wfeE @ &, wife
Private Medical Colleges @I &M ft @ Fort =Ry, g8 dg =&t &1 =Ryl
39 WE @I 980 IR ANl Bl TIR WIR 7 TP HW HASRdH Bl gl #
AT g fb Ui ggd A1 A €, RFel dex Al $ a9 # gien €1 3Ry
HaT TP dgd He@yul Hae} ©| 3 HEgH § g4 Sfdex Ual dRd § SR oW
Bl ARG FRAT Pl Aogd a1 &1 S A AP gAR 7T H €, AT B AR
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g8 AN A el 7 Wl 39 Td B {Y I Iols §, SAdh HuR GHRAd
q R #xa1 Afey| I8 9o 9gd €1 oreer iR 9gd & dAs@yul [ &1 I8
S WFeR €, I8 QW b ANIRG b WReF | Wdd g, gaferg § aedar g b
Sl e 99 €, Sdb IR H gvd AR @} | # ue [ w1 9w #Ral g,
g1 |

it e RIgRl (SR U<el): AM- SUawedd Agied, gl & & ol &d
9 B O 35 RIS WGl B STH WRY I & o o A 9 ow
g, S8 WRY @ <@HTd B o R @Rt F SR T A1 o drel 9Rg #
BN, 9 N Bod A 3N db I¢sd W 8, Rdid? 4 39 fod 3 sgeafd Sa
Gl

# AR el R A @3 S ¥ FIR(BeE aedl g1 59 /| &
AR 75() BT UdH Fallsl &, ord FJaR National Exit Test 8F @I 91 &el
g ¥, S All India level TX BRI | SIRefl first year # First Professional & exams
I University a1 college &% gRT conduct &< <d &1 Second Professional
% exams ¥ I college, university a7 institute % ERT & conduct HRTY SITd
g1 Third Professional & exams ¥ ¥ institute & ERT conduct HRTY SITd &,
514 practical, clinical and theoretical exam IdT €, e Final Professional & exams
P o WM & TART HRIY SI7gd, i All India level W &R ST g=d NEET
% TART U BIA] SN, d U A dd Hicd URSH & 96 39 exam &l
I |

ARIER, U8l df NEET & A9 9 Sl 9ed U9 8la] O €, S9 g@al &l
ugel NEET exam U &R« H & dgd fadddl &1 AHAT &A1 gsal &, adifd
THM coaching centers ¥ UWT @), 984 Hsdd W 9 NEET exam U &_d % |
I9% 916 9 9= First Year, Second Year and Third Year & exams pass &<d % |
39% 91 o9 Final Year &1 91d ol 8, 9 @&y All India level TR ST exam
BN, I9 exam ®I 59 W1 & FART conduct HRIAT S, IFd fIT 70,000
gzal &1 apractical, clinical and theoretical exam, T& 11, Udh fas1 # o=amT &3
dAvg BRI

URT, SAEIR I medical professional colleges AT engineering colleges &
BE B g, 9 980 Wedd ¥ g8l 9@ ugad ©l dfe # fora aHe 9 dedgs
G g s9felg @R dR ¥ # 39 fad uRaRt & ar d SEan g e | -
g0 qUT gl Bl ARSHA Bioll H USH b U G8d bl HEAd BRd © AR
STDI Uels & v T Wd wRd B R gfeld uRaR &1 gear, e Third
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[5h srone Rigred]
Professional d& g &= forar g1, offT Final Exam & dg8 ®o 8 T, o &1

98 9l Uh i db BX do1 YBI? I 98 Udh Gl ddb 'Y 93T 2, ol
g8 MUY URAR & @N BT AT YA WI HA d8T BRI

UNRT, SRR 98 d=al second term # appear 8N & 9 Wal 8 AL ol
T IE 10+2 B IE SMYM? VA # 7 I9h U Haa 10+2 B i € @l
a1 e MBBS UM @”1 & 91 S9 practice &7 & JHR fHerm? weEIey,
d e AEH | OAFARE WA S W e eRAr @ 6 d Wogd uREl )
clarification <9 &1 B &N |

ARIER, @, 399 Ud fog iR emar &, s Community Health Systems
Providers @Y &X< &I 91 @8l Mg &, o geal 4 Paramedical &1 Pro-metric
# Diploma f&am gam € a1 f Dental a1 Hygienist &1 & a1 gam &, =
godl B WHR! G a8l i B 8, |1 9 gl B 39 Community Health
Systems Providers & #EgH | absorb @A & & fHAT T2 MU S 33%
BT absorb BT B 9T B B, R IRAR AT AEAT AT S 39 HH BT HAI?
Fifs 5 dRE 9 Health Systems Providers @1 910 %8l T8 & ...(98T B ).
AR, § U SR a1 dgd, Sl 9gd AMaanul 9 €, S9d dre H 37l
ad W bR gl It g1 fee € gy €1 W' S NMC fae e ®
(T B Y. W), mem fAMe, 30 second R Yl WX WEW G 9@ AR
g f& ST NMC Bill 3mm &, MCI &1 replace f&arl MCI % ST employee &, S&#
T 102 employees 91, 39 employees @ ¥4 fdd & enact B & € oA
TEN @ Jol T B gl faAm Smem|

# oMb AEEH | A HqA SN ¥ a9 SR @ 6 SHe TR 9gd
®9 g, YU 4 el Bl YU b 9Tl B del 9 Hel 39 9 F oenact BF F
g adjust HRT BT HE DI (TIHH)...

e, § 99 A 4 S A Fg frded @)ar e g e 9 o Sae
# ¥ oY qar § & 39 FHaRal ®F /1 9 adjust HRA BT B HA? GAIE |
(). .

it Murer ARTEYT Rig (MER): Suavere wgied, ol 98d fadi 9 ydied I8
f9a1 amr 21 # sHdr 99T FRAl § R WeHR P W gde a1 g fF faa
10 ATl A < H FeuE I R o g5 o [ Afeha gogdeE ol f6d Rved
W dHY Tl S| # Medical Council of India I corruption charges @l =&l & m
APl g, R W A HH {E YA TEl AT 8, «feT Medical Council of
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India & IR & UH A S g S wwel # ot 7, 9% % ¥ fr w A
AMAHAT fhad Sided & g 3R WeR P9 @R A Sdau &1 argdar o,
3 AP dredd wEl e ol e e oft fF ' Afddd gojee & s

H 3T TQIY, SUET Sfaed ISy I, SIET AEHa dlefolst P A& eI, Sy

P W@ Q¢ AR g I B emavdear off, Afk Medical Council of India S
off 98 ®El 7 Hel $HH ST 3fcHhal off iR I8 Ul limitations ¥ 31A 3MU®T
qrex FarerT T8 @redl ot s9d g gUM BIC Bl interfere HRAT TS| gUH
BT & interfere TR & TG THH PIGI IR AN YO gU1 UMW B T direct
Board of Governors @I GI-Gl, TH-0F IR Favel @l, ofed ol I WRAR
9 fema el @1 f& 39 Board of Governors &1 &I dqal &X | @ fraemaed
W AR SN # AR B gEE g B 59 WeR 7 fFwa B iR s
G AT |

el Bl Sl gl dld I8 ¥, J® G PR S dro9d gAT £ AT Al as
it is FawT § F@d IET 9N, A ER) Ewdar g el g SR Ael a1 8w
S 9edd A d@ed €, SS9 9Gad & 91 ANl Bl HEAN ST ARyl oS-
Igd HHI-SN I 2, 1 oS e A1 FeA, 9ig H IAH 9qd 8 Whdl 2, Afeh
9 faeed a1 780 ar e, A1 § g9 g P W vl d 98 9w F Ul ged
ST HIgH BETT| ST QT AW ST 8T &, 135 IS BRI Uigele & 1, olfds
HfEdha Pietorel @I A= fHal 82 8d e Ta9He IS dedl & 6 &8 A
TET AfSH Dielolel B G&AT d@HT dled &, olfdbd Sdd Sided HEl 87 I+
Sided d & &L, S SHd! Smaegdar dl fulfill Y| RT PIs HfSHA Pieiol I
AhdT & fF 30-40 AT A HH AR W Sided A I8 AfSHA Bielol gd <&l
g7 S R Afsha dicel &, J9T € fF 30 9 40 W¥e d@ deficit v o+t
AREH dicore gt 2 1 39 W IMA &1 fa=m &< @12y o1 IMA &1 3o
PRI & IR # 3R U dfdew F IR F fuwr 2, sHdT 98 fRIg B <ET
2, dfd &1 B IAT A5 I B 6 <% B SavIdal & IR BH siaed
uregd BR 872 MCl # 100 WRie AfSehd UHIed I Heoll ATl R ISP
I fo=m 8 B AR 5 <w # Sfaed @ e e At S9dl 98 fawd

el | ..(aum)... "% BHINTGT | A9 SMud! interfere w&l far| amu w7 ard
g

Siacd @ A& 9gM & foly Medical Council of India... 3/ darsy, Medical
Council of India 1 To # U® uid # &l 6-7 BRI$ &I JEEI €, 8l W 40-
50 AfS®el dickolsl & W&l 8 INI$ @I @Gl 8, T8l W 45 AfSHe diciols
g 3R Bl W 42 TR SR 20 NI$ IMEEl €, g8l W 6, 7 AT 8 HSH
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[5h Mt IRTer Rig]

hlerorsl g1 g9d! foer @I &m? I8 fa=ar Medical Council of India &1 &=
off f&& 98 balance maintain &Y | a8 &I g3l ol uRRIfT T 81 T2 §AR
el Siged] B P B a8 A Bioolel T8l 96 I8 &l e A IRy, [dE
ol FEA Sl B 1 oY AfSed ¥gsed @1 R @ 9o F fav S | e
g, SUH MUY demarcate X AT - Ugde ARSHA Bloel IR WANI AfSH
Dletol | 3N W1 40-45 TWRIE e W RGN HSHA Pietolel del Ig 8, S9H
dl 31U & 9R seats increase ®X Iz ¥l Udh IR U Wl 50-50 IS derdl, St
infrastructure YT &I BN & Foid withdraw &1 TRIT| Infrastructure &1 aaT| S
IR W B 9 derm T g, ofhd Afda dieioie @ 100 ReERT Afsdd
BleToTol B WS IR & oy B A HH 7-8 A BRI$ 0T o 21 PR St
Medical College ® 34 ofrel T infrastructure develop &% & 3R ¥el & ww&m
150 B B WHRE < < O W dweciRar fulfil &9 # IR 10 A1 15 Sfaest
DI IALIRAT BRI - SHBT & DI IWEM? FADI ol B US| I BH Bl
off, 5 WX Medical Council of India &9 T8 § 81 o7 3R 30+ QR H der
83 ATl Q¥ < # medical professionals @1 U@ hub &9 g3 & private practice
% U 9 9 | AN @I S FE! oA @red | 3nf examination @ 91d T
el | § Il MU e @} @1 g B NEET iR PG & foIg ugel examination
Bld My €1 9 # S| practice A dTAl BT interview W dTell examination
M & fearl s9 T @1 §1 R AW dieteil H deficiency & SR UGE
PR Ol &1 100 TR¥e SiEl deficiency €, 981 UQls W&l &Y g &1 9 I
Sfdex 991 8 €, MBBS degree © X8 € U1 PG degree 31 © I8 €, $9dHT examination
%9 BRM f& 9 perfect & a1 El? Ay TRT examination Sl &, difd 5
A S dASH & AN # ¥ fF ¥W R seriously UG @ HNAl, practice
T8l T @ examination URT SEl BR UG, Bof B SUA | SEH Told HT ©
- 3APT Bls @€ | fUBell WHRI & I I8 AR Td caucus ST gall
ol AfpT T MCIl &I fear < BT B PR 89 IHY WRHR 39 control X
ot ar ool I Refa U1 9€t gid), sa91 smere ST W@l BTl R 'Isd #
JT fqg@ & 93 8T €1 gERI B criticize BRA A (ST & P I BT MARIHAT
P AR B9 [GOR WX & <% P P8l of M 87 WWHR medical &5 7 e
gl < e 8, I= fulfil SR Y B8H < B AR o ST ARy AR A
BT FHAT AT AIRY| S < H W UM Ui |l Medical Colleges 21 3
A T 223 AT 224 IRBR! Medical Colleges € 3fR @ 250 Private Medical
Colleges 1 fSiaw ¥R&RI Medical Colleges €, ST WR&R Gfagmd il €1 Ugde
Medical Colleges @1 d gfaemg &t &1 il | ST = 39 250 Private Medical Colleges
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# S € S o el fidar 8, Safé MCI & criteria & TJER S certificate
firem 8, wERE & W € 3iR 600-700 patients & foTT certificates et &, Srafe
Id4 patients HI 9 JRAGW TE T U I €1 @ A DA SWW? gAfAg H
e g f5 U eIdhedl S S Iwd gy, STl i RN aW ST SET
2, <9 H sHdl omavgear ff IR ¥E fad M T =Ryl # @mEar g SR
Hed ¥ 3MUE HOW & S8l 9gd Al BB BHAT &, [T R FRET S
Al d 987 dhel S| [T ET FRE DI AEIHAT A8l B

# WHR ¥ UH g I8 W dom & qw # R 450 a1 500 Medical
Colleges €, 3R U JRAGW <A1 FEd € Al FGH FHF ©Y A T 39 W
control 3U®T T | MY FHI-FHT WX IdH X b IAHT GOUINT & V& & AT
HEUANT B B ¥ YT UER AUS UM IE ARyl W owE # Ud 9 SR
g € f& 39+ power centralized 811 S8 Ugel power centralized NCI # off | ®¢ed
# FHeE wef 97 fadt wee # Medical Council of India &t o | 9 STE centralized
e o iR centralized power & MCI d18X o, SiI Central Government &I &Td
TET Al off | # gl SERV © Vel g1 I W o A A fUwd Wi bEl
or fF S ofed NEET examination ORI &<d &, clinical side ® @ 3y S oax
el O €, TR b ATAR ST o od 8, olfbd non-clinical side wHE w@relt
RE SR 21 T @l IR H, § |qHean g b WRSRI SR ursde biersil § 3,000
A @rell € SEfd A U™ Py T 60-70 TR @Sd IS W YW @ B
el At #9 #3 S ¥ 96 Secretariat # ST WS @t oft| epft I uwi
I3 21 SBM FEl o f& S erell aR allow HRA| M Mt W HAT SN W
g gg ol MU R ge FEI <d &7 dic U™ Py gU dsdl Bl free BN,
merit % IFAR clinical side ¥ My I SME <1 39H Big fGawa &l &l dd
¥, S clinical side # 3T =Ry, Afe & U4 &) U _(FHT B F... A
9 ded s W g @ &1 3T I ge SINY dfb d non-clinical side # admission
o ol Fie qualify 5T 8T &sF I8 W gH @ E, ST ge I aife 3
non-clinical # admission o o, @ifs 4 Th WS IR &R b 8, ofbd & od
Tl (G .

2 IEAS IWHH P (WER): G o1 & d@ W Al w@rell 8 W o

#t Murer ARTer R onft ff @relt 81 WaRt # 500 Wewd wrel § eiR
grsde #2000 Hied @t 2|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No cross-questions please.
...(Interruptions)... Gopalji, please address the Chair. ...(Interruptions)...
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it Muter IREY Rig: W), #9 epf W= S W@ eme feur, SN ®Er B
TH R BN, TS Tef A9 8T 21 3FR &R il & AW surrender @)
Y, O BH SA®T 7 NS qwR? #9 ot 450 AfSHA dicorel @l 9@ @t |
UHh HShe Dlerel WS B & A9y # TAARTE &1 o1 differene 8, 98 9
dRE ¥ T 400-50 WA B HiSHA Plolo] el H- H YOI bed requirement
300 @ &l ..(FEEH)... b 91 I G dd 300 © | 50 HIcH & HAfSHA dicldl
& faU &1 | 300 SR A AT 450 B ..(HHA Bl OE)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Gopalji
...(Interruptions)... Thank you. ...(Interruptions)...

st Murer IRTEY Rig: W), 98 984 important 2, 39T # M www fF
99 BB AR 9HY I gl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.
...(Interruptions)...

it MuTel ARTEYT Rig: W), S 8 200 ¥ew & fg SdE, 99 & I8 900
beds B S € IFI 200 WA ® ARSHA Biolsl @ia & v 900 beds &1
gifued aMfey| aFR 250 Hicw & foIg @med &, ar 1150 beds &1 iU =M@y |
s differences &I P19 FiEAT?

TR, A # # Uk AEH F W AT GER A AWE doM B Igad
Bl ¢ €, 3R THH ASI9gd PUI TEdl §, HA S A UE € B aw d DI
replace &Y WHd ¥, Ml IR fhY amendment @ A& €, offdhd oMo il &
TET ¥, Sudl A e Sy a@ifs 9 @t requirement & IR Sfaext @t
A= Seal A Sledl W g6l S| Il Hed 8Y 4 Pl AW PR §Y A AU
SR T80T PRl g, €dls |

DR. K. KESHAVA RAO (Aandhra Pradesh): Sir, knowing well the limitations of
my time, I will only rush through the Bill and talk. Everybody likes the Bill, let Gopalji
know this. We are also saying that I8 41 9gd #eaqUl €, SHHI URT PR AR,
Jf gad 3G RN T, IABI AU ST <@ gl The intentions are noble.

The contents are ignoble. Please understand that. We are not at all against the Bill.

I will be reading clause-by-clause, as we are particularly opposed to it. And, all of
you know this. We do not want the clause 4 to be there only because Seventh Schedule
protects. You must know Entries | and Il. They protect my State. And, | am going
to protect States' powers and the federalism. So, | would, not for a minute, agree to
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lose my powers. That you must understand. | think, Mr. Jairam Ramesh has already
briefed all that.

Now, | come to Clause 10. The earlier Act said 'regulated’. 1 am rushing through
it because of this I am not trying to address all the Members; | am addressing the
hon. Minister directly. The earlier Bill said 'regulated’; the hon. Supreme Court said
'regulated'. And, they all asked you to have a High Court Judge as a 'Regulator’, as
far as the seats are concerned. But, today, you have removed the word 'Regulator'
and have put the 'guidelines’. Will it stand the test? Or, even if it stands the test,
tell me what exactly I should look to. Now, | am coming to Clause 32, the controversial
clause. 1 would also like to read it to you. It says that the Commission may grant
limited licence - what limited? You don't know - to practise medicine at mid-level
- 'Mid-Level' means above a nurse and below a doctor - as Community Health Provider
to such person - Mr. Satish Chandra will tell you; Mr. Navaneethakrishnan will tell
you; or any Advocate General or any lawyer will tell you 'a person' means ‘any person’;
'any person' means even a cycle stand attendant can also be a Community Health
Provider - connected with modern scientific medical profession who qualify such
criteria as may be specified by the regulations. That means, a compounder or a blood
collector or somebody who is along with a doctor, all these people can be doctors
tomorrow. Then, | read Clause 32(3). It says that the Community Health Provider -
as | told you even a compounder is now a Community Health Provider - may prescribe
specified medicines independently, only in primary and preventive healthcare, but in
case other than primary and prevent healthcare, he may prescribe medicine only under
the supervision of medical practitioners registered under sub-section(/) of Clause 32.
Again, under Clause 32, it is the same fellow! This was Clause 32(3) that | was reading
to you. Under Clause 32, this is the same 'mid-level' person who is appointed. Sir,
I am reading Clause 32(3). Under Clause 32, whoever is appointed as the mid-level
doctor or mid-level man, on his advice, you can prescribe medicine. That means, a
quack can not only practice, but he can also advise the other practitioners. This is
what this Clause says. You must understand this. Most of the population in India
lives in villages. People go to primary hospitals; they do not go to speciality hospitals.

Now, | come to Clause 15. | am reading it out for the Minister, so that he could
understand this. What | am saying is, - not because | am saying it - please give
it to your own man. 3R 3T+ IGd Sft &I < fear &, o ft gadrl FR 9
W T FR ad € @ H ¥El 98 Smar g1 You said the Law Department has said
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this. The Law Department might say this. But, you ask the practitioners here. This
is very important. Clause 15(1) says, "A common final year undergraduate medical
examination..." "A common" - that means it will be common for all the people. We
have 800 universities today. Now, they have become 900. | give medical degree after
holding an examination, after teaching the course and after completing the studies.
After five years' study, | hold an examination in the fifth year, which is known as
final examination, and | give a degree. It is all right if you are saying that my degree
is not useful and you are putting him to another test to get him registered in your
Register. | would not have an objection. You are not taking over my powers. | am
holding an examination, final examination, in the fifth year, after this course. ...(Time-
bell rings)... As Shrimati Vijila said, let there be a common course, a common curriculum.
We would have agreed to this because you know what we are teaching. | am teaching
and you are taking exam. Of these two institutions, one is my university which is
a statutory body-I have powers in the State; it is under me - and giving degree
and next your NMC. This is what you are saying. The last word | say is, all my talk
is of no use at all, all the people's talk is of no use at all. When we look at Clause
45.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

DR. K. KESHAVA RAO: Sir, you are a lawyer; that is why | am telling you. Clause
45(1) says that without prejudice to the foregoing provisions of this Act...
notwithstanding anything said there, the powers of the Central Government to give
directions to a Commission and advice to autonomous bodies will be final.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

DR. K. KESHAVA RAO: So, all that will change. But, ultimately, if the Minister
passes an order and says we are. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.
DR. K. KESHAVA RAQ: Sir, this is my last word. | am asking this from the Minister.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): He has got your point.

DR. K. KESHAVA RAOQ: He is one of the best surgeons. But in his hand, he
is given something like a rusted knife. With rusted knife, what can hedo? I know he
is supposed to be one of the best surgeons. He understands the clauses well.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri A. Navaneethakrishnan.
You have three minutes.

SHRI A. NAVANEETHAKRISHNAN: Mr. Vice-Chairman, Sir, quacks become
declared doctors by this Bill. This is what my understanding is. The Community Health
Provider - 1 am unable to understand this - will be given limited licence. | think
it is a new policy decision taken by the Central Government. Very humbly, | request
the Central Government, to revisit it because quacks cannot be declared by law as
doctors. Even by law, one person cannot be declared as doctor and one cannot make
him to be a practising doctor. | would like to draw the kind of the attention of the
hon. Minister to the provisions of Constitution, subject to correction and approval
by this House. My reading of the Constitution is, the 42nd Amendment has made
this mistake. Normally, the BJP says that it is a legacy problem. But, by the 42nd
Amendment, many provisions in clauses have been reversed. But this provision, namely,
putting the education from the 'State List' to the 'Centre List' is not yet reversed. This
is the whole problem. ...(Interruptions)...

AN. HON. MEMBER: That was done during the Emergency. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: This provision came into force on 03.01.1977.
...(Interruptions)... Only because of the 42nd Amendment, now the State of Tamil Nadu
is suffering, very much suffering. | may be permitted to furnish the details. Tamil Nadu
is already a developing State. There is no doubt about it. In medical education, Tamil
Nadu is a pioneer. So, you cannot enforce a law which cannot be made applicable
to Tamil Nadu. That is the point. Tamil Nadu is having 23 Government medical colleges;
and the Central Government is running one ESI Medical College and the State
Government is running another medical college, IRT Perundurai; and the number of
self-financing MBBS colleges is 30. So, the total number of seats available is 5,400.
So, 23 plus one, 24 Government medical colleges are being run by the State Government
with full infrastructure. From these top medical institutions, doctors are going to London
and other places. Doctors studied in Madras Medical College, Kilpank Medical College,
Stanley Medical College, they are all employed and also all the students studying
in Madras Medical College, Kilpank Medical College and Stanley Medical College are
getting their seats for their higher studies. Further, for your kind information, Madras
State is converted into Tamil Nadu State; Madras is converted into Chennai but Madras
Medical College still continues to be the Madras Medical College. The reason is very
simple. It has got its own brand name in the medical world. The medical education
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in Tamil Nadu is far, far better than the whole of the world. We are having experts.

So, you must understand it.

I would also like to draw the kind attention of this House to Entry 32 of List
1. Because of the 42nd Amendment alone, now these Bills are being brought in and
passed, and Tamil Nadu people and the Tamil Nadu Government is going to suffer.
I may be permitted to read Entry 32 of List Il of the Constitution. ...(Time-bell rings)...
It says, “Incorporation, regulation and winding up of corporations, other than those
specified in List I, and universities; unincorporated trading, literary, ..." Other things
are not necessary. So, Entry 33 specifically mentions 'universities'.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.
SHRI A. NAVANEETHAKRISHNAN: No, no, one minute, Sir.
Sir, you are *

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Don't say, *

SHRI A. NAVANEETHAKRISHNAN: Please. One minute. Wait Sir. If this is not
done, then there is no meaning in giving opportunity.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You request for one minute. That's
all. Don't argue.

SHRI A. NAVANEETHAKRISHNAN: Clause 15(1) says, "A common final year
undergraduate medical examination, to be known as the National Exit Test shall be
held for grating licence to practice medicine as medical practitioners and for enrolment
in the State Register or the National Register, as the case may be."

Sir, definitely, we are having the world-famous doctors through MGR University
under which all the medical colleges are affiliated. Please don't destroy our medical
education system. ...(Time-bell rings)... We are delivering public health service with
high quality and free of cost because in Tamil Nadu, there is a good medical service
and health service system in place. Please don't destroy it. Don't put the people of
Tamil Nadu into trouble. We strongly oppose it.

SHRI K.K. RAGESH (Kerala): Sir, I rise to oppose this draconian, unconstitutional
Bill.

*Not recorded.
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Sir, as we all know, the Medical Council of India was a corrupt body. Using that
corruption as an opportunity, the Government is trying to centralize the medical education
system in our country. Sir, the States are not their tenants. They have got their own
rights. 1 would like to know from the hon. Minister as to who is going to conduct
these exit examinations. Universities are established under an Act of the Legislature
and they have their own legislative competence. The Government is snatching away
the power of the universities to conduct examinations, which is extremely
unconstitutional and is a blatant violation of the basic structure of our Constitution.

Sir, who is going to determine the fees and admission? Education is in the Concurrent
List. Earlier it was in the State List, but Education is now in the Concurrent List and
States have all the power to determine the fee and admission and also frame an admission
policy. All these powers are being snatched away by the Central Government. In Kerala,
we have got a medical university. You are making it a mere shop to issue certificates.
Don't do that. As many hon. Members here have said, MCI was a democratically elected
body and it had States' participation and States' representation. Here only five States
are going to be represented while the other States would have to wait for 10-15 years
for getting a representation. Yes, there is corruption, but what is the remedy? You
have to ensure transparency. You have to strengthen democratic functioning of the
Council. You are taking away the powers and making the body a mere Central Government
department. Again, why has corruption erupted in the field of medical education? That
is mainly because of the private self-financing medical education institutions. They
are doing all this. On the one side, you talk about quality, on the other, you talk about
corruption. Why has the quality deteriorated? Go in for a proper study. It is the
mushrooming growth of private self-financing medical institutions that are responsible
for the low quality of medical education in our country. Again, what are they doing?
They are opening up the same for private players, the corporates, who are making
huge profits. You are opening up the field of medical education to corporates. ...(Time-
bell rings)... Sir, I would take two minutes more.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

SHRI K.K. RAGESH: Sir, you were so benevolent to others. Please give me some

time.

PROF. MANOJ KUMAR JHA: Sir, smaller parties should be given more time.
...(Interruptions)...
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SHRI K.K. RAGESH: Sir, earlier, in Kerala, all the seats were being regulated by
the State Government. Now, they are regulating only 50 per cent seats. And what are
they doing? They are putting up another 50 per cent seats on auction. The Supreme
Court had termed capitation fee as illegal and they are making a legal provision for
private self-financing medical colleges to collect capitation fee. Sir, it is extremely
unfortunate.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Please conclude.

SHRI K.K. RAGESH: Sir, I would like to know the meaning of ‘community health
providers connected with modern medicine'. What is the definition? It is vague.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Ragesh, please conclude.
SHRI K.K. RAGESH: Sir, who are these ‘community health providers'?

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The Minister got the point. Please
conclude.

SHRI K.K. RAGESH: Sir, who are these cow urine therapists? Let the Minister
explain that. Why are they providing such vague definitions in such an important
legislation?

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Ragesh, please resume your
seat.

SHRI K.K. RAGESH: Sir, | would request the hon. Minister to take the concerns
expressed by various Members seriously and send the Bill to a Select Committee for
further legislative scrutiny.

3 GeMeT FAR @1 (TS O &5 [Qoel): SUAHEs q8led, o 3
ST b U H Slaed Bl a9l ARI FHI €| S uaal. b IR UP BOIR
Ffdqal & o e Sfaey @l Sovd ol Rgwd # 39 999 I TaRSl 1,666
Art & d e SfdeY gl ool # 334 Wi & Ww Ud Sfdex Tl W &
JfER ed e WRey WaRl W duic &1 e ke Uk Aol WRer @d
FIA Bl W b e 61 UG B HIR Wex H dhdd Ud Sfae} © 3R 60
gfeerd figasft. # e W Sfeex & T

TR, 4 TRT WE ed [d8R, IREs R . # g1 o8l ) [-faerE
IR & forg ®1E 1 qualified doctor SUTT& FE1 21 9T X ¥ & 3iaX Sfacd
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W BTG B I &, SN R FH TEY AR BN, dAfhd IT RGBS &
Bl Bl T & e I 525 HISdhe dicioiel ©l B 99 98 | 70,000 AfSHA
ISUC U Bl 21 3 & dRIG H 6 oRd Siged dI HHI © AR A¥H ARSH
dlelsl el aeg| 31 St § 39 9 &1 aeT xan g1 gaaE. ) s
B I H YRMER & IRIU o I8 ¥, ! 95 & [y TWeR T2Hd Afshd
PHTE [, 2019 <BR AS &1 § Wl § (b WHR YRER d8l W TH B
Aol ATl T8l TP Albdiid Uishdl F AR S8 & Slacd Aads AfSHe USher
B FA ¥, W AR B A YLHER I TH 7 P, 39 HSHA Yo]heM
UfshaT & HUR YA Heoll IRAT I8 &l $H Wb I THHLAR. B W IR
AT S IE 9 THx MU ¥, sUH MU 25 AW BT AS S| 25 A

d W 21 AWl B URA WHR HAMIG B 3R Hael U Fa Sfaex, sl ¥

RS & ¥ Ig FAdx Wolll, 39 UBR &1 (SHMUHR AR ARGR B AfSdhd
T[T WX BRA b g St fder o Re1 €, # wusin g b ¥g Medie ufhar
qEl T AT YN F slaed & 7Y 6 HWel & Bridge Course BT Ur@e feham
g, dife 9 Voliife AfsRa foe 9o X foar 9 98 o &9 2, 39 &4
¥ HH UH 9§ B BN 99T @Ry, difd qualified doctors 39 &F & 3feX 3M
|dh | WHR F community health providers &1 39 fda & #1eaw 9 fa=7 foodt e,
o uf¥ieor & Sanfad sofrel @9 & forg wag fear €1 § e g 6w
& yRiferd Siecd & o ud # 99 UP-fEE arl Bl saql gl W H g™
fer Smom, @ 9 99 fidex WM b T ANl BT 3ol B 3R g8l WS
TE S D AEd o Adhat B (T B ", s o giar o &, fae
IR BRI b Ul golroid o, # 9Esar § [ 9gd WRE Bl gwe Ui
Y & 3fex qualified MBBS Doctors @1 ...(&den)... National Exit Test arfard &=
fear €1 9 uim W § MBBS &3 3R 39 919 National Exit Test U X
for 7 s € B, S B WEsSd €, .(aum)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.
...(Interruptions)...

2 el FAR T@n: 9 A o g qHi | § FHear €97, P UdUs...
TARME. & T 100 HHAR! €, Sal TN A a@ @ A 8 gat
g, S9@1 C.GH.S. 3R Deputation T8 WRd &R & equivalent Hidr ferar ol
(T B G, H FHear g b STor afdd, S 39 Aa & Aed 9 @A a)
w2l SUF SW W A @ S ge fEr W |

THE VICE-CHAIRMAN: Shri C.M. Ramesh; not present. Shri Ghulam Nabi Azad.
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SHRI GHULAM NABI AZAD (Jammu and Kashmir): Hon. Vice-Chairman, Sir, my
colleague, Shri Jairam Ramesh, has spoken at length on the subject. At the outset,
I would like to congratulate the hon. Health Minister that he has taken over as the
Health Minister of the country.

(MR. DEPUTY CHAIRMAN in the Chair)

In the NDA-I, he was there for a brief period. Being an able doctor and a pleasant
personality, we expect a lot from him. But, in so far as this Bill is concerned, | think
this was conceived by his Government much before he chipped in. Had he been there
and had this Bill been conceived by him, I don't think the quality of this Bill would
have been so poor. | would like to mention that when | first heard the speech of
the hon. Minister in the other House, the Government was making some tall claims
about their past five year period. They have said, "under-graduate doctors, that means
M.B.B.S. doctors, have increased by 28,000 in these five years and the number of
post-graduates has increased by 18,000." But, according to me, the number of doctors,
under-graduate doctors, by now should have been, not 28,000, but 40,000 in five years.
And, the number of post-graduate doctors, in five years, by now, should have been
25,000 instead of 18,000. So, it has come down. Why | am saying so! For this humber,
this 28,000 and 18,000, no credit goes, no effort of this Government. It was in the
previous Government, the UPA-11, wherein | had the opportunity to be the Health Minister,
we brought sweeping changes in the Medical Council Act. And, large number of
administrative decisions, to increase the infrastructure and to increase the human
resource, were taken. We are lacking in our country in terms of human resource and
we are lacking in infrastructures. So, these were the two things which drew the attention
of the Government, which drew my attention. The reason for this attention was that
just a few months before that, - before taking over as Health Minister, | was the
Chief Minister and as Chief Minister, | had kept the Health Ministry with me - |
stumbled over these problems. Then, | was told that you cannot improve the
infrastructure and the medical seats and post-graduate seats unless some amendments
and some changes are made in the Medical Council Act. So, which is why, maybe
first time in my life, | asked for a Ministry from the then Prime Minister, that was
the Health Ministry. | wanted to bring those changes and | am very happy that as
a result of those changes, the number of seats are increasing today. What were those
changes; how the under-graduate seats were increased, how it took a jump! I am not
talking seats of the private colleges but | am talking about Government medical colleges.
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There were Government medical colleges right from Jammu and Kashmir to North-East.
I would like to cite an example of Jammu and Kashmir. The two medical colleges of
Jammu and Kashmir were set up in 1952. And, until | was the Chief Minister, the number
of seats remained only 50 in each medical college for almost 65 years. The Medical
Council could not increase the seats for various reasons. | came across a situation
in medical colleges across the country, whose seats have not been increased by the
Medical Council of India for decades together. I took a policy decision that all those
medical colleges in Government sector - not in the private sector; so that no money
was involved - whose seats had not been increased for the past 20 consecutive
years, their seats would be doubled by the Ministry of Health. As a result of that
decision, by one stroke of pen, 4,000 seats were increased. So, if you add those 4,000
seats, 28,000 H ¥ 20,000 @ d&l & Y| So, what is the role of this Government?
Where have they increased the seats? These 20,000 seats are the result of that one
decision only. Then, another decision was taken, which was again an Executive decision,
in consultation with the Medical Council. A cap was fixed in 1956 on both, Government
and private medical colleges, that irrespective of the faculty and infrastructure they
had - they might have surplus 100 per cent faculty, or they might have surplus 100
per cent infrastructure - they could not increase the MBBS seats. The maximum limit
was 150 seats. So, we made a change that if a private or a Government medical college
had surplus infrastructure and surplus human resources, the cap was increased from
150 to 250. As a result of that decision, again, by a stroke of pen, a few thousand
seats were increased. As a result of these two changes, by now, your seats should
have been 40,000 in five years and not 28,000. So, this is not a Suaf&r; according
to me, you are short of 12,000 seats. That means, you have faulted somewhere in
implementing this. Similarly, a mention has been made that in five years, 18,000 seats
have been increased. Again, before taking up my work, which | had said yesterday
while talking about the issue of cancer, one Professor, who was a guide for a post-
graduate student, could teach only one PG student, be it gynecologist, be it oncologist,
or any other subject. That means, one Professor could produce one PG in one stream.
So, we changed the student-teacher ratio to 1:2 and 1:3. Oncology was in great demand.
So, we changed it to 1:3. As a result of that decision, 100 per cent post-graduate
seats were increased in all the streams, and in some streams, 300 per cent seats were
increased. The number of seats was 3,700 per year. That means, almost 18,500 seats
should have been increased in five years. But, this is also 18,000 only. In addition
to that, there were two other decisions. All those boys and girls, who were doing
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PG in the United States of America and other countries, their degrees were not
recognised. We took a decision to recognise the degrees of five English-speaking
countries, that is, U.K., U.S.A. and three other countries. By virtue of that decision,
there was again a huge increase in PG seats. All those, who had been studying abroad,
could not practise here. So, their number is not mentioned here. Then, there was another
decision to increase the number of PG seats previously, both in Government and private
colleges. It was for the new colleges. Earlier the situation was that they could take
the PG seats only after the first batch had completed the MBBS. But, we changed
and said that colleges need not wait for that because the PG teachers are different
from under-graduate teachers. So, while you are in third semester, you can simultaneously
take the PG seats also. It means that in advance three years, you can get the seats.
As a result of which, large number of PG seats can be taken. So, keeping all these
decisions in mind, in five years, this number should not have been 18000, but, it should
have been 30000 by now. You are taking credit and | am giving discredit. That means,
the decisions which we had taken, according to those decisions, even if you would
have been sleeping for five years, the number should have been much more than this,
but, the number has come down. Sir, this was regarding infrastructure.

Now, | would like to talk about NEET. It is being said that this is the first Government
which has introduced NEET. I have a book of the Ministry of Health and Family Welfare,
"The Achievements of Five Years" published in the year 2013. What is written in this
book? They are saying that NEET is something that they have done. It was already
published in the year 2013 in this book that a single entrance test, in the name of
the National Eligibility Cum Entrance Test for admission to Under Graduate and Post
Graduate medical courses was conducted by CBSE and NBE respectively for the academic
years 2013 and 2014. Sir, this matter was under litigation in the hon. apex court. However,
the hon. apex court allowed the admissions which were already given on the basis
of NEET. So, this was implemented since the year 2013, and you are saying that this
Government has introduced it.

Now, | would say something about competence of curriculum. It has been claimed
that the competence-based curriculum has been worked out by this Government. |
would like to request that this curriculum was created by the reconstituted Medical
Council of India, in the year 2014, and, this remained pending with this Government
from the year 2014 till 2018. But, in September, 2017 after waiting for more than three
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4.00 p.m.

and-a-half years, the Medical Council of India gets a copyright for this. As a result
of which, it was only in November, 2018, that they had to notify it, having done in
the year 2014. So, you kept this pending for full five years, and you are taking credit
for introducing this!

Sir, it is also being said that this Government and this Bill has introduced the
registration of doctors by the State Medical Council. | would like to say that the State
Medical Councils and State Medical Registers are defined in the year 1956 in the Indian
Medical Council Act. So, this is nothing new for which the Government can take credit.

Sir, now, | would say something about the existing fee regulations. Much has
been said about it, and | totally agree with that. My time is running out, so | have
to be specific. There is hardly any regulation now. There was a regulation earlier, but,
there is hardly any regulation now. | totally agree with this.

Sir, now, about the composition of NMC, it is a 25-member Commission. The
representatives of the States are only six, due to which, the States will get their turn
after 12 years. The representation of the Medical Council from the States is five, due
to which, the State Medical Council will get their turn after 14 years. So, my submission
is that the representation of the States in the NMC should be increased from six to
ten, and the representation of the State Medical Council should be increased from
five to nine, so that, maybe after four years they can get their turns.

Let me talk about the issue of floodgates of corruption. Producing doctors is
our lakshya, our goal and our aim. But our aim is to produce doctors, efficient doctors,
and, not the quacks. What was the earlier position and what is the present position?
In terms of Clause 28(7) - onsite inspection is not binding. Earlier, there were five
inspections, and, now, no inspection is required. Under Clause 29(c), permission is
grantable on hypothetical compliances. The Bill says, "whether adequate hospital
facilities have been provided or would be provided within the time-limit specified in
the scheme". Without hospital, you cannot have doctors. It is all practical; theory
in the class and practical in the hospital. First, they learn as the teacher operates in
the hospital, and, then, they have to operate themselves. There is no hospital. We
give him permission and say, as and when he has the time, he will make the hospital!
Earlier, the hospital was the first thing. The faculty was the first thing. Sir, a college
is short of one bathroom or toilet, the college is rejected; if you are short in faculty,
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3 per cent in private colleges, and, 5 per cent in Government colleges, then, the college
is rejected. So, you have done away with this. Give the permission, increase the faculty.
So, this is not done.

Coming to the Exit Test, | have already discussed the issue with the hon. Minister.
Earlier, the MBBS student would get the degree from the university. Now, from Kashmir
to Kanyakumari for MBBS, there will be an Exit exam. He will be passing NEET, he
will become MBBS and he will get the licence, and, he can also apply for PG. But
it is not mentioned here. Suppose, he does not come in the merit list for the PG, then,
he has to apply next year again for the Exit exam. Suppose, next time, he fails the
Exit exam, whether he fails only for the PG, or he fails for the MBBS degree also,
or, his licence also goes. | would request the hon. Minister to clarify this issue, which
is one of the most important aspects.

Sir, 1 will finish in two minutes. Next issue is about the termination of permanent
employees. There are about 102 permanent employees in the Medical Council of India.
The Bill speaks about the compensation not exceeding three months' salary and they
will be told, 'goodbye’. It cannot be so. They are permanent. They are junior officers,
clerks, peons and all that. It is violative of article 21 of the Constitution. So, my submission
would be that these 102 employees - | am not talking about the officer-level or the
Secretary-level posts - should be absorbed in the Commission.

Lastly, Sir, I would say that you are playing with the lives of 70 per cent population
of the country. It is about the community health providers. It is about a bridge-course
of six months. Who is a health provider? If a doctor's assistant has been giving him
stethoscope for five years, he will also be taken in that category and he will be given
the bridge course. A clerk who has been assisting a doctor, | am not saying a real
clerk but someone who is having some basic knowledge, and has been giving him
forceps or knife for operation, he will also get six-month bridge course and then he
can prescribe medicines and become a doctor. Are we going to make 70 per cent of
the population of our country guinea pigs? No. What was the provision there? Again
I am reading the book published by the Ministry. It was not published by me. There
was this Bachelor of Science (Community Health). The duration of the course was
three years and a half. The Bachelor of Science is for the science student who has
passed class 12. It is just like in the case of MBBS. It says that the course is proposed
to be introduced to create mid-level health professionals who will primarily be deployed
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at sub-centres and would possess the necessary public health and ambulatory care
competencies to serve rural people. The proposal for the introduction of the course
had been approved by the Cabinet in the meeting held on 13th November 2013. The
course would be accredited by the National Board of Examinations and introduced
in the States which are willing to adopt that. The course was passed by the Cabinet.
It would be monitored by the NBE. The duration of the course would be three years
and a half to train and educate the students. The course was approved by the Medical
Council of India. It is now being replaced by this. Now somebody, who has been
providing forceps and knife in the operation theatre to the doctor or somebody who
has been providing stethoscope to the doctor, will be given six-month training and
he will prescribe medicines in the rural areas. | have strong objection to this. We don't
want our rural people to get killed. Thank you very much, Sir.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | thank
you for having given me this opportunity to speak on this Bill.

This Bill brings complete Central Government control in this area. This Bill creates
a four-tier structure. That is National Medical Commission, Medical Advisory Council,
four autonomous bodies and the Secretariat. The NMC will have 25 Members. There
will be one Chairperson. There will be three nominees from the Government of India.
Another set of persons will be appointed under Clause 11. Representatives from States
will get their subsequent tenure only after twelve years. And nominated members and
medical professionals will get their subsequent tenure only after twelve years and
fourteen years respectively. But when it comes to nominees of the Government of
India, they are permanent in nature.

The Bill proposes a Medical Advisory Council consisting of 103 members. It has
nothing but to play an advisory role. There are four autonomous Boards - UG Education
Board, PG Education Board, Medical Assessment and Rating Board, and Ethics and
Medical Registration Board. Out of all these, the Ethics and Medical Registration Board
has to play a key role in this entire set-up. All the four Presidents of these respective
autonomous Boards will be the members of the National Medical Commission
automatically.

The appellate body for the orders passed by the President of the respective boards
will be the National Medical Commission. The Presidents of respective Boards will
become Members of the National Medical Commission. Being the Members of the National
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Medical Commission, they will sit as an appellate court over an order passed by them
as President of respective Boards. It is against the law. That cannot be permitted.
Another point is this. The Medical Advisory Council is an autonomous body. Then,
Clause 28 is for giving consent and permission for establishment of medical colleges.
Under Clause 10(1)(i), fee of fifty per cent seats in medical colleges would be determined
by the National Medical Commission. Three exams are being conducted, that is, NEET,
NEXT and PG Entrance. This is nothing but punishing the students.

MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, one minute, please. Clauses
45 and 46 of the National Medical Commission Bill deal with powers of the Central
Government. The Central Government may give such directions, as it may deem
necessary, to a State Government for carrying out all or any of the provisions of this
Act and the State Government shall comply with such directions. It is nothing but
a monopoly of the Central Government. Respective State Governments must have
representation in the National Medical Commission.

MR. DEPUTY CHAIRMAN: Please conclude. There are other speakers.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, all State Governments should
get representation. Thank you, Sir, for giving me time.

SHRI JOSE K. MANI (Kerala): Sir, on certain Clauses of the National Medical
Commission Bill, we have doubts and reservations. | have some suggestions to make.
By having some of the Clauses in the Bill, the Government is actually playing with
the lives of the ordinary people. One is, Clause 32 of the National Medical Commission
Bill provides for licensing of 3.5 lakh unqualified non-medical persons to practise modern
medicine. The term of community health providers has been vaguely defined. This
law encourages needless quackery and puts the lives of ordinary people in danger.

Sir, 1 would just raise precise points. The second point is this. It is provided
under the National Medical Commission Bill that the final MBBS examination would
be common for all. Who will conduct this examination? Who will evaluate the answer-
sheets? What is the mode of examination? Are there only theoretical questions or

multiple choice questions? Nothing has been defined in the Bill.
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Sir, the third point is, clinical examination is the gold standard in medicine. If
this is not done, we will have only half-trained medical graduates, adept only in theory
and very poor in clinical medicine. This will ruin medical education. My fourth
apprehension is this. What is the role of the medical universities which are conducting
the examinations? The National Medical Commission will make them rubber stamps.
The fifth point is, medicine is a profession to be regulated by medical professionals
just like lawyers are regulated by Bar Council. The National Medical Commission Bill
makes medicine a bureaucratic institution as all the 25 members are nominated by the
Central Government, making it an extension of political party in power. The last point
is, at present, every State has a representative in MCI. Under the National Medical
Commission, only five States will be represented at a time. This is against the federal
structure of our Constitution. These are the apprehensions and reservations. | hope
the Government would answer these questions. Thank you.

MR. DEPUTY CHAIRMAN: Now, Shrimati Vandana Chavan; not here. Then, Dr.
D.P. Vats. You have five minutes.

DR. D.P. VATS (Haryana): Sir, | thank you for permitting me to speak on such
an important Bill. I would say that | have been associated with medical education
for the last 50 years, starting as a medical graduate, a medical postgraduate from Pune
University, Assistant Professor, Associate Professor, Professor, Director and Principal
of the Armed Forces Medical College, and in charge of Maharaja Agrasen Medical
College at Agroha, Hisar. | have also been associated with other medical institutions
in the Armed Forces. You can say, | am a bhukt-bhogi and | would bring out the
facts. Many apprehensions have been expressed by my hon. friends on my right. Having
an objective assessment, | would first say that this Bill is student-friendly. As far as
entrance exam is concerned, there is no change except that now the All India Institute
of Medical Sciences and such institutions, which were already autonomous, would
also come under the ambit of this NEET exam. It is student-friendly. They do not have
to appear for many exams. One exam would make them to qualify for these institutes
also as per their merit.

Second thing is this NEXT exam. As a medical teacher, | have been listening
to students. My own daughter is a doctor. There are so many exams and so many
preparations. This combined PG entrance test had a syllabus starting from first
professional and ranging upto final professional and it was very tiring. Students appeared
for two times, three times, four times and then qualified for PG. Now, this test, a single
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test, makes you to qualify for your license to practise medicine. You qualify as a medical
graduate also. If you come in merit, you qualify for your PG also. If you want to
improve next time, there is a provision to qualify for PG and improve your merit. It
is the same way for foreign graduates. This is very much there. How are you saying
that we would be inviting very sub-standard graduates? There is a common entrance
test, a common exam. If they qualify in that common exam, they qualify to be doctor.
Also, in National Board of Examination's conducted exam, only 20 per cent to 30 per
cent of foreign graduates qualify. There is no lowering of standard. Apprehensions
were there about who would conduct this exam. This is a pattern of final year M.B.B.S.
exam. Final M.B.B.S. exam means practical also, clinical also and theoretical also. Those
modalities are to be finalized in next three years. Certainly, it is not going to be a
topsy-turvy change. Universities would be involved, doctors would be involved. It
is only a transition from MCI to NMC. Why we need this transition because the MCI
has not been doing well. Everybody says that the Supreme Court had to intervene
twice. Delhi High Court once called it a 'den of corruption’, not me. | have conducted
Andhad inspections also fifty times; MCI inspection is a nightmare for the colleges,
even Government colleges. Then, it is the expansion of medical education friendly.
What has happened to those students, who were admitted in a medical college? They
did their first year, they did their second year and in third year, the MCI says: 'No,
close this." I can quote many medical colleges. Even in Haryana, medical colleges had
to be closed and students, as per High Court orders, were given to other colleges.
That infrastructure, which were still good hospitals, good medical colleges, had to
be closed. Now, still, the State is involved. State will give the essentiality and feasibility
certificate. Then only you can start a medical college. With that certificate, university
will also be involved. How do you say it is anti-federal? It is not anti-federal. First,
medical education, in itself, involves clinical workload, facility and faculty. The syllabus
is in English. It is more or less common all over the world. How can you involve
federalism in this? This is only unity of command to work. There was an autonomous
body. ...(Time-bell rings)... It has not done well. We are replacing it with a better body.
Then, | still say that boards are there. They will formalize the modalities for its conduct.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Vats, please conclude.

DR. D.P. VATS: Thank you, Sir. | am a soldier. Once you say, | will sit down.
Thank you very much.
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SHRI BINOY VISWAM (Kerala): Sir, I know that the Minister is a learned doctor.
He is a good physician; a good surgeon and a very good man. | have a great respect
for him. But, still, I am constrained to say that this Bill is objectionable. There is a
saying, * the Government must fight corruption. But, Sir, the Medical Council was
full of corruption. They want to erase corruption completely and forever. For that,
they came with this new Bill, that is, the National Medical Commission Bill. This would
pave the way for more corruption. To fight corruption, they are trying to bring more
corruption. It is very clear that the root of corruption in the field of medical education
was the mushroomed growth of medical colleges in the private sector. They came on
their legs all over the country. With no infrastructure, no qualities, no efficient teachers
and no equipments but they became medical colleges. As factories, they produced
doctors. It is full of corruption. There is no need to explain that. Now, in the NMC
Bill, you are saying that 50 per cent of the seats are for those factories which produced
the quacks. So, this is a Government which believes in quackery, not nationalism. On
this day and yesterday also, lakhs of doctors are on fighting fields. Will the Government
call them anti-national? By objecting to a rule of the Government, and by saying that
you are doing a wrong thing, what right the Government has or any party has got
to call all of them-who raise the voice of dissent-anti-national? In that case, the
Government should tell us as to what is the yardstick of nationalism or of national
pride. These doctors are nationalists. Sir, we, who oppose the Bill, are nationalists.
We are more nationalists than you people. The thing that we want to say is that
corruption is a corruption and corrupt-doing is a corrupt-doing. We would like to call
a spade a spade. And, then, you call us that we are anti-national and that is the game
that you are playing here. It can be seen in this Bill also. Sir, too much centralization
forms the chunk of this Bill.

MR. DEPUTY CHAIRMAN: Conclude, please.

SHRI BINOY VISWAM: Sir, just two sentences. Everything is with the Central
Government. Right from the Chairperson's appointment, members, Search Committee,
Advisory Council and Autonomous Boards, everything will be decided by the Central
Government alone. What about those people, the staff who were there in the Medical
Council for 15 to 20 years and more than that? They came to all of us.

MR. DEPUTY CHAIRMAN: Conclude, please. ...(Time Bell rings)...

*Hon”ble Member Spoke in Malyalam.
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SHRI BINOY VISWAM: Please take care that they are not thrown to the streets.
Their future has to be guaranteed. ...(Time Bell rings)... Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri R.K. Sinha; not present. Now, Shrimati Roopa
Ganguly.

STt ST el (AM-FERI): UMl Heled, a {31 The National Medical
Commission Bill, 2019 WX Sie™ &7 31a9R faan, 39 v a=yare | &9 = Swd
I M €, TAH AN Bl Al © fb B9 9 98l M $Rd MU €, Tl gH
qo T arl d fUse 30 |l A HW! social work BRI TS E IR G-
d gt g1 g ao® A AT politics H SR WRAR WRAY Sl Ul H oA
@1 interest &1 S@ &H G- H gAEG ¥, WEHR AR 0T H AR R <
¥ B T B B0 §B @ B ATl w9 # diaana § ogaedl off, @ awe
U Irod H OgH off, g8l R SR @ W # ¥gd WKl SNIEl R Y A q@H
B el 2 3R W I8d Uy QG §, S9d SIRY W S ¥® udl dell w,
ggd Wrdl ¥ g 31 I8 g Medical Council of India @ 980 Rl SRWH &
studies & IR HI SEH IR H BA discuss T BN, I IS Tl I8 A TH
BN dell ® SR uE SR o aien 21 $Hd WIRY 980 §B B dTel ¥l

qEIGy, 980 AR I &, 8l W Ayat & 9rsal, Somedical organization
fake medical certificates firerar &1 9 @1 fake medical certificate @®H B B
€, 99 [P JHT S| Clause 32 & d8d Ig a1 @4 del ©l AU I I8
arsy f& e @ I # g # fhad MBBS Sfde} W €2 ®IE T8l Sl
gl T 9 W, 99 A1l 9 g8t quack doctors, @I 89 quack @ @R ST
M A €, d8 AN I-fOR1d Wa H OS] AERT AN BT treatment B
21 g3 I 9asy fF R $H 9 P WEl 8, I Ig ®, fwadn certification
T BT DNl Ugd 2, g8 Udl fhar g, o gad @ osmuRy €2 oWk HEl St
3R I& YRT Commission, I AR AN 8 R SHBI AR BN, Al ITH 4 IS
qdar g MU fb B BICHBIE 9RO dls °F & [T ANg §, SHdT fhdd
AT BT experience 1 ¥ I9 TEA W AT UAT TA MY fF DA TR HIA
& AT § AR P el & | Sl $0b AFY 7Ll &, g8 AN Pl g a1 BR operation
TEI B UTg, Rifd ST AW registration # e STUIMT | gy g A &
garg < 9, a9 & T a8 arg gRml § " A6 St 9 osae g Rese
F&i & regional languages # 1 S certificates I &1 ARl @ SMY| 9
9gd BRIl BAM |
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HEed, oS Al M A S AR AN €, SD! B e B Bl A dERT
g O ¥, ol SHBl wEw # g qel ofar € f SHAdr sugar € AT kidney @t
U™ & A1 BIs AR dERI g1 10 | a8 Sel Udl gedr & b dMRT aga
9¢ s ©, 99 STl 9T P go-9S IRUAlAl H g P [T WREHT Usdr g
TG AT W 'H 3Ed e

HEIGd, gAY 91 IE © fb UP 91 UM &, d8f W H HM Il off| duf
W wER F v RT # 1 99w B off, weR @ g 60 feartier € @t Sm
R o # B FHW WHY I ¥ 98 W sugar test AT blood test T BIE
delaed Tl 21 $9d fU AN B we’l # S uedl 21 oFR 98 W AR ¥
U Sfed IR &)$b Aol WG, o TMd & AN training b 9G] B Fh |
# g8 T 91 @ g f& g8 Cancer @1 treatment HXI| 98 F X2 A
P AN sa AT gg el € [P 9 ST W BT glede IR BAR QW F
AN Bl SAT g THSH Bl SR A8l 8 |

Hqered, # 39 favy & e R 99 Fam @Ed g ok 9% I8 § P W9
N State power &I ofd) ga- fdfad @t €2 9 ddg # politically e @t
geAHAl el &1 {O I b ded d F P @ g f& Central power
SreRd g1 NSDC, <t ugt wR skill development &xd €, deX & I certificates
frerr €, 7 I # applicable &€ BT €1 g A R W we iR wlew <
Ul ®, U® A AT T AT B Ud SR course HRAT TSl ©1 YAl R YT
wWe Oy geM & Ay fear Sr €1 399 g=al W e i ]el 87 9 al NSDC
A e A nursing & ¢ of g £ e da § I applicable TET ®
g8 WX TE applicable & ¥ iR T8l W sH®! R & wer I usdl §, B
HIAT TSl & ..(FHT Bt "), Medical Commission & &g # ga AR AWt
F 3IN TAd ad PEl 21 "Weled, § gaE 4 39 f9d B U W@ gl F omud
HqegH W AR HA Sl BI IE HEAl Aedl g fb 9 S statement < €, d
%S regional WINT # T G, A1 Sre@T BRMI SHY IE BRM B A S oA W
93 €, gId! T 9391 ug| Bar to practice is something which is great. @I Il
e practice ®R Bl FEI UWAT| R HIg VAT B, A AP oA ST TS|

AElqd, 398 Ud IR 9gd ol I ¥ R 98 ' ¥ f& Clause 55 #
ag & f& power of Central Government to supersede Commission, 9% d&d Ig
g & R R & @M @e W Il B, Al [TB Sd Wel Bl TR
TGS F URT BN, dgd-9gd gIdls |
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ARSI 3R iftrmRar w3 # Iy w3 (3f IMERT SreEe): ot wRAA

R & AN g DI Ao DRI,
Ig & ARl WeR B AR,
gafeTT e # 9o mar 8, e« Afehd HHITM,
3§ g8 TolEld oM W ¥ YdH &,
|9 Afedd glaar e o URic &1 g 8N A,
gg S f9a omn € # 39 9 &1 axar g W,
3R @RaT § Sl BY q€N @l RUR |

g8 I 9 &, I8 9gd gWIce ©l BAR Scheduled Castes and Scheduled
Tribes & @M A1 Sfdex I €1 3MMUDI Agd & 6 TR RUda o uged Jsd]
T @I e Scheduled Tribe 1 @l 21 | § aue! FqMT @medm & & 9 TSR
e €, 99 B W "ad B 2, AfeT 59 I AfSHA WS U Bl
BIAT 8, SOH SR dfssed fad Ared 8 e 91fey, a9 dis Sidex a9l
Tl (AT B OE.

3 SUTRE UGl FHY YRT G

it IMSTH SToTaet: Sf UIId dedl & A1 S W AT g1, SAD BRU I8
AT B | AfSha HEfd & aead I 39 99y § o 7Ry 9 foor 89
D AR &1 B W AN HABR BAR] B JURT b Y B P | AT
S Aftera afia &, wRdy fafecs uRye 2, 981 @8 yeErR W@ g o,
SH b b v IE Afeerd dHTE @1 9 emar €1 .(@au ). 39 {d @
§ W FRAT g SR W W oUen @Rl g [ 9 59 R @1 wweE |
T T B GURA| T R, A <9 ORI, Q9 GERA, A ' GERAl, &
Ja, A JH GERAT| B 99 AAae] R 98| 59 [Ad @1 H el Rufedd
uet offr $few @ WE § FHIH FRaT gl S W, S 9Ra!

MR. DEPUTY CHAIRMAN: Now, Minister % reply.

DR. HARSH VARDHAN: Thank you, Sir. | heard everybody with rapt attention.
...(Interruptions)...

STl BT g (B<ITe): W), § g dlo dEdl g . (FEEE). A7, R
wEe 3 3SR T

sft SuwuUfer: w@Wise oS} P Bl & dEd 87 . (FGHM).. | Wise ©
AMIHT? ... (FTETH)...
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st s/ @l W), e AIRIE Ul B (@aem)...
sft Suwumfer: wWige 3K 3ifex fd v & d8d 87 ...(auM)...

SR BRI gl W, § w258 & AW FieT AR B LL(FEEE) L. R,
39 f9a1 &1 va &< version T € R TH sFaer # omm 1 =9 <Hl § MU
TG & o & fay = version # for@r § & ddd RoUe AN T B
3k gfeer version # graduate and post graduate & forg forar €1 wR, I8 f

99 8T T B9 fhger w9, et &1 "9 ar sfae & A e g 9ar

T
ff SR AFEE @3 ST SO Sidid # dief |

STEY g W, M a9 o ¥ W @ ad g 2| S GR-urE ad |9
.. (ATE)...

SHRI VAIKO: Mr. Minister, you can reply in English. The Bill is regarding the
medical profession. Kindly speak in English ..(Interruptions)..

st STHuUfT: @i, Wi . (aE)...
SHRI VAIKO: Kindly speak in English..(Interruptions)..

o o

it IR o o # diforg o=l # aiferg . (caem)...

DR. HARSH VARDHAN: | will speak in both the languages. Sir, | will wait for
your direction..(Interruptions).

SHRI VAIKO:*
it Swmfe: I iR 9 Rale w® T8 o1 @ gl (aum)...

DR. HARSH VARDHAN: Sir, | have heard everyone ...(Interruptions)... Okay;
I will speak in both the languages ...(Interruptions)...

SHRI VAIKO:*

MR. DEPUTY CHAIRMAN: Mr. Vaiko, you go to your seat. ...(Interruptions)...
Mr. Vaiko, go back to your seat..(Interruptions).. Translation arrangement is already
there ...(Interruptions)... Mr. Vaiko, please take your seat. ...(Interruptions)... Only the
Minister has taken the permission. No one else has taken the permission.
...(Interruptions)... Translation arrangement is already there. Please take your seat.
...(Interruptions)...

*Not recorded.
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it g==er R a1eg (SR URen): W), B @ e < Ry | L (ae).

MR. DEPUTY CHAIRMAN: Only the Minister's reply will go on record.
...(Interruptions)...

DR. HARSH VARDHAN: Sir, | have heard everyone with rapt attention. | wish
to thank everybody for expressing their concerns over the medical education in the
country. | will be very brief, yet try to cover all the four-five subjects that have been
broadly raised by the Members. Some of the issues have been related to NEET and
NEXT. There are still some misgivings about them and some misinterpretation of whatever
has been written. So, | thought of making it clear first. As we all know, NEET is already
an institutionalized mechanism in the country. We have already had NEET examination
in the last few years. It has been successfully accepted and received by the aspiring
doctors in the country. It is, right now, executed in thirteen languages and the syllabus
for the examination takes into consideration the syllabus of various Boards. That is
what | know about it. Continuously, there is a process of improvement in NEET. That
is about the NEET examination, Sir. ...(Interruptions)...

Then about the NEXT examination, it is basically the final year examination of
all the MBBS students, of all institutions, all over the country. In this NEET also,
now, you know that AIIMS and all is included in one examination. This is the new
version after the previous versions. Every institution, including AIIMS and all the
institution of national importance, will all be part of NEET.

Then, for the NEXT examination, there will be one examination. All the MBBS
students have to pass the final year examination in their colleges. So, now there is
going to be a final year examination, which is common for all, which has both the
things. The theory part is designed in such a way that in an objective manner it also
tests the clinical acumen as we do it in ECFMG-plus. There is also a practical examination.
So, for a student, to actually become an MBBS doctor, he has to pass the theory
examination as well as the clinical examination. After completing his internship, he gets
his degree. For the theory examination marks, he becomes eligible for getting admission
into a PG course. So, it is as simple as that. He is giving this one examination instead
of two-three examinations. With that, he passes his MBBS. He is getting a license
to practice after completing his internship. He also, automatically, based on his merit,
gets entrance into a PG course. ...(Interruptions)... Sir, let me complete. | have the
patience to hear everything. Please have the patience to hear me also. 9, ST #+
AMUHT Fel & . (ae)...



Government [1 August, 2019] Bills 93

SHRI VAIKO: Why are you switching over to Hindi? ...(Interruptions)...

31 g¥ qE: W), FRYOIET TR . (FaUM)... WX, $9 Ta § il §ERT concern
T . (HaE)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... Nothing
will go on record except the Minister's speech. ...(Interruptions)...

SHRI VAIKO: *

31 g g W), ¥Rl W S US uise N9 fhar T g, 9% R B
yargsy & IR A N9 fhar W gl L(caaur). .

MR. DEPUTY CHAIRMAN: Mr. Vaiko, translation arrangement is already available.
Please take your seat. ...(Interruptions)...

S 8Y T W, § 39 Ued & WewWl bl gar @edr g fd g g
# including America, England and Australia & mid level health workers &1 concept
21 This is an official concept. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, translation arrangement is already
there for everyone. ...(Interruptions)...

DR. HARSH VARDAN: The concept of mid level health workers is officially
described in WHO journals. It is described in Lancet also and it is being implemented
in many developed countries of the whole world.

MR. DEPUTY CHAIRMAN: Except the Minister's speech nothing is going on
record. For Members, translation arrangement is already available. So, please listen.
Have patience. ..(Interruptions)... It is not compulsory to speak in English. You please
sit down, Mr. Vaiko. ...(Interruptions)... Please take your seats. ...(Interruptions)... Hon.
Members, please take your seats. Translation arrangement is already available and there
are recognised language translators here. ...(Interruptions)... AT H3T Sil, 3 70T
Rewms <1 ..(aaa™)... Nothing will go on record except the Minister's reply.

o1 gY qT. W), § ge IRe @t W @R @edr &1 Community health
providers & 91 # 9 W& & AWl P 9gd GRI misgivings & | Community
health providers, & concept ART T & 3iaX &, foraH g1 & America, England
3R Australia SI9 fawfaa <o W €1 98 w W I applicable 1 ST #9 ®al
fo favg wWreg e & journals # SH®! definition |

*Not recorded.
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MR. DEPUTY CHAIRMAN: Nothing will go on record, except the Minister's
speech. ...(Interruptions)...

1. Y 9 WX, Lancet & 3GX $W@! definition § ...(@EYM)... WX, mid

fallaN fatd

level health workers, @R health workers 3R Sfadcd & aRTER Sl [AThd AR
g ..(FFHM)...

MR. DEPUTY CHAIRMAN: It is not going on record. % AR #31 Sit &
qd Rafs W S|

ST 8Y QU9 W), d a9l € competence ¥ § Wdhd ¥, IE international
journals ¥ | WeW TS 919 I = o community health providers & Ix # foedt
I PEl f&5 T Ff B Gaar g g8 . [ # wE fed & aR # 98 foran
21 anft A uAA. e, TITEd. B 999 & fog 9 WEN &1 9Hg g1 S9d 918
UA.QA.M. 3FTel 9 AT & 3fGX exit exam &I, ST next exam &, SH®! implement
BN AR TATAE. # 25 § | 24 Sfaed ¥, 9 Siacd a9 oA e fed
particular profession & =Ifdd @I, ST modern system ¥ ST .. I&EXU & oy
afe U 9 8, S99 IR Ad & N fea g 9@ @ fafies &Y Sl 9s-
der & W fafics 3 <9 @ ad o T €, I9d Ud A BI, &1 AT
BT AT AT A B, AR BT € BRI BIAT 7, IHBT R curriculum EFT ATRY |
Y 9 HY TA.GEAL T A AR 98 public consultations 3R medical professionals,
HeRI §IYCH o & g% B | SAfY FRYFT! Tod UEsed & ) H S o
T’ WX PHET T ¥, in no way it is promoting quackery, dfcw quacks B A
39 f9a & 8fex IR WG |oll o« &I Uau™ fhar &1 S9! Th AT Bl ol
IR Ul o IW dF b1 ST, S 6 dfsha defia & sfex 9gd &1 Aifd
o1, dIfeh fhell &1 39 UBR & HRIMC T Uagsyd & gx # g confusion
&l Y81 A"y - internationally accepted WHO certified practice and it will be decided
by the NMC after studying everything 3R f&t &I ff ¢ <11 I8 sa° IR @
49, 99 @t &1 99 foan f g9 Mt  9dd €, Sl W < |Wadd g1 There

should be no misgiving about it.

AR, b 96 gEsl S I§ € B g8l W 50% Wed P IR H ggd Al
T e FHed fy 1 BH IMUSl W wxA1 ded ¥ fh < # 80 BOR &
PG ALALTE. B i €1 $HH T 40 BOIR WicH TaHe RIeH & 8iav

g, WHN! AfSHd Pl § 8, 40 BOIR Ugde dioioiol H €1 40 BOR Sl
AR €, STH d8d AMHTd B ol &1 I8 89 | B ual &1 S bl 40
BOR Ulgde @ &, S8 Usdl AfSahd wefia ot sfear & sex tep ot dle
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B BN B Il B BT SR DY FBRA BT Bl Wifder &t orl nft EARY
WHR 7 I8 T A & 6 50% Wed Bl Woic W1 fHar S R SHSD]
wed $ Ifex @y A fear Smem f6 gg feaar 8 Aear © SR feaar e
BET ARY| MU SFd & 6 I8 ARSHA TIHIA Fedbic Feolde ol I8 a1l
S 50% Wied §, ¥ Ulsdc IR Bl B.. AP WeH Bl IPele IR & (o
they will enter into a MoU with respective medical colleges ®Iifs ot ff Afsdwa
dletsl B WIE I & oy e @I essential certificate <71 81 8, a8 dAgd
TaHe T8 ol § 8IR g8 JUHl e @l requirement & @ | S9! fahan
gde ReH @1 expand &=AT €, fhadl SH@ Sxd 8, O gAfU S A8t W
FHET O TET ¥ % qmal 50% WS, S FE U el 8IS o ¥, Th ARl &
ey wiEt & Afeda Tqwhed @avce fore # 2, Ugell dR 50% Wicd &I &
T8l W & BU B} A R, 9B 50 % B AN Wed $ Ay B fawr 8, gue
fau fedt & w9 % @IS confusion <& BT =@METI

W, IRT J8 W 980 aFf 9 39 99 & SW T4l 9 b 7 f SR
N P f& S B 8, SUF 89 AN B & 3feX dU o, arfe fail ueR
H 39 UElE @ s 9 8 9@ d9d 9@ g8 5 9l 9 @er e ouw
Sl Wed @ RWolcyM €, I8 TA.gAd. 3 &H €1 3R 3Mudl § dare d 25
S GALUAEL & e €, 399 11 Wl 9 Rwoicfesd omd €, 5 Afsdd e
W R 6 IE TG &b wU H M € UG Ifmal Sl autonomous boards
g, ST aRT # ff teue wWe & Rusikefess €, @1 11+4=15 & < &1 S9d
Tl Udh EARI Sl U 09 HHSI ®, S dievc ARSI DI egerdl § B R,
I Wl We & Ud Rweicfed BN 39 UBR ¥ 6 ol 3dd 3Gy wed &
Rooiefesm 21 o & R/ ff YWgoed & oxd € a1 Rod d& 4 ofax 1
TR Wgeledl €, W9 P STt weSl byl wa & 3fax vast majority, dfeh gART
# dr 100% they are all pointed out by the Government. <ifd< 1 W9 & a9
Nt w®ifs q9 At @& #@em <9 {6 39 8iex el iR RWofces™ &1 increase
[P WY, SAleTY # 9 Wad @l Jal Asdl § (b WRPR Bl R A 89 TAqD
JEX T IS Wax MY €, S Ml ' Radwe @ § 3R Sl circulate
THR ¥ W B EARCS P RS A Sl 6 B S8 10 Rusiefesd i 3R
Sl AeT B SRA WAl 8, SHdT SfaY IR DI g | THHI 89 drii 7 fea
21 $9d SfA@l S broadly UH UER & R H del WAL ggd ANl A HET (&
IR WWHR S capture PR Bl &l R WWBR HA IYele dR Adhdl T,
YRT PR $I 3P EX DIy W SRREME ¢ Fhdl 8§, Pls TSdssl < Fhd)
27 A I9d Iy # % sa=1 He aredl g b Clause 45 of the Bill gives powers
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[E1. Y geH]

to the Central Government to give directions on policy matters to NMC and autonomous
boards. II& 39" &1 The Indian Medical Council Act, 1956 also had a similar provision
in Section 3(6). And, this is as per standard clauses in all other Acts for setting up
various regulators. § S99 example & oIg MUl = e arear § & Section
20 of the AICTE Act, 1987; Section 75 of the Electricity Act, 2003; Section 43 of the
PFRDA Act, 2013; Section 7 of the RBI Act, 1934; Section 16 of the SEBI Act, 1992;
Section 30(C) of the Chartered Accounts Acts, 1949; Section 25 of the TRAI Act, 1997,
Section 20 of the UGC Act, 1956; and, there are many other Acts. So, there is nothing
abnormal in this. Clause 46 of the Bill empowers the Central Government to give directions
to State Governments for carrying out the provisions of the Act. And, this clause
has been examined and cleared by the Department-Related Parliamentary Standing
Committee in its 109th Report. It is as per the recommendations of this Committee
also. ¥R # wHel § & aud aq A vy I8f R e A= o @
JATSE WIEd o 9gd ARI @ial gardl, | have huge respect for you. 3O+ 30 |HI
¥ Fgd AR reforms & IN H IAR, ST AU - reforms AR idea T,
| don't deny & 3MUdh FHI # HIS 3 ideas Tei MY, ofT # TS modesty
& WY HEA AEAl § (b FAT AMUb AR A ideas Bl Igd dynamic TRIb
d Ui At 7 implement fHAT & - ST S WHY ideas & wU # | WEIGY, W&
Government &I process &, J& ongoing continuous process BIAT & - 3MUA Sl
ff o8 &M go oy, R 9 9 w9 RN idea & level WX 3B, a1 & I
dgd! implement fFar &1 omus 9ga T oredl ot @ &, | also saw many
good things done by you. 1 9 9@ & WHR HxT # DI fQaba 7@ g,
AT S o Wew ¥ AR A R dew @ & @ F @ € B e
dlcw MBBS & 3igx 3R PG & 3faX & 3R o+ reforms medical education
# g0 - w9 I8l W Medical Council Act & amendment W debate g8 off, I
T S 99dT 98 R 9 Iooi@ & o1l § 99 9 & A1 AE HEAT A8l
g & wum w3, W= @&l S & Wy d R reforms 8T € SR S reforms
% T outcomes Y &, in terms of perceptible and measurable changes VT fisel
50-60 WIel & Sfe™ # &l el gom &R B 39 9 @1 v 21 gEd '
JMH M ideas HI H implement fHaT &, &9 I8 78I FHEd & MU 3w ideas
SR

WR, # eIl g b wE SRRE 99 Sff b @R concerns | have addressed,
S1. Wiag W9 & Wi AEHR M A0 Aigd S A &1 A ad del o, just for
your knowledge, # I =@real & counseling § T BIAT €1 I AU PEl b
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the NEET counselling should be completely transparent. @ HsI &&=l & f& 94
P & A Tei 8 Adhd, Sit DGHS # Medical Counseling Cell 2, it hosts complete
information on its website, 19 §B transparent &1 And, we will take up with the
States also for transparency in their counselling, @I PR f&<ll 91 & 3fcx @el
X transparency ¥ &HI & Al we will try to further strengthen. S5 2ifcRad private
medical colleges ® I vacant seats & dR # M09 919 &I ¥ a gAd forg H
garT el § b Names of candidates amounting to ten times the left vacancies
are sent to the colleges in the Stray Vacancy Round. The number of seats left vacant
at the end of counselling is coming down each year now. SiI 30+ &I a1 del
off A @I A broadly $=1 dF-gR issues & Fa-fiTd MU U9 concern TaRIDRT
fou €1 NEET exam & dR #, NEXT exam & R #, private medical colleges @1
S 50 WR¥T HITw & € SR bl 50 R™C B R BRN, IHS IR H community
health provider & TR ¥ 3R representation of States & IX H yol T Tl |
think, I have tried to explain every thing in brief. | have also taken care of your emotions
with regard to poor representation to States. # R @& 919 TIORT ¥ repeat HIAT
el g b 9gd AR ANl g8l W 39 9 P AWl S/l € b g sa
gel reform @&l & 8 AT Ul R | qar G § & o9 sfoem fown
ST @l National Medical Commission &1 “R== AlEl S & WHR & b 9
reform & w9 # < H record fHAT SMUM &R 3e w1 o, W9 oMU 3w f9e
P U B, A 3 W golden letters # forEr SOl oS B Wl ®, MU
BT FEId SO, ofed v & 7 § w7 8, 98 MU AR BH 99 AR
S| H U [ Il BRaT § [P o |e g9dl unanimously URT R S
IR S dTel WF & oY, <u & v vah 91 AfSHe Tdbe &1 ke P&
PR G| A QW b 3fER WR ASHA I|eed B, AR I aspiring doctors €, S
Hap! § Ig fawar e @ear g #1 el W fieell Afeda THITEE ik
S AP wEINTE & I3ed & fog a8 @l € iR # Afsda uwee
BT MUY Bl A go1 AU I qHLAD 1 g1 | have always fought for preserving
and protecting the integrity of the medical profession. $HfeTT <31 & fosdl WY Sfaex
B By Al [HAT TRE 1 WP AR YEET T8 BT @S¢ I§ I geod 8, Ig
STar et & 3fex Td JedR dead oW drern 7, [Id qualitatively perceive
0 fHar ST FHM SR A drel aur H measure W fRAT ST AR WX, seef
=l b AT HOARY PR g B 5 G Bl

2} AT Tw RS (SR U<e)): AFH UM Heled, d @Tedl § (¢ A
#31 St employees & aN # W H{E B |
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ST Y qE: WX, employees & IR H ol |l # W ®Er o f& number
one, we will adequately compensate them. 9 fsI 1 @ 3mg 21 We will look at

their issue with total compassion and try to find out a solution which is acceptable.
I consultative process ¥ on &N | 3mudl foyat fRar €, Sa & gW omi
s oy o Weded § R 2

st faera o1y (fBHere uoen): SIS (Saer)...

MR. DEPUTY CHAIRMAN: I shall now put the motion moved by Dr. Harsh
Vardhan regarding the National Medical Commission Bill, 2019, to vote. ...(Interruptions)..

DR. K. KESHAVA RAO: Mr. Minister, | have to seek one small clarification. fifvex
|Ed, g8 9aiv f& who will issue the MBBS degree? # fiffRex ded &1 &4
S 910 B AR MBI BT a8 g, who will issue the MBBS degree? University
BRI AT Central Government &IT?

ST, g¥ae: 9% Central Government $© T8l & & & S National Medical
Commission =71, & exam @I modalities T &R 3R IE obvious & & SN
feft @ € university <, R university ¥ a8 gem|

3t 99 TEas (FBRTE): WX, W Tdh question § ...(FEM)...

MR. DEPUTY CHAIRMAN: No, No. Please sit down. ...(Interruptions)... | shall
now put the motion moved by Dr. Harsh Vardhan regarding the National Medical
Commission Bill, 2019, to vote. The question is:

"That the Bill to provide for a medical education system that improves access
to quality and affordable medical education, ensures availability of adequate and
high quality medical professionals in all parts of the country; that promotes equitable
and universal healthcare that encourages community health perspective and makes
services of medical professionals accessible to all the citizens; that promotes
national health goals; that encourages medical professionals to adopt latest medical
research in their work and to contribute to research; that has an objective periodic
and transparent assessment of medical institutions and facilitates maintenance
of a medical register for India and enforces high ethical standards in all aspects
of medical services; that is flexible to adapt to changing needs and has an effective
grievance redressal mechanism and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there are two Amendments (Nos. 9 and 10) by Dr. T. Subbarami
Reddy. Are you moving them?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, since the Minister has given
an extensive reply, | am satisfied with the reply. I am not moving them.

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there are 17 Amendments;

Amendment (No. 11) by Dr. T. Subbarami Reddy, Amendments (Nos. 17 and 18)
by Shri Jairam Ramesh, Amendments (Nos. 32 to 37) by Shri Tiruchi Siva, Amendments
(Nos. 45 and 46) by Dr. Santanu Sen, Amendment (No. 52) by Dr. L. Hanumanthaiah,
Amendments (Nos. 53 to 55) by Dr. Harsh Vardhan. ...(Interruptions)...

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, we wanted exemption for
NEET and NEXT. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak one at a time.

SHRIMATI VIJILA SATHYANANTH: Sir, we wanted an exemption for NEET and
NEXT.

SHRI S.R. BALASUBRAMONIYAN: He has not given any assurance.
...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: We did not hear about that.
...(Interruptions)...

SHRI S.R. BALASUBRAMONIYAN: We are not satisfied with the Minister's reply.
...(Interruptions)...

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): So, we are staging a walk
out.

(At this stage some hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: Okay. Dr. T. Subbarami Reddy, are you moving your
Amendments?
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5.00 p.m.
DR. T. SUBBARAMI REDDY: Sir, | am not moving them.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 17 and 18) by Shri Jairam Ramesh.
Are you moving them?

SHRI JAIRAM RAMESH: Sir, give me one minute. ...(Interruptions)... Law making
is give-and-take. There is a compromise. | had suggested a certain formula to increase
the representation of States - '14, 6, 5' was the formula in the Bill. | was suggesting-
'14, 15, 5." Now, what the Government has done, it has increased '6' to '10' and '5' to
‘9", It is welcome.

I have no problem with it. It is a compromise. You have taken one step forward
and responded to the amendments, and | welcome that. However, Sir, two points |
wish to make. State Government representatives ...

MR. DEPUTY CHAIRMAN: Please be brief.

SHIR JAIRAM RAMESH: It is important, Sir. State Government nominee is different
from an elected nominee. | would like the hon. Minister to please keep this in mind.
When you are increasing elected nominees, he represents the profession. He does
not represent the State. So, | would request the Government to think about it. Maybe,
in the next Session, you come back because you have increased the number of elected
nominees. IMA will be very happy. They should be very happy but the States are
not fully compensated. However, | have one suggestion. In the Rules, this will work
to the advantage of the States. Today, there are 29 States and 7 Union Territories,
making it a total of 36. If all the 7 Union Territories are taken as one representative,
so you get 30. With a 10 formula, every State will get represented once in four years,
which is very good. However, if you take all 7 Union Territories as 7, then this
representation breaks down. | would like the hon. Minister to please consider this
so that the States get a sense of representation once in every four years.

MR. DEPUTY CHAIRMAN: Thank you. Are you moving them?

SHRI JAIRAM RAMESH: Sir, | am not moving them in view of the compromise
that the Government has come forward.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 32 to 37) by Shri Tiruchi Siva.
Are you moving them?
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SHRI TIRUCHI SIVA: Sir, | have six amendments out of which one is about part-
time members. | just moved an amendment. Each one State and UT should get one.
But the Minister has enhanced it to 22. So, | am not moving.

MR. DEPUTY CHAIRMAN: Then there are two Amendments (Nos. 45 and 46)
by Dr. Santanu Sen. Are you moving them?

DR. SANTANU SEN: Sir, I would like to take just one minute. First of all, | would
like to thank our hon. Minister for giving respect and honour to the sense of federalism.
I would like to say just one word for the good sense of all of us. Sir, in this proposed
Bill, there is a provision where the medical practitioners can lodge their complaint.
But there is no provision where the common people and the patient parties can lodge
their complaint. Kindly look into it. Then it will not be considered as anti-people. Thank
you, Sir.

MR. DEPUTY CHAIRMAN: Are you moving them or not?
DR. SANTANU SEN: | am not moving.

MR. DEPUTY CHAIRMAN: Then there are Amendments (Nos. 50 to 52) by
Dr. L. Hanumanthaiah. Are you moving them?

DR. L. HANUMANTHAIAH: No, Sir.

MR. DEPUTY CHAIRMAN: Now, there are three Amendments (Nos. 53 to 55)
by Dr. Harsh Vardhan.

CLAUSE 4 - COMPOSITION OF COMMISSION
DR. HARSH VARDHAN: Sir, | move:

(No.53) That at page 3, line 27, for the word "fourteen", the word "twenty-
two" be substituted.

(No.54) That at page 4, line 16, for the word "six", the word "ten" be substituted.

(No.55) That at page 4, line 20, for the word "five", the word "nine" be
substituted.

The question was put and the motion was adopted.

Clause 4, as amended, was added to the Bill.
Clause 5 was added to the Bill.
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MR. DEPUTY CHAIRMAN: Now, in Clause 6, there are five amendments;
(Nos.1 and 2) by Shri K. Somaprasad. Are you moving them? Amendment (No.12) by
Dr. T. Subbarami Reddy. Amendments (Nos. 25 and 26) by Shri Elamaram Kareem and
Shri K.K. Ragesh.

SHRI K. SOMAPRASAD (Kerala): Sir, I am not moving them.
MR. DEPUTY CHAIRMAN: Amendment (No.12) by Dr. T. Subbarami Reddy.

DR. T. SUBBARAMI REDDY: Sir, my Amendment is regarding notice period for
the Chairperson for resigning the office. It should be 'one month' instead of 'three
months'. This is what | suggested. The Minister can look into it.

MR. DEPUTY CHAIRMAN: Are you moving it?
DR. T. SUBBARAMI REDDY: No, I am not moving it.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 25 and 26) by Shri Elamaram Kareem
and Shri K.K. Ragesh. Are you moving them?

CLAUSE 6 - TERM OF OFFICE AND CONDITIONS OF SERVICE OF
CHAIRPERSON AND MEMBERS

SHRI ELAMARAM KAREEM: Yes, Sir. | am moving it. Sir, | move:

(25) That at page 5, line 36, for the words "two years", the words "four years"
be substituted.

(26) That at page 5, lines 39 to 45 be deleted.

The question was put and the motion was negatived.
Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 7, there is one Amendment (No. 13) by
Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Just a minute, Sir. Chairperson or a member cannot
be removed from office unless they are given a reasonable opportunity to be heard.
That is all. This point may be examined. I am not moving it.

Clause 7 was added to the Bill.
Clause 8 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 9, there is one Amendment (No. 14) by
Dr. T. Subbarami Reddy. Are you moving it?
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DR. T. SUBBARAMI REDDY: Sir, | am not moving it.
Clause 9 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 10, there are four Amendments; Amendment
(No.3) by Shri K. Somaprasad. Amendment (No. 19) by Shri Jairam Ramesh. Amendment
(No. 47) By Dr. Santanu Sen. Amendment (No. 27) by Shri Elamaram. Shri K. Somaprasad,

are you moving it?
SHRI K. SOMAPRASAD: Sir, | am not moving it.
MR. DEPUTY CHAIRMAN: Amendment (No. 19) by Shri Jairam Ramesh.

SHRI JAIRAM RAMESH: Sir, please give me just two minutes. The hon. Minister
has responded. The fees that is going to be fixed by the National Medical Commission
is for 50 per cent of the seats. However, the Bill says, 'frame guidelines'. | would request
him to make the language tighter. Today, State Governments are determining fees for
about 80 per cent of the seats and here, it says, ‘frame guidelines for 50 per cent
of the seats'. Sir, just now the hon. Minister said, State Governments are free to have
MoUs for 50 per cent of the seats. Today, the State Governments have MoUs for

about 80 per cent of the seats. 39 UHR A 3MT < A-He &1 fFRAT ¥l I®
g, ¥gr 9ei & ¥ Sir, this is a very important point. This is the heart of the Bill.
I want the Minister to be clear as to what ‘frame guidelines' means. What does it
mean? Are you going to fix? Secondly, when you are saying 50 per cent, are you
not going to have any cap on the balance 50 per cent? | want you to explain that.

If I am satisfied, | would not move my amendment.

DR. HARSH VARDHAN: We are going to put a cap. It is not open f& ®1g foa=
A1 iR g M1 & Wl We would put a cap. It is very clear to us.

SHRI JAIRAM RAMESH: Sir, it is not there in the Bill.

DR. HARSH VARDHAN: It would be clarified in the rules. It would be done

in a very stringent and proper manner.

SHRI JAIRAM RAMESH: Please bring it forward and make it a part of the Bill,
because it cannot be a part of the rules. It should a part of the Bill. That is all that
I am saying. ...(Interruptions)... I may not move the Amendment, but please make it
a part of the Bill. Let the Minister give an assurance, Sir.
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MR. DEPUTY CHAIRMAN: Dr. Santanu Sen, are you moving your Amendment,
(No. 47)? ...(Interruptions)...
DR. SANTANU SEN: No, Sir. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, let the Minister give an assurance first.

SHRI P. CHIDAMBARAM (Maharashtra): Just five words - 'we would cap the
fees'.

DR. HARSH VARDHAN: Sir, | have already said that we would cap the fees.
SHRI JAIRAM RAMESH: Make it a part of the law. That is all that | am saying.

DR. HARSH VARDHAN: We would put it in the rules and regulations properly.
How can we make it a part of the law now unless we move an amendment?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No. 27) by
Shri Elamaram. Mr. Elamaram Kareem, are you moving your Amendment?

CLAUSE 10 - POWERS AND FUNCTIONS OF COMMISSION
SHRI ELAMARAM KAREEM: Sir, | move:

(27) That at page 7, line 32, for the words "fifty per cent.”, the words "seventy
per cent." be substituted.

The question was put and the motion was negatived.

Clause 10 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 11, there are two Amendments (Nos. 38
and 39) by Shri Tiruchi Siva. Are you moving them?

SHRI TIRUCHI SIVA: Sir, | am not moving them.
Clause 11 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 12, there are three Amendments (Nos. 40
to 42) by Shri Tiruchi Siva. Are you moving them?

SHRI TIRUCHI SIVA: | am not moving them.

Clause 12 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 13, there is one Amendment (No.15) by
Dr. T. Subbarami Reddy. Are you moving it?
DR. T. SUBBARAMI REDDY: | am not moving it.
Clause 13 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 14, there are two Amendments; Amendment
(No0.28) by Shri Elamaram Kareem and Amendment (No.43) by Shri Tiruchi Siva.

Shri Elamaram Kareem, are you moving it?
CLAUSE 14 — NATIONAL ELIGIBILITY-CUM-ENTRANCE TEST
SHRI ELAMARAM KAREEM: Sir, | move:

(No. 28) That at page 9, line 10, for the words "and in such other languages”,
the words "and in all languages listed in Eighth Schedule of the
Constitution" be substituted.

MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva, are you moving your Amendment?

SHRI TIRUCHI SIVA: Sir, the National level test which is conducted in CBSE
syllabus does not suit all the States. Seven students have already committed suicides.
We have also asked for an exemption. But again the Bill insists on CBSE syllabus
NEET. So, | move:

(No.43) That at page 9, clause 14, be deleted.

MR. DEPUTY CHAIRMAN: | shall first put the Amendment (No. 28) moved by
Shri Elamaram Kareem to vote.

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now take up Amendment (No. 43) moved by
Shri Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir | want division.

SHRI BHUBANESWAR KALITA (Assam): Sir, | have one point to make. In this
kind of voting that you are pursuing now, there is no scope of verification of the
signatures. Members sign it and the slips come, and get counted. | have no objection
about that. My objection is that signature verification system should be there in future.



106  Government [RAJYA SABHA] Bills

DR. K.V.P. RAMACHANDRA RAO (Telangana): *

St ST AR AERATT . (EE)... AT TERIET0T  (Fe)... Please,
this is not allowed. ...(Interruptions)... § admT A | ...(AFe)... Please take your
seat, Dr. Rao, not allowed. You have not been permitted by the Chair, so, nothing

is going on record. ST WaTed 3 A A s Fiferdr S A Iomn, # garm
T 5 A R 9 aifeT dred €, M W REeR 81 @RS €, they are
subject to verification. Seat and Division number is verified. @1 & S <7 3y
J dic Bl dolde dRd ©, 99 9T IRI A dR®E B g

SURT, S AR HANTOT A48T S gY E, S IS GHI b e el §, Sd
g8l do9 @1 JA¥BR Al §, Wfbd d dlc TRl PR o

I shall now put the Amendment (No. 43) moved by Shri Tiruchi Siva to vote.
The question is:

(No.43) That at page 9, clause 14, be deleted.
The House divided.

MR. DEPUTY CHAIRMAN: Result of the 'Division' on Amendment (N0.43) by
Shri Tiruchi Siva:

Ayes: 61
Noes: 104
Abstain: 04

AYES - 61
Abdul Wahab, Shri
Anand Sharma, Shri
Antony, Shri A.K.
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Bhunia, Shri Manas Ranjan

Biswas, Shri Abir Ranjan

*Not recorded.
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Bora, Shri Ripun
Chakraborty, Shri Subhasish
Chandrashekhar, Shri G.C.
Chavan, Shrimati Vandana
Chhetri, Shrimati Shanta
Chidambaram, Shri P.
Chowdhury, Prof. Jogen
Dalwai, Shri Husain

Dullo, Shri Shamsher Singh
Elangovan, Shri T. K. S.
Fayaz, Mir Mohammad
Gowda, Prof. M. V. Rajeev
Gupta, Shri Manish
Hanumanthaiah, Dr. L.
Haque, Shri Md. Nadimul
Hariprasad, Shri B. K.
Hassan, Shri Ahamed
Hussain, Shri Syed Nasir
Jha, Prof. Manoj Kumar
Kalita, Shri Bhubaneswar
Karim, Shri Ahmad Ashfaque
Ketkar, Shri Kumar

Laway, Shri Nazir Ahmed
Mistry, Shri Madhusudan
O~ Brien, Shri Derek

Patel, Shri Ahmed

Punia, Shri P. L.
Ramamurthy, Shri K. C.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.

Rao, Dr. K.V.P. Ramachandra
Rathwa Naranbhai J., Shri
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Ray, Shri Sukhendu Sekhar
Reddy, Dr. T. Subbarami
Selja, Kumari
Sen, Ms. Dola
Sen, Dr. Santanu
Shanmugam, Shri M.
Sibal, Shri Kapil
Singh, Shri Digvijaya
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Thakur, Shrimati Viplove
Tlau, Shri Ronald Sapa
Vaiko, Shri
Verma, Shrimati Chhaya
\Vora, Shri Motilal
Wilson, Shri P.
Yajnik, Dr. Amee

NOES - 104
Acharya, Shri Prasanna
Agrawal, Dr. Anil
Akbar, Shri M. J.
Alphons, Shri K. J.
Ashok Siddharth, Shri
Bachchan, Shrimati Jaya
Baishya, Shri Birendra Prasad
Bajpai, Dr. Ashok
Baluni, Shri Anil
Banda Prakash, Dr.
Bhunder, Sardar Balwinder Singh
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Chandrasekhar, Shri Rajeev
Chhatrapati, Shri Sambhaji
Chowdary, Shri Y. S.
Dasgupta, Shri Swapan

Desai, Shri Anil

Dudi, Shri Ram Narain
Dungarpur, Shri Harshvardhan Singh
Fernandes, Shri Oscar
Ganguly, Shrimati Roopa
Gehlot, Shri Thaawarchand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh

Jadhav, Dr. Narendra

Jain, Dr. Anil

Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kanakamedala Ravindra Kumar, Shri
Kashyap, Shri Ram Kumar
Khan, Shri Javed Ali

Kore, Dr. Prabhakar

Mahatme, Dr. Vikas

Malik, Shri Shwait
Mandaviya, Shri Mansukh
Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash
Meena, Dr. Kirodi Lal

Misra, Shri Satish Chandra
Mohapatra, Dr. Raghunath
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Muraleedharan, Shri V.
Nadda, Shri Jagat Prakash
Nagvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Nekkanti, Shri Bhaskar Rao
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
Oraon, Shri Samir
Panchariya, Shri Narayan Lal
Pandey, Ms. Saroj

Patra, Shri Sasmit

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh
Prabhu, Shri Suresh
Pradhan, Shri Dharmendra
Puri, Shri Hardeep Singh
Rajaram, Shri

Rajbhar, Shri Sakaldeep

Ram Shakal, Shri

Ramesh, Shri C. M.

Rane, Shri Narayan

Rao, Shri GV.L. Narasimha
Rao, Shri Garikapati Mohan
Rao, Dr. K. Keshava

Reddy, Shri V. Vijayasai
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Seetharama Lakshmi, Shrimati Thota
Shukla, Shri Shiv Pratap
Singh, Chaudhary Birender
Singh, Shri Amar

Singh, Shri Gopal Narayan
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Singh, Shri K. Bhabananda

Singh, Shri Veer

Sinha, Shri R. K.

Sinha, Shri Rakesh

Soni, Shri Kailash

Suresh Gopi, Shri

Swain, Shri Narendra Kumar

Swamy, Dr. Subramanian

Tasa, Shri Kamakhya Prasad

Tendulkar, Shri Vinay Dinu

Thakur, Dr. C.P.

Thakur, Shri Ram Nath

Tomar, Shri Vijay Pal Singh

Tundiya, Mahant Shambhuprasadji

Uikey, Shrimati Sampatiya

Vaishnaw, Shri Ashwini

Vats, Dr. D.P.

Vemireddy, Shri Prabhakar Reddy

\enkatesh, Shri T. G.

Verma, Shri Ramkumar

Verma, Shri Ravi Prakash

Yadav, Dr. Chandrapal Singh

Yadav, Prof. Ram Gopal

Yadav, Ch. Sukhram Singh

Yadav, Shri B. Lingaiah

Yadav, Shri Bhupender

Yadav, Shri Harnath Singh
Abstain-4

Kareem, Shri Elamaram

Ragesh, Shri K. K.

Somaprasad, Shri k.

Viswam, Shri Binay

The motion was negatived.

Clause 14 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In clause 15, there are five Amendments. Amendment
(No. 6) by Shri K.K. Ragesh; Amendment (No. 20) by Shri Ripun Bora; Amendment
(No. 29) by Shri Elamaram Karean and Shri K.K. Ragesh; Amendment (No. 44) by
Shri Tiruchi Siva; Amendment (No. 48) by Dr. Santanu Sen. Shri K.K. Ragesh, are you

moving your amendment?
CLAUSE 15- NATIONAL EXIT TEST
SHRI K.K. RAGESH: Sir, | move:
(No.6) That at page 9, lines 32 to 35 be deleted.
MR. DEPUTY CHAIRMAN: Shri Ripun Bora, are you moving your Amendment?

SHRI RIPUN BORA (Assam): Sir, | have just one point that this practicing license
should be made renewable at every point of time. Sir, | am not moving my Amendment.

MR. DEPUTY CHAIRMAN: Shri Elamaram Kareem, are you moving your

Amendment?
SHRI ELAMARAM KAREEM: Sir, | move:
(No.29) That at page 9, clause 15 be deleted.
MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva, are you moving your Amendment?

SHRI TIRUCHI SIVA: Yes Sir, | am moving. This is about the NEXT examination.
I need one clarification from the hon. Minister. After completing the UG course, the
student has to write this examination and those students who are coming from foreign
and have completed their degrees have to write this examination, and, those students
who want to get admission in the PG course, they have to write the examination. Those
who want to get into the PG have to write the examination and it will be a common

exam. The problem is, how many exams a person has to write.
MR. DEPUTY CHAIRMAN: Thank you.

SHRI TIRUCHI SIVA: While | was speaking, the simple clarification | sought,
whether the NEET examination will be again conducted for a student who wants to
go for PG.

MR. DEPUTY CHAIRMAN: You have already moved the Amendment!
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SHRI TIRUCHI SIVA: Kindly understand, Sir. It is a very important issue.
...(Interruptions)...

DR. HARSH VARDHAN: | think, | had already clarified it but once again, let
me clarify that there will be only one exam. Actually, it is a final year exam of MBBS
students, which is otherwise also held. Every MBBS student who passes out MBBS,
he has to give this exam. So, this is final year exam. With this exam's merit itself, he
gets admission into the PG, he gets the licence. ...(Interruptions)... It is a national
level examination.

SHRI TIRUCHI SIVA: Sir, Tamil Nadu is agitated against this.

MR. DEPUTY CHAIRMAN: So, are you moving your Amendment?
SHRI TIRUCHI SIVA: Yes, | move:

(No.44) That at page 9, clause 15, be deleted.

MR. DEPUTY CHAIRMAN: There is one Amendment (No. 48) by Dr. Santanu
Sen. Are you moving it?

DR. SANTANU SEN: No, Sir. I am not moving it.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No. 6) moved by
Shri K.K. Ragesh to vote.

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (No. 29) moved by

Shri Elamaram Kareem.
The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (No. 44) moved by
Shri Tiruchi Siva to vote.

The motion was negatived.
MR. DEPUTY CHAIRMAN: I shall now take up Clause 15. ...(Interruptions)...

SHRI TIRUCHI SIVA: Kindly listen to me. | am prepared to get convinced but
give me some time. This House is meant to deliberate.
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MR. DEPUTY CHAIRMAN: You have already mentioned your point.

SHRI TIRUCHI SIVA: Sir, | would like to submit to the hon. Minister, there are
Official Languages Rules, 1976. It is a circular in Hindi. It extends to the whole of
India except Tamil Nadu. This is my only request. At least, exempt us from this.

DR. HARSH VARDHAN: Sir, as far as the NEXT exam is concerned, as | said,
the new NMC, which will be formed, has to do all these exams in the next three years.
They will do all the consultation. They have to conduct that. We cannot promise that.
...(Interruptions)... Everything will be done by NMC. ...(Interruptions)... Everything
will be done by NMC in the next three years. Rules and Regulations for the exams
will be framed by the NMC. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat, Mr. Siva. ...(Interruptions)...
You have already spoken. ...(Interruptions)... I shall now put Clause 15 to vote.

Clause 15 was added to the Bill.
Clauses 16 to 25 were added to the Bill.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)...

In Clause 26, there are four Amendments. Amendments (Nos. 4 and 5) by
Shri K. Somaprasad, and, Amendments (Nos. 30 and 31) by Shri Elamaram Kareem.
...(Interruptions)...Shri K. Somaprasad, are you moving your Amendments?

CLAUSE 26 - POWERS AND FUNCTIONS OF MEDICAL ASSESSMENT
AND RATING BOARD

SHRI K. SOMAPRASAD: Sir, | move:
(No.4) That at page 12, lines 50 to 52 be deleted.
(No.5) That at page 13, lines 1 to 8 be deleted.
The question was put and the motion was negatived.
MR. DEPUTY CHAIRMAN: Shri Elamaram, are you moving your Amendments?
SHRI ELAMARAM KAREEM: Sir, | move:

(No.30) That at page 12, lines 50 to 52 be deleted.

(No.31) That at page 13, lines 1 to 8 be deleted.
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The question was put and the motion was negatived.

Clause 26 was added to the Bill.
Clause 27 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 28, there is one Amendment (No. 7) by
Shri K.K. Ragesh. Shri K.K. Ragesh, are you moving the Amendment?

CLAUSE 14 — NATIONAL ELIGIBILITY-CUM-ENTRANCE TEST
SHRI K.K. RAGESH: Sir, | move:

(No. 28) That at page 9, line 10, for the words "and in such other languages”,
the words "and in all languages listed in Eighth Schedule of the Constitution" be
substituted.

The question was put and the motion was negatived.

Clause 28 was added to the Bill.
Clause 29 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 30, there are two Amendments; Amendment
(No0.16) by Dr. T. Subbarami Reddy and Amendment (No. 21) by Shri Ripun Bora.
Dr. T. Subbarami Reddy, are you moving the Amendment?

DR. T. SUBBARAMI REDDY: Sir, | am not moving the Amendment.
MR. DEPUTY CHAIRMAN: Shri Ripun Bora, are you moving the Amendment?

SHRI RIPUN BORA: Sir, | will make one point only on complaints and ethical
misconduct of doctors. They can appeal to the NMC. But it should not be the NMC.
It should be a Medical Appellate Tribunal with judicial expertise.

MR. DEPUTY CHAIRMAN: Shri Ripun Bora, are you moving the Amendment?
SHRI RIPUN BORA: Sir, I am not moving the Amendment.

Clause 30 was added to the Bill.
Clause 31 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 32, there are two Amendments; Amendment
(No. 8) by Shri K.K. Ragesh and Amendment (No. 49) by Dr. Santanu Sen. Shri K.K.
Ragesh, are you moving the Amendment?
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SHRI K.K. RAGESH: Sir, the term 'community health provider' is extremely vague.
MR. DEPUTY CHAIRMAN: Dr. Santanu Sen, are you moving the Amendment?

DR. SANTANU SEN: Sir, I want to know from respected Minister as to who will
be regulating 34 deemed universities in the country. I am not moving the Amendment.

MR. DEPUTY CHAIRMAN: Shri K.K. Ragesh, are you moving the Amendment?
CLAUSE 32 — COMMUNITY HEALTH PROVIDER

SHRI K.K. RAGESH: Sir, | move:

(No.8) That at page 16, clause 32 be deleted.

MR. DEPUTY CHAIRMAN: | put the Amendment (No. 8) moved by Shri K.K.
Ragesh to vote.

SHRI K.K. RAGESH: Sir, division. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, this is Rajya Sabha. It is meant
to legislate and deliberate. ...(Interruptions)... Every time if the Chair says, with due
respect, to us as if we are primary school students, 'Nothing will go on record’, why
have we come here? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, it is your wrong impression.
...(Interruptions)... No. ...(Interruptions)... It is your wrong impression. | will not accept
this. ...(Interruptions)... It is not fair. ...(Interruptions)...

SHRI ANAND SHARMA: You can't treat us like this. ...(Interruptions)... Even
clarifications we can't ask. ...(Interruptions)... Why do we come here then?
...(Interruptions)... This is democracy. ...(Interruptions)... This is not Stalin's regime.
...(Interruptions)... Every day this is happening. ...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, the Minister is willing to clarify. Why do you
stand in the way? ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, the Minister is saying that he will clarify.
...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, the Minister is willing to clarify.

DR. SANTANU SEN: Just a few minutes back, | thanked our Minister for his
good gestures. | just want to know very humbly: Who will be regulating the 34 deemed
universities of our country? That's all.
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DR. HARSH VARDHAN: Sir, everything is being regulated by NMC including
the deemed universities.

MR. DEPUTY CHAIRMAN: | shall now put Amendment (No. 8) to vote. The
question is:

That at page 16, clause 32 be deleted.
The House divided.
SHRI K.K. RAGESH: Sir, | was repeatedly asking for division. ...(Interruptions)...

SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, the division may be deemed to
have been taken. ...(Interruptions)...

DR. K. KESHAVA RAQ: Sir, all that we are asking is clarification. If the clarification
is given, why would we need division? ...(Interruptions)... He also wants to respond.

Point is, we are here to deliberate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him stand and say that. Mr. K.K. Ragesh, because
you asked for division, that process is going on.

SHRI K.K. RAGESH: Sir, | demanded division and this is the seventh time that

I am saying 'division'.

MR. DEPUTY CHAIRMAN: So, that process is going on. Result of the 'Division'
on Amendment (No. 8) by Shri K.K. Ragesh:

Ayes: 51
Noes: 104
AYES -51

Abdul Wahab, Shri
Anand Sharma, Shri
Antony, Shri A.K.
Ashok Siddharth, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Bhattacharya, Shri P.
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Bora, Shri Ripun
Chandrashekhar, Shri G.C.
Chavan, Shrimati Vandana
Chidambaram, Shri P.
Dalwai, Shri Husain

Dullo, Shri Shamsher Singh
Elangovan, Shri T. K. S.
Gowda, Prof. M. V. Rajeev
Hanumanthaiah, Dr. L.
Hariprasad, Shri B. K.
Hussain, Shri Syed Nasir
Jha, Prof. Manoj Kumar
Kalita, Shri Bhubaneswar
Kareem, Shri Elamaram
Karim, Shri Ahmad Ashfaque
Ketkar, Shri Kumar

Mistry, Shri Madhusudan
Patel, Shri Ahmed

Punia, Shri P. L.

Ragesh, Shri K. K.
Ramamurthy, Shri K. C.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.

Rao, Dr. K. Keshava

Rao, Dr. K.V.P. Ramachandra
Rathwa Naranbhai J., Shri
Reddy, Dr. T. Subbarami
Selja, Kumari

Shanmugam, Shri M.
Sibal, Shri Kapil

Singh, Shri Digvijaya
Siva, Shri Tiruchi
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Somaprasad, Shri K.
Syiem, Shrimati Wansuk
Tamta, Shri Pradeep
Tankha, Shri Vivek K.
Thakur, Shrimati Viplove
Vaiko, Shri
Verma, Shrimati Chhaya
Viswam, Shri Binoy
\ora, Shri Motilal
Wilson, Shri P.
Yadav, Ch. Sukhram Singh
Yajnik, Dr. Amee

NOES - 104
Acharya, Shri Prasanna
Agrawal, Dr. Anil
Akbar, Shri M. J.
Alphons, Shri K. J.
Bachchan, Shrimati Jaya
Baishya, Shri Birendra Prasad
Bajpai, Dr. Ashok
Baluni, Shri Anil
Banda Prakash, Dr.
Bhunder, Sardar Balwinder Singh
Chandrasekhar, Shri Rajeev
Chhatrapati, Shri Sambhaji
Chowdary, Shri Y. S.
Dasgupta, Shri Swapan
Desai, Shri Anil
Dudi, Shri Ram Narain
Dungarpur, Shri Harshvardhan Singh
Fernandes, Shri Oscar

Ganguly, Shrimati Roopa
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Gehlot, Shri Thawarchand
Goel, Shri Vijay

Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush

Gujral, Shri Naresh

Jadhav, Dr. Narendra

Jain, Dr. Anil

Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash

Jha, Shri Prabhat

Judev, Shri Ranvijay Singh
Kanakamedala Ravindra Kumar, Shri
Kashyap, Shri Ram Kumar
Khan, Shri Javed Ali

Kore, Dr. Prabhakar

Mahatme, Dr. Vikas

Malik, Shri Shwait
Mandaviya, Shri Mansukh
Manhas, Shri Shamsher Singh
Mathur, Shri Om Prakash
Meena, Dr. Kirodi Lal

Misra, Shri Satish Chandra
Mohapatra, Dr. Raghunath
Muraleedharan, Shri V.

Nadda, Shri Jagat Prakash
Nagvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Nekkanti, Shri Bhaskar Rao
Netam, Shri Ram Vichar
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad

Oraon, Shri Samir



Government [1 August, 2019] Bills 121

Panchariya, Shri Narayan Lal
Pandey, Ms. Saroj

Patra, Shri Sasmit

Perween, Shrimati Kahkashan
Poddar, Shri Mahesh
Prabhu, Shri Suresh
Pradhan, Shri Dharmendra
Puri, Shri Hardeep Singh
Rajaram, Shri

Rajbhar, Shri Sakaldeep
Ram Shakal, Shri

Ramesh, Shri C. M.

Rane, Shri Narayan

Rao, Dr. K. Keshava

Rao, Shri G.V.L. Narasimha
Rao, Shri Garikapati Mohan
Reddy, Shri V. Vijayasai
Rupala, Shri Parshottam
Sable, Shri Amar Shankar
Sahasrabuddhe, Dr. Vinay P.
Seetharama Lakshmi, Shrimati Thota
Shukla, Shri Shiv Pratap
Singh, Chaudhary Birender
Singh, Shri Ajay Pratap
Singh, Shri Amar

Singh, Shri Gopal Narayan
Singh, Shri K. Bhabananda
Singh, Shri Veer

Sinha, Shri R. K.

Sinha, Shri Rakesh

Soni, Shri Kailash

Suresh Gopi, Shri
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Soni, Shrimati Ambika
Swain, Shri Narender Kumar
Swamy, Dr. Subramanian
Tasa, Shri Kamakhya Prasad
Tendulkar, Shri Vinay Dinu
Thakur, Dr. C.P.

Thakur, Shri Ram Nath

Tlau, Shri Ronald Sapa
Tomar, Shri Vijay Pal Singh
Tundiya, Mahant Shambhuprasadji
Uikey, Shrimati Sampatiya
Vaishnaw, Shri Ashwini

Vats, Dr. D.P.

Vemireddy, Shri Prabhakar Reddy
Venkatesh, Shri T. G.

Verma, Shri Ramkumar
Verma, Shri Ram Prakash
Yadav, Prof. Ram Gopal
Yadav, Shri B. Lingaiah
Yadav, Shri Bhupender
Yadav, Dr. Chandrapal Singh
Yadav, Shri Harnath Singh

The motion was negatived.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, | have
just one point to make. Each Member, whosoever has given Amendment, will either
ask for vote or will ask for some clarification. My request is that he should be given
a few seconds before he makes a decision. Otherwise, once they don't get the time
to seek clarifications, they press for vote. We can save a lot of time in this way.
Everybody does not want to press for Division. They press for Division when they
are not allowed to speak. So, if you do that, I think, 90 per cent Members will not
press for Division.
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MR. DEPUTY CHAIRMAN: I shall now put Clause 32 to vote.

Clause 32 was added to the Bill.
Clauses 33 to 36 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 37, there is one Amendment (No. 56) by
Dr. Harsh Vardhan.

CLAUSE 37 - RECOGNITION OF MEDICAL QUALIFICATIONS GRANTED BY
STATUTORY OR OTHER BODY IN INDIA

DR. HARSH VARDHAN: Sir, | move:

(No.56) That at page 18, line 24, after the words "qualification to be equivalent”,
the words "for the purposes of teaching also" be inserted.

The question was put and the motion was adopted.
Clause 37, as amended, was added to the Bill.

Clauses 38 to 44 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 45, there is one Amendment (No. 22) by
Shri Ripun Bora. Are you moving the Amendment?

SHRI RIPUN BORA: Sir, | just want one clarification that in this provision, the
Central Government has powers to issue directions to the autonomous Board and to
the Council. There is one line that their views will be taken as far as possible. My
point is that the words, "as far as possible” may be misused. So, it should be deleted,
and it should be mandatory that the views of the Board and the Commission should
be taken by the Government before issuing any direction.

MR. DEPUTY CHAIRMAN: Are you moving the Amendment?
SHRI RIPUN BORA: | am not moving the Amendment.

Clause 45 was added to the Bill.
Clauses 46 to 59 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 60, there are two Amendments; Amendment
(No. 23) by Shri Ripun Bora, and Amendment (No. 24) by Shri Sanjay Singh. Shri Ripun

Bora, are you moving the Amendment?
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SHRI RIPUN BORA: Sir, | just want one clarification from the hon. Minister about
Group B, C and D employees of the Medical Council of India, who will be terminated.
After termination, will the hon. Minister take any steps to accommodate them in any
other Department?

MR. DEPUTY CHAIRMAN: Are you moving the Amendment?
SHRI RIPUN BORA: | am not moving the Amendment.

DR. HARSH VARDHAN: Sir, while replying to the whole debate | had already
answered this in great detail.

MR. DEPUTY CHAIRMAN: Shri Sanjay Singh, not present.

Clause 60 was added to the Bill.
Clause 61 and the Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
DR. HARSH VARDHAN: Sir, | move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Open the lobbies.

REGARDING EXTENSION OF SITTING TO PASS THE UNLAWFUL
ACTIVITIES (PREVENTION) AMENDMENT, BILL 2019

fuer & aar (3f Tam 9@ e i Red S TR W), 6 I I
ST BT §, bol W AT SR TRAT W I T B IEST ALl IRAT AR
g SR ¥E wERT At oredl el € b 8% RIS <A Bl o -, H-H Bl eHen
A, Ao T, gfed o9 U | § oot AT S W A off, o A Ry fae
B A7 ¥ Heolde TR 6 g9 & 91§ 989 Bl Oxd BN §, d & EAIN d8d
21 dfT ST ¥ extended period B3, 9 ¥ I & WHR B SAGT <A fHerd
g, Fife Question Hour &1 Trgd f e €1 ugal f9a &1 991 & T o,
3T I8 12 I W B YS 8 ol gl 5@ ¥ extended period TN, g F IS
WX Tb Jo Usdl ©l 3 ddl g9 S PH Al 9 @A Il W AR B
6 991 & 915 PBIs T By UUM BIAI T, $Hb PRV |G A B g5l S
IS |ra-ems gof off, 98 B8H aRe-UH g9 ad Bl US| wEl 4 BH A0
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SHRI VAIKO (Tamil Nadu): *

MR. DEPUTY CHAIRMAN: Please do not intervene while LoP is speaking.
...(Interruptions)... No, it is not going on record. ...(Interruptions)... Let him speak.

SHRI VAIKO:*

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)... The Leader
of the Opposition and the Leader of the House are allowed without any interruptions.
...(Interruptions)... There are certain traditions of the House that need to be followed.

SHRI GHULAM NABI AZAD: Sir, what | am saying is that the time allotted for
this Bill. ...(Interruptions)... but, do not take the House for a ride.

MR. DEPUTY CHAIRMAN: No, you please take your seat. ...(Interruptions)...
you are not allowed by the Chair. ...(Interruptions)... The LoP is speaking.
...(Interruptions)... | have not allowed you. ...(Interruptions)... Please take your seat.
...(Interruptions)... Let him speak. ...(Interruptions)...

tTransliteration in Urdu Script.
*Not recorded.
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6.00 p.m.
SHRI VAIKO: *

MR. DEPUTY CHAIRMAN: No, I have not allowed you. ...(Interruptions)... This
is not going on record. ...(Interruptions)... whatever the LoP is saying only that is
going on record.

SHRI GHULAM NABI AZAD: Sir, | am not speaking for the individuals, 1 am
speaking for the parties here, that we will discuss it for four hours tomorrow. Even
if we need, we will discuss it for five hours. We have no objection discussing this
for four hours or five hours, if we discuss it tomorrow.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, through you, | would
like to make an appeal to the House. This is the first Session after the General Elections.
So many Bills had lapsed after being passed by the Lok Sabha. ...(Interruptions)...
So many Bills had lapsed. We have only four working days and the Government has
so much of Business. It is my earnest request to the House to extend the sitting for
today and pass Item No. 2, i.e. the "Bill further to amend the Unlawful Activities
(Prevention) Act, 1967. Sir, the third item, whatever is listed in the Business, we will
take up tomorrow. But, it is the appeal of the Government to the entire House that
the second item may be completed today and then we can adjourn the House. Please
take the sense of the House. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, it is unjust and unfair on the part of the
Government. Number one, you are getting the Bill passed without the scrutiny, and,
then, you are doing it in the extended period. It is a double thing. ...(Interruptions)...
We have accepted that we will discuss this Bill. You have not sent it to the Standing
Committee, we are ready to discuss it during the day time, but not during the night
time. ...(Interruptions)... We wanted this Bill to be sent to a Select Committee. You
have not sent it. Okay. We are not pressing for that as of now, but, at least, you
can start this Bill tomorrow. What is the harm? ...(Interruptions)...

TAERYT, 39 3R STaR] URac H3; T YIAAT SR AR A (57t TehreT SIras @)
AR, AT YRT <% 19T [9] BT 9818 § Y81 & (b AR HM 8 8T 8| ... (Faem)...
IE A HEIA 8, SATY VAT F&l HRA1 oy b 39 SHhi| Hife fauer +
59 axe ¥ weanm fear SR =El 8 REl §, o¥ g9l U9 e @R REl g

*Not recorded.
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..(aE)... I8 backlog T ..(&@E)... WX, I8 backlog ¥ ..(EEm).. JE oI
Sl AT BT backlog &1 ...(@E@EM)... AT, A & [ @ FRA ANRY, I8 AT
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MESSAGE FROM LOK SABHA
The Insolvency and Bankruptcy Code (Amendment) Bill, 2019

SECRETARY-GENERAL.: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to inform you that Lok Sabha,
at its sitting held on the 1st August, 2019, agreed without any amendment to
the Insolvency and Bankruptcy Code (Amendment) Bill, 2019, which was passed
by Rajya Sabha at its sitting held on the 29th July, 2019."

PROF. MANOJ KUMAR JHA (Bihar): Sir, | have a point of order. Sir, there is
a protocol in this House that when the Leader of the House, when the Prime Minister...
Let me finish. ...(Interruptions)...

Sir, |1 saw two very ugly scenes today. One was pertaining to language. Sir, we
have suffered a lot since 1960s. Sir, this House must set the bar. When the Leader
of the Opposition stands, when the hon. Prime Minister stands...

MR. DEPUTY CHAIRMAN: Please be brief.

PROF. MANOJ KUMAR JHA: We may have difference. It was in that context
that 1 wanted to put my views on record.

MR. DEPUTY CHAIRMAN: Thank you. Now, | move to the Unlawful Activities
(Prevention) Amendment Bill, 2019. ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, | have a point of order. Sir, we have
no problem. The House is running. | have a humble request. You run the House, but
before you run the House, please look at Rule 37, and, seek the permission to extend
the time. Make an announcement and then run the House. That is the parampara.
Thank you. ...(Interruptions)... You have to do that. Run the House but please do
it. ...(Interruptions)...
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SHRI GHULAM NABI AZAD: We can sit till 7.00 p.m. today and continue the

discussion tomorrow. ...(Interruptions)...

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, today, we will continue
till item no. 2 is completed. We will dispose of the item no. 2, that is, the Unlawful
Activities (Prevention) Amendment Bill, 2019. ...(Interruptions)...S[d T& 98 YT 8l
BN, 99 O® B9 Ol B BMBST YR PRI | . (JGEH)...

THE MINISTER OF RAILWAYS AND THE MINISTER OF COMMERCE AND
INDUSTRY (SHRI PIYUSH GOYAL): Sir, we will withdraw many of our speakers so
that we can do it faster. ...(Interruptions)... We will withdraw many of our speakers.
...(Interruptions)... We will withdraw many of our speakers and only one person will
speak so that we can do it faster. ...(Interruptions)...

GOVERNMENT BILLS - Contd.
The Unlawful Activities (Prevention) Amendment Bill - 2019

MR. DEPUTY CHAIRMAN: So, let us now move to the Unlawful Activities
(Prevention) Amendment Bill, 2019. ...(Interruptions)... Shri G. Kishan Reddy to move
a motion for consideration of the Unlawful Activities (Prevention) Amendment Bill,
2019. Hon. Minister, please move. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): Sir, | move:

"That the Bill further to amend the Unlawful Activities (Prevention) Act, 1967,
as passed by Lok Sabha, be taken into consideration."

MR. DEPUTY CHAIRMAN: Motion moved. There are five Amendments by Shri
Elamaram Kareem, Shri Binoy Viswam, Shri Vaiko, Shri K.K. Ragesh and Shri Tiruchi
Siva for reference of the Unlawful Activities (Prevention) Amendment Bill, 2019, as
passed by Lok Sabha, to a Select Committee of the Rajya Sabha. Members may move
the Amendments at this stage without any speech. While moving the Amendments,
these Members have to provide the names of the Members who will be on the Select
Committee. Shri Elamaram Kareem, are you moving? ...(Interruptions)...

SHRI BINOY VISWAM: Sir, | move the. ...(Interruptions)...
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SHRI ELAMARAM KAREEM: Sir, | move the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have not given the names. ...(Interruptions)...
SHRI K.K. RAGESH: Sir, | have already given the names. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: | will come to you. ...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, 1 am on a point of order.
...(Interruptions)... Just one minute, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Digvijayaji, please wait for one minute.
...(Interruptions)... You have not given the name of the Members on Select Committee,
so, it would be infructuous. ...(Interruptions)... It would be infructuous.
...(Interruptions)... I shall now put the Amendment given by Shri Vaiko. You have given

the names. You have to move the amendment. Just move it.
SHRI VAIKO: Sir, | move:

"That the Bill further to amend the Unlawful Activities (Prevention) Act, 1967,
as passed by Lok Sabha, be referred to a Select Committee of the Rajya Sabha,
consisting of the following Members:-

=

Shri Tiruchi Siva

Shri T. K. Rangarajan
Shri Manish Gupta

Prof. Manoj Kumar Jha
Shri Sanjay Singh

Shri Rewati Raman Singh
Shri Bhubaneswar Kalita

Shri Binoy Viswam

© o N o g B~ W DN

Shrimati Vandana Chavan

=
(=}

Ms. Dola Sen

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

MR. DEPUTY CHAIRMAN: | shall now take up the Amendment by Shri K.K.
Ragesh. ...(Interruptions)...
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SHRI DIGVIJAYA SINGH: Sir, | have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... Let him move, then,
I will call you. ...(Interruptions)... Now, Amendment by Shri K.K. Ragesh.
...(Interruptions)... You have not given the names. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, | have already submitted the names. Yesterday, it was
submitted.

MR. DEPUTY CHAIRMAN: Is it there? | don't have the names with me.
SHRI K.K. RAGESH: It was already submitted yesterday.

MR. DEPUTY CHAIRMAN: Are you moving?

SHRI K.K. RAGESH: Sir, | move:

"That the Bill further to amend the Unlawful Activities (Prevention) Act, 1967,
as passed by Lok Sabha, be referred to a Select Committee of the Rajya Sabha,
consisting of the following Members:-

=

Shri K. K. Ragesh

Shri Anand Sharma
Shri Sukhendu Sekhar Ray
Shri Tiruchi Siva

Prof. Manoj Kumar Jha
Shri Sanjay Singh

Shri Binoy Viswam

Dr. K. Keshava Rao
Shri Abdul Wahab

Shri Jose K. Mani

Shri B.K. Hariprasad

© © N o g B~ w D

=
= O

12.  Dr. Amee Yajnik

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

MR. DEPUTY CHAIRMAN: The motion for consideration of the Unlawful Activities
(Prevention) Amendment Bill, 2019, as passed by Lok Sabha and the amendments moved
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thereto are now open for discussion. ...(Interruptions)... Please, #F=I faRgora S,
P8 Heal dred =l ..(Interruptions)...

SHRI TIRUCHI SIVA: Sir, where are my Amendments? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One minute. Do you have Amendments?
...(Interruptions)... It was in the papers. It was not given to me. ...(Interruptions)...
I shall now take up the Amendment moved by Shri Tiruchi Siva. Are you moving?

SHRI TIRUCHI SIVA: Sir, | move:

"That the Bill further to amend the Unlawful Activities (Prevention) Act, 1967,
as passed by Lok Sabha, be referred to a Select Committee of the Rajya Sabha,
consisting of the following Members:-

Shri Tiruchi Siva

Shri Bhubaneswar Kalita
Shri Derek O'Brien

Shri K.K. Ragesh

Prof. Manoj Kumar Jha
Shri Sanjay Singh

Shri Binoy Viswam

Shri Vaiko

© © N o g B~ w DN P

Shri K.T.S. Tulsi

=
©

Shrimati Vandana Chavan

11. Dr. L. Hanumanthaiah

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

The questions were proposed.

SHRI DIGVIJAYA SINGH: Sir, my humble request to you is this. As per Rule
37 of the Rules Book mentioned by Shri Derek O'Brien, as a practice, you should take
the sense of the House from each leader of the political parties before deciding one
way or the other. This is my request to you, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I think, we have moved and there is. ...(Interruptions)...
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SHRI DIGVIJAYA SINGH: Sir, this is the practice. ...(Interruptions)... This is the
way the sense of the House is taken. ...(Interruptions)... Each leader of the political
parties is represented here. .(Interruptions). You should take the sense of the House
whether they are ready or not. ...(Interruptions)... It is not a question of majority.

...(Interruptions)...

TAERYT, 9 3R STaR] URac H3; T YT SR AR H3A (57t UehreT SIS @):
W, AP d§ IFeHc W aifeT W gl

off Iyl a feftasa S, ¥ sense of the House forar, |9sm @ik
AT HET|

st gBrer SESHY: WX, difeT ff '8 T ¥, o'W M 9 o

SHRI DIGVIJAYA SINGH: No, Sir. ...(Interruptions)... You have not taken the sense
of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Kapil Sibal. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Take the sense of the House. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Prabhat Jha. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: | am quoting from convention. ...(Interruptions)... Please
follow the convention. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Prabhat Jha. ...(Interruptions)... Shri Prabhat Jha.
...(Interruptions)...

St W 3T (AT USY): AN SUGYIRT JEIGY, . (STaETH)...

SHRI DIGVIJAYA SINGH: Sir, you have not responded to my point of order.
...(Interruptions)... We were moving. ...(Interruptions)...

it SuwrTufer: AR feffasry Sft, #9 9gd W wu | gdrn 6 S A
W= St 7 ®El, SO 9I€ 99Dl sense od] HA URU fHAT fF O® wR ol
R =t BRU TA BT T (FQEM)... I AR, 3G AT Gl | (). .

it ouIT S (T USY): SUNHfd wWeled, # wed # SuRerd the Unlawful
Activities (Prevention) Amendment Bill, 2019 W dla+ & 7 @ST AT &1 BART
< gl W HAHare A S Y81 § . (FAUH)... < H g8 Th viel W Yd b
BROT, AT & GG < F Sl g1 °el, ISP WIHATS TS QX < DI Il
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US T8l §| 98 3daie b1 Al ATl IS IANddle bl A Ul gIN - AKidarg
EART Tl & BRI UeT 83| H & & W Pedl g (b R <9 F 3fddbarg
T B, fo 9 dRE el B9 @ed € f aRd g #§ R TR W) emer @mEdn
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el o € 6 'H WEdl $9 IR W oAl @iyl o fIvg § 89 HEl S
g URd & v HA 7 s 5 aut & fig ¥ W W@ W, & ¥ d e
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[s uwrd =]
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g, SUBI A 3T, HOR BILT SAPR Bl FhAl & AR SHD! YOIAW AT 39
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SuRHT weed, Bl T d AT bl el AId $RT BT Dl
UIgaT T8l 8, 3y o9 fhd) Srdddrel Tied WX Ufddy Il Sar § d Sd
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UHs ol WX, SMdddie & A ¥ IR 9 d Udh W) H 9d HR diey
AR ¥E 9 H gAfY b Vel g fb ¥g A dodl bl wEqn € A b @l
- I8 W IME DI G & | S AR 8 HH SN A Al 99T H el IAiddla
e Afad P Acidbaral GIvd SR & UEgH Bl 9gd SAE] SRRd © AR gD
g Sgaa I SR o/ I, 9, MR, Wi iR e & @\ uaee fahy
Mg &1 SAAY A ARt B 1 & T A R P A 9@ Jb % Jg wraue
g1 b g8 6 wge &1 UlEfd ) webar o1, wfes foedl &1 afdam drR W
TE | S9d 91§ B V9 S bael My R ufvdfad dedt 9 IS gy dr
P Fon foamn wfeq wifed & &' el

STAYUfY 98IeY, $9 WeNegd & 91 3@ fhdl &l Ffdkd dR WX Sdad!
T far ST AHM| W BT b ded Wedl & WA Afdddl
@t AT fHar ST Adhdr § SR IS gHd! IavIHdl W g1 SHH! IIEN
T, IRfF Yedhd ST Nddare], S BTH! a9l dd radar H o1 SRR W Sfddbaral
HINT HR QAT T BT A1 S 98d UsAl © USS (oA ST, offde VAT el
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B3| A AN UHl 81 &) UG, ST AFAR Y8 HA S 4 WAl Wl H HET
gl Usel grer qul & SR 3dddle 8ARI WHR & T&Afd vols # o1l IR
faeg § g #I<Y St 9 S 91 BT SOWET - AN EA-ASIE H AN 9l o 9,
Jf warer I8 T8l § - 9Rd # g T8, favg # edede & Reew 8 A9
W TS Gl FRIFH R B 7 Foman ok ded wwee gifie fear € 1S9
IS T & AW § - W ALl W= A6l &R W Adl| fUse ui= et
F ERM BART WBR 4 W < H Adde S GHE B & g FRaR 71
Py €1 UG arT fRIY WU A SREPER H 5T g JAkiddle A gadl
AR UYEl @ 9 fuer T € oS 99 # UP 9Ee I8l W9 favy W)
dicT R8T g, I # qar =redl g b el gas |l 3w aiddael eX 87
M 9 9Hd €, H IR &l o1 arEdr, offed Tgd dfal & RR Feax
bF U S 9 iR AR & SR o - o fAR dred @1 A dl §R 8, S
el € fF 'RT AR T de WY, saforg O wedd &9 g8 2 fa q dren
o1 & adeare! el B g dRE A T [HAr S aiied wige §oa
g3 a7 e & Iy IomHfaes dR R T ke o) I €, ofed deag |®m
27 S8l ¥ 3fddare Ul BT 8, d8f W Afiied Wigd dXe Rw Al Sl
T AR & 130 BRI AN & T @7 iR HRA™ |41 7 3701 9 e |
T WE W IAFde F Rgamw derR Sl SRl g1 gafoy ome g fawd 'R
I wel Bl €, el 9 39 R BIg dwfeweh gt @, afe guitm &
Pedl Ue el © b 39 W Aerfeuth swF & RS R 91 St &1 81y
JhshY Hedl ey AT fh g+ H21 S, 89 9 oels § 3MUd I g dhdlg
IR BH 919 | T I8 FE b GHed B Bl Gahdl 27 Y Rl ©
fo o9 dR-IRN B9 WIB! JAUA WA ISAT BRT |

SUHHIUT HEIGd, g H Sl BIA §, SWH! GRT 25 & WK, b
D FRIAE! B IR B arell T Ry @ dad S 9T & St gRT faed
AR & W STed AT S wahar &, o U 9wy Red §1 ds R Mt
faft=r ot oo wwRT of 9d € ek 98l W S9 Iwd €1 U Amal #
3TEI-3eT I1oa H ST @ AR o 9gd gRed '8 Sar 21 e dRol
BN arell <1 9 offtgadl @ WuRy onfa @I wereiaRd fear S w@dar g1 gafey
Seg W Slog IMMAddrg @ Rl &1 Ul == arell JuRral & Sl B
AP HEH B ST &1 PrgT § ANEA, SIofl, TSy Pl Ul AURT Bl o)
PR BT JATHR I Tl 3OH R TAd 87 RN TANEY B (BN AL BT
AMMeY? HT AGHANedl Bl G ol AMNSY? T R Dl AGIs™ B ol AMEY?




Government [1 August, 2019] Bills 137

ST IE HOR BT AdaAE & (Y & R Acdpae HRA Bl a9 TSI TR
Tl 3 9ET B BN & U R UE e o g, A 39 f9a @1 agfed
I ' owlt @ 9wea e ARl

SUHHIIT HEIGE, Td H Sl B &, SHD! GRT 43 & AR 4 3R AT
6 P IATAR ...(AHT Bl °A)... SUAU I FHGE US | AP Bl ARBRI JUUY
& dEd SIWRIE B S B P U FeW A=l | UARMSY Bl SIuHdl @l HH
BT AEAT FIAT TSAT €1 Sk U g BN Rl ¥, TIRMSY & UM 57 Wi
UGl & goEel e 29 Sigwdl € 3R 105 WdHd &l & o 90 s 2|
giifoy Svaht w) & af/ & 9 w8l T8 g1 T8 e YRA & R #
T, UH-Udh RGN & B & 8 YRa"ar & f&q # €1 ofR faRig # & a1 R
JMAHATE! 3R Mddare & 9 €Sl & fRIg # ¥ gAY TAMEY & e
3R TOd o WEied gu €. g9 @ R € f6 U 99 fide].., wife
IRIT Sddmare & IR H wH @ 919 wRd g, 9 dEd g W9 S off, a
S W BRI # ERN, ofed afd WX g T8 € 97 g dsaY Y g guy
QM & fy &, 9 I8 W WY [ AEl EN| S 9 8RN, 99 &id o
TS ...

2 TR UWI S, 3@ SU s iy |

o} U 3T 99 WRBR, TR Al Sit Bl GRGR T IS gid o Bl BIRET
P T (AT P OES)..

2 TR UWE S, 3@ Hae(s DI |

£ UM 3T 3Acibdle Bl SIS-Ha I A€ &R b [0 I8 & amar w2 g
g R WA & 6 g w9 Mae) sl 9w B |

ot Sl A9 Bfta Riegd S

SHRI KAPIL SIBAL (Uttar Pradesh): Sir, thank you very much for giving me
this opportunity. | would first request the Home Minister to agree to send this Bill
to a Select Committee. If that is not agreed upon, | stand here to oppose the Bill.
W, Ge9 Usel # ¥ el Al g b wed d P VAl HE™ el Bhm, S
FY SMddpale & TR H dldll B 99 Ud | IMddbde & RIaTd dels el
2, SCfhdl B TH PIAT &, 39 BIs aR¥ T8l &1 d W g b W 6
g9 B AT A1 1967 H IE 9 A AW ¥ R IAS € USRI AE BN b
1985 ¥, W@ 1984 H EfexT S @I B g, I TrEr W BH B AW Il Iqb
g% 2001 ¥ 99 Uifely™e # ocd g, A 2002 H URT AW @AW g o fiR
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39 f9a7 & 2004, 2008 3R 2013 # Fened fHar, SR ST MU Ve 3R FINEH
W) yEl oMy E1 ' 39 9 W AR & 'R fF s feal & wn orwa
8T 87 39 UIY "eald Wl g% ©, o9 1967 H [9d R T, Al 99 9HI, RS
UGB! IS & AT 81, TH HHS! g1 & under the Integration Council. That committee
was the Committee of Integration and Regionalism. They gave a suggestin f&& &#
Article 19 ¥ ¥elles &=1 @12V to bring in 19(2), 19(3), and 19(4), the provision
'sovereignty and integrity of India’. 1967 & Ugal 19(2), 19(3), 19(4) ¥ T 'sovereignty
and integrity of India' Wfaw= =&l el

(SUAITETE], 1. AAARMV AfRAT FISRIT §0)

<19 &9 as a Member of Parliament oath @it 91, g&f t sovereignty and integrity
TE ATl 1967 P dIC I§ SUH @ T, R @ T? HWife S IHI 3H o
# TEH secessionist movement TSl BT o 3R gAY IE 9 @mm vl ot R
FEl b 1984 # a7 S &1 g1 g8, A 8H ART TIST old} IMY| AUHI IS
BN 5 "erer 1989 9@ @en iR R SHdG 91 ¥AY 1991 d@ extend T,
fh &9 W 1993 T& extend fHar iR fy 1995 # 98 ofw@ B M| 98 *IT
oW gel, Hifd BT I@N SR EART IgWd I' AT fF I§ P A1 el T,
dfb $HHT BR GOUIN Bl &l el H Audl I ks « W WHar g, dfed
SET g4 T8 8, difd BHR d1dl & & [ed Wl dleil| IqHI "R gOuAN
B3 iR ST a8 ol &) f&dm ™1l Sid 2001 # UfelIMe WX 3icd gal,
dl R &9 'Uler @A oY 3R S|dl W "R gvudANT gl 3R fR, 2004 H

SUFWTRE Sfl, # oS HewH W HEAG HA SN Pl gl gdl dedl g,
Hifh WX U {B R € IR MU I9 Fed H e o [ W 9l &1 w4
SOUINT el ganl | # Pad gl fad @1 @19 F=ar g | Unlawful Activities (Prevention)
Act of 1967, ¥R U §O 3Mdbs & IR d A AT 3fidbs el g1 A TEA HIsH
R®IE &RT P 2014, 2015 AR 2016 & 3Mbs &1 § 59 Albsl & IR F ATH
FO FAAN AEA B [ 5 B P oAdid 2014 H, S URET FAS O, S gRA
PUS ¥, I T 1,144 ¥ R I F S try Y, 9 bad 106 I IR I
d conviction feal g8, 33 A complete §Y 3R 9 M &I conviction Eg
3R 24 acquit 8V, Al & percentage of acquitals was 73 per cent and 27.3 per
cent was the rate of conviction. 31/@ &4 2015 &I d1d & g1 a¥ 2015 H 1,209
U Bs I8, H$ grIe complete 8T, d 76 &dS 9, S convict @RT Y,
STB W@ 11 o IR S A acquit Y, Sdl WAl 65 211 What was the
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rate of conviction? It was 14.5 per cent. S S & 3favd I8 g3 &l R 3w
2016 H 3 SISV, 1,256 Sl URET o, IWH ¥ 33 g complete Y, S ¥
11 convict gV 3R 22 acquit gV, rate of conviction 33 TR¥C &Il SHHI Add
FT 87 BH T AGHT BIN? TP Al oI BN Bl Rl §, 399 dd Hedl 8 A8l
T, AN WG9 9lel, §9-a dle oiel § Y8d €1 9«9 acquittal B Sar €, ol
A AT 9C O ¥ 98% I gl 39 W ¥ed Pl IR BRAT TS fF Fe-
@9 U §H BH BRd Y8 & DA BT AMRY, <l fB Ugu SoH U At
B @Ry f& < Ad-A1d e, S-S Al Ol § F IE | SFR AUST rate
of conviction 14, 15, 16, 17 3R 20-30 W¥T I AR 70 TRHC acquit & ST
R d -9 AT, IMMS-3MS AT ol H IH, d SFHBI Aol R SR

JMUH! AE BN 6 "Uler & BT A Tb 12 W & ded Bl FRES H
T AR fa@rr Tl Uer & A d Ud 81 WA P gg AGH Bl SR
e wrl # gl w RUE uedr €N @Ear g, W U™ RUE € 6 &R ey
4 39@ P9 TR 9 SIUIAN ATl B9 AR © [P WHR Adddie d S
TR, T AMCBAT B GH BN, olfbd LT gH IE Al I ARy fh oA
W R Bl IE T ! Sl aid o # oudl generally IAIT @TEdT AT AN @
gg ¢ &b o9 U B A &, We must make sure that these controversial provisions

that are in these legislation, we need to send them to a Committee because if the
Treasury Benches do not allow these Bills to be considered by a Committee, what
will be the consequence? The consequence will be that the Bills will be passed by
a brute majority in the Lok Sabha and by a manufactured majority here. Bills will be
passed. What will be the outcome? These Bills will be challenged in a court of law.
Many provisions will be struck down in a court of law. The matter will come back
to Parliament. When it comes back to Parliament, you will again draft it. Again we
will ask for it being referred to Standing Committee. If we have the numbers, it will
go to a Standing Committee. This is an endless process. In fact, it is much better
if you send this Bill to the Standing Committee or to a Select Committee. Let everybody
discuss the issue and have an appropriate legislation which we all support. We are
not against this legislation.

Now, the issue | wanted to raise is a very fundamental one. The issue relates
to the fact that you have, in this Bill, under Clause 5, the right to issue a notification
declaring somebody a terrorist. You know, under Sections 13, 15, 38 of the Act, anybody
who abets terrorism or supports terrorism or funds terrorism or conspires with a terrorist

or does any act which in any event supports a terrorist has to be prosecuted. It is
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already covered. He has to be prosecuted. If he is prosecuted, then he is deemed
to be, in the eyes of the nation, a terrorist. Why do you want a separate provision
to name somebody as a terrorist? | don't understand the logic of that. And, that too
you are doing it only through an executive notification! 3d ¥gI JdTsy o I8 HATA
9 Ud notification SR &R fear f& Ig terrorist 1 3MUA wET f& MU U
PR $ TR SV 3R IRPR SHN HY <, d Y MU bl fF M7 review
# W8Y| Review Committee H U® tribunal 97T, Ud judge SSTTI 98 TF Hxal
5 ToIa g A1 WEl, AT MU IW WA Bl terrorist R AINA fHAT R e
i fear, 98 foor =81 adrar| At what stage will you declare him as a terrorist?
Will you declare him as a terrorist before an FIR is lodged? Will you declare him as
a terrorist at that stage? Will you declare him as a terrorist if charge-sheet is filed?
Will you declare him as a terrorist after the trial takes place and he is convicted? At
what stage will you declare him to be a terrorist? It is not clear from the Bill! And,
if he is already tried for a terrorist offence, you don't have to declare him as a terrorist.
Why? It is because, under the law, a person is innocent till he is proved guilty. So,
if a person is innocent till he is proved guilty and he is to undergo trial, then, on
what basis you will issue a notification under Clause 5 and declare him as a terrorist?
There is no logic behind it. There is no basis to put this provision here. Tomorrow,
just for the sake of speculation, you declare somebody you consider to be an urban
naxal a terrorist. What will happen to him? He will be ostracized in society. No bank
will extend any loan to him. He cannot participate in any civil activity. And, he will
be deemed to be a terrorist in the eyes of the nation! What is his recourse? What
is happening today under the PMLA? What is the Government doing? They lodge
an FIR. They don't investigate thereafter. FIR lodge ®% &1, investigation a1 &
Tei| f ED 37 a1l ED S€¢ U Fell Il & 3R 98 I9 dedl © ($ these
are proceeds of crime. 34 He FaTSy & oMU U UAT B 3MA1? CBl $B 6l
IR SR IFHI ART €eT @H 8 AT 1 IE businessmen F AT B IET E,
socialists & W1 & & ¥, social workers % | B &1 T 3@ YA & A
ST H B, Hife you will say that he has proceeds of terrorism. 3fTUs ST
notification &x f&a1, S¥d d& # Tol Y, account WivT &) f&Am @ik wET &
these are proceeds of terrorism 3R SHGT TS T EFM? FH TSl ol 3T &H
garzy 5 MU VAT UrguE R o fRY WS TR 3T 9¥ R fb 98 terrorist
8?7 3R Eifhyl WsE ¥, o terrorist ¥, 3R TISW ¥, a terrorist ¥, oifdhsT 3y
# ug pEd @ Twg T8 ¥ 9§ 1947 W ST dd IMY AT H SN terrorist
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o, IT FEd B 2w & g1 g #HA SN, oy Ioa} FE g, wIife @9
TIRT B g g1 P9 ok 9 " A q@d €, SUd AR dF B ©
My 7 T9IRY ¥ fBfl @1 <@ €, 98 terrorist 81 AT €1 ¥ @ P AW
g f& oo ey AR 9 I RN @I il #§ @1 g €, i academics ¥,
UN ¥ funding <id &, St civil activists €1 %al M0 39! notification | terrorist
HEAA] <I? BART had gad & fRIg €1 MY 9arsy f& fhd MR WX amg
IABT terrorist HEI? MU Hem BRN, A1 wE <1, e Hem g, a1 e &

# MUBl UH SR q 9drS | §9 BT H GRT 153(A) fR 153(B) Code of
Criminal Procedure ¥ faiRgd €1 &1 communal activity &<ar €, under UAPA he
can be declared to be a terrorist. 3@ 2014 & dTg fHa-foT A 7 39 <7 # 453(A)
3R 153(B) & Seoias fHar €, w1 MU U AT fF SHBI terrorist HEARIT
S 30 Bl AR T el @ ifh el TIRAT §ERT ® 1 MU bad 9 ANl
B terrorist AW, i1 MG RIe® G| 3R INU # 8 81 T, |8 Jarsif
9 {o BR &, AU SH! terrorist & <A1 FET AR IFERET F @ B
feet efea 7 B @) feu, SES oMU terrorist fawn | PRWE H @u B
T, A1 89 AN Bl AT terrorist HEedl <A | I8 SURT BT RA? AT U8
ql MB!I W H)AT afey fh 3y fd MR W ded f& I8 wvsd terrorist
2 3R uE www terrorist WEI ¥ AMUD! TS qANT UL

# ST gad TRl oM, bad S-AR a1 3B AM AT EH IAUD Th
9d &I g% od €1 STEl d% Mudl §1d €, you get what you see and you see

what you get. @fha &F MUHI UdH IMEARIA <A1 aEd € f& from here, this side

also, you will get what you see. ST9-S1d 31T S dRE & WAL <43, RIifdh MU
TIIRAT HB AR &, 89 T8l W BIdx faR1E B, till our last breath. 370 gAY
e CBI o <IfY, oMU 89R Uo ED o ST, 30 89 o H W9 QI
M9 Income Tax oFM INY, oifdh &9 98T W9 W29 iR omudT foRlg & | &w
wo ¢ f fUed ol & fod @R 4 oMy @l & W19, oW FrHl B gOUAN
I} T T, 9% 98 PMLA B, IR IE BT B, AR Bl AR FrI B (T
Pt €©SY)... Add 3G TH I H VA o T ¥ fF ud Iewn, ve oA, 99
O b T AGH b AW | Pl gERI Al 89 fe@dr g T8l g1 g9l '
HH Sft, # MuN SmE we W fF oMU Baw ¥E 7 Wiy fF ' ugf gu &
3MUds U majority ¥, g8f W € ok W&l fl, wifs @w @Mt & v emergency
8 Ol 8, @ majority \E B | . (@@EM)... 98 ff 89 WA €, ofed IR,
S 3fde & ReR I 8, 9 ®F T &, 89 ANl dd @l goig d IR &k
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&l g w3l Tl MUl gH g8 diel §1 BAR de AfFRexY wed Wi sidddre @l
IoE W Td QI g@ ¥, o B B, Wfet g aw W e € f e wig
T P GOUAN T B Aey| Ig g A@ €1 Y8 HA Sf, I8l WA
# 98 P BH PI Al U BR Whd &, olibd A&T P dIEX SHIA W FT B
el &, I§ IMUPI Al el gl S99 @t # drer Ay, S oonft SR uewr #
B3 €1 ..( B ). Ub family AR S| S TREHER H OgIAT € ..

SUTHTETET (ST. AIHRIY Sifedn): fsel Sff, 8mu conclude &HRUI

SHRI KAPIL SIBAL: Sir, | am just concluding in one minute. S SIRE-HIHR
# g g, S oRTd # B T A, S HERTE # B T o, 99 1985 # TADA
HT BT 991 A1, A G99 AR AN el AREWR gY &, JoR # | 3fdd dord
7 o, ARER R # o1 ande domg # o, ARWRT AgRTg § oY | i
qEl @ e TE o, AfFT FEF B GEUANT B TET ATl F MUH TA IME
Ho M b FeT B g8 gar Rl e NIA @ 9 &l NIA # a already
HIA €, under Section 3 and Section 6 of the NIA Act. This is a scheduled offence
under the Schedule of the NIA Act. So, in fact, the NIA can investigate any offence,

at any stage, even under the present law. There is no issue there. The only amendment
that you have brought under Section 25 is that you can actually now confiscate the
property through the approval of the Director General. Fine! We have no problem with
that, because that power is already with you. Our problem is that this open-ended
declaration of a private person as a terrorist is just meaningless; it is unconstitutional;
it will be struck down and it will come back to you. Then, you will have to send
it to a Standing Committee or a Select Committee. Thank you very much, Sir.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | rise to oppose this Bill.
Although we have zero tolerance for terrorism, and we are fighting terrorism for decades
together, ST§ 980 R 3MMGHI @RI G IRd &, d9 BH PIAGMI B FShl U
3R e & 9gd AR HAigeddl H naxalites & @l physically and politically fight
FRA U, g8 ST ATl IEHh FIE S AR IS maoist activities YH 8, T
S96T Al & combat fHaTl SIUM W RN TH Ul @ SheRl EN ®, ARl
Ul SR feged™ @1 3MH SFal <ol © 3fR S &N terrorist activities &
Ay g, ITHI BH SO S BT ANING & el A 2

Heled, S andl BAR gl 3R Bl [R1E’T & wew A1 $iud e
|Ed | ol gamn, Y e o @l § fh 39 sfsHe @l dM @l SeRd
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w7 Wl UAPA €, S99 WR Uraue Hioe &1 e fR1e) @1 doxig &R+
& fau, fedl & @ R urban naxal I THS-CHS I BN SIHT M &l AR
O ®g FRars By IHS o # 9 &I, R © 7EH d& ol HY T8 el
# ol g @ wR =@l wRAT @mEar g1 My first point is that it is a potentially
dangerous Amendment Bill, which empowers the officials of the Union Government
to brand a person a terrorist without following the due process of law. Now, the name
of such a person will be included under the Fourth Schedule, as has been mentioned
in this Bill, proposed to be added in the parent Act. The only statutory remedy available
to the person whose name will be included under the Fourth Schedule is that he can
appeal before the Central Government, and that committee is a drawing-room committee
of the Central Government. If he is not happy with the findings of the Appellate
Committee, then, he will go for a further representation, review application before the
Reviewing Committee. This committee is also a drawing-room committee of the
Government, because, as already mentioned by Kabil Sibalji, the UAPA has, in fact,
become redundant, because in 75 per cent of the cases, people have either been acquitted
or released. | am giving you a recent example. Last week, one gentleman, whose name
is Abdul Ghani Goni, was acquitted after spending 23 years in jail on the charge of
terrorist activities. Ultimately, the court acquitted him because no evidence could be
found against him. It is a very pathetic situation. The ordeal began with his arrest
by Gujarat ATS in 1996 and ended with his release after 23 years from the Jaipur Central
Jail last week. What did he say after the release? He said and | quote: "That | was
falsely implicated in case after case and prolonged trials had ruined my life. I could
not meet my mother who died in hospital as | could not get a parole even from the
Supreme Court." So, this is the ugliest situation under which a person will undergo
an ordeal if this Fourth Schedule is included in the parent Act. The funny thing is
that this Fourth Schedule does not prescribe per se any conviction or punishment
as such. Then what is the need for inclusion of this Fourth Schedule in the parent
Act? Because X A9 W I8 fIae @ far SR & H RR¥ g Fourth
Schedule # - 37 SR, and | will be vulnerable to mob-lynching and the other
elements who are now playing a very dominant role in our society. w1 H 31feramy
geaq @ Ud fhed <t off, Rrad S9d g1y # g9uq # for@ femn wmm e -
BRI 910 AR, 99 8 W A W US ddl o e g fe d efRe
g, Hife § WeR F1 R g1 d% ff RN 8 &R 7' S urban naxal...
ST @RT 3T tribal rights & foTg fight ¥ <2 €, S @1 environment protection
& fav fight &% ® €, S9@1 1 BI$ urban naxal e &R IT maoist dldd HR
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Fourth Schedule % 9T M forRar <@ fb I SRR¥CH &1 Ud IPC &1 AR
124A &, 398 sedition &1 charge 30 &l & Rgemw o ¥ad g1 WRe Tae
d 9gd W w@es &, NIA # g1 # sedition and anti-national activities & R
d 3 Ieoi FRAT ArEal gl

ST 1st August &1 30th July, 1900 &I a< HGRA U@l # Rfa< @y
9 3o o o ok faftw WReR 7 96 Rgams 124A & d8d sedition &
charge TRIT 3R @I Fae] H Wsl wx a1 396 U H <wEy dRwR
RS 3§ Wige fHarl SN @1 dle? S B dsls gs, 98 dl gs|
3 H WISR. N A S 9o, § SMUBI SO W SHG! I AlST quote AT
EIENI él "A man like this who is being charged with the offences imputed to him

stands not only before the bar in this Court but stands before the bar of the High
Court of History. That long after this controversy is hushed in silence, long after this
turmoil, this agitation ceases, long after he is dead and gone, he will be looked upon
as the poet of patriotism, as the prophet of nationalism and the lover of humanity."
ar oSl ! 3MU urban naxal ®Ed g, maoist ®ed T, AE IE B SRYAT T
g, H®ifh 39 W R &= & d ®ls oexd g gl fl Uh s®Wdex &
U IR © a4 R 21 UEd e S TR & U uraR off, Sigwdt & U
off, ofhT 3@ SRR & U © < T Tl 98 faft &l ff uhs &) RiwilRer
&M f g\@dT AW Fourth Schedule ® < QI I8 3fddardl g1 I ‘Sfddmarar
g W fafewr @t qart o1 fear gom 21 IR el wia R @ R
AT ST o, WEIG GERM I Bl TR See B, Sud [iE @l R
AT SITAT o1l SAdl SRR f a9 of- fafesr wesdHe 1 e 6,000 dRIS
PR WY BRP SAB! I Bl Ply I AT T IR, Wi B FgEE b e
¥ STk AW 99 8T &1 oMol RIdl g maoist dEd &, HEl v A B fh 50
A, 100 AT 916 SUPH! TR TR-BR d Plg T |

ax, e St & Rges W sedition &1 charge <™ T o1l 4 S 'Young
India'’ FMH® HSIA Fdrerd o, IHH I/ 1929 # §B folkar a1l I sedition
law & Rgelis a7 d@iam? IPC # | 124A onft +ff &1 I9H e St 7 drer
o7 f&.. "The section constituted a rape of the word 'law". J& &l ST &1 FHa-l
oT, T eI §9 TR R IGR dledl © b ¥ed H a8 ag iR 89 favw
R, W [TaR q I€ BT W AUB UH &7 g o TS, i ST Bl
e S 9 garr f& s A unconstitutional S8IT AT ST BIE G1LeME. TS
HIgS BN, IS AMEH HIE # Tl S| AR U 9gd A Sfoiie €, # ST
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[qeRoT & AHaT §, olfdp T8y el § | 980 PH W g9l Hell &1 % b IqreR0
YD AT Gl =AEdl § - dordd RiE vs. e b U JA1 U qgal vs.
T i 3rH - 399 free speech & foTy @7 WAy &MT 1Ry, position &
18T, Supreme Court has made it amply clear. &Iifd #RT 29 WH BF dell &,
Y Al PpuA €@ T TRyl

3 # # He Al § [ I8 WIBR Sl FO HIAT AR &, B o Hild
I9F U WRI 9g9d =1 You are very successfully propagating and establishing

a regime of majoritarianism. & ¥ I8 feceR Cife SR qaifert = Wt fda
oqrl # gfoer™ @1 RIS F8l @ieHl el dred], dfed dard odr § fb wel
U T 8 & ueh QT smual € face @ US| Edmond Burk ¥ 3T 9§ 225

A Ul R dlell o, SHD! &l olss H quote PRAT BT §l PUA ES HA
goigV | | quote - 'People crushed by laws have no hope but to evade power. If the

laws are their enemies, they will be enemies to law.'

3 ¥, BREY I Feaw Sl @I fw d9 AT quote HRaT § -

q A TR B, G T BB G|, G T S H,
B A, B AYY, PR UL,
Sffeger, Srfuey, oY |

BRI I 9 Afuy WY ged @ ' IuY s § iR 'W o uy W
FoId IR fd H, PBfdaR T IR B AE IR gY AU I GH DRl
€ - W B W T Y A Yool dall 7

SUHHTEE (ST, AIERMIV SAfCAn): AMUHT AR a4 guer | ..(FGeH)...

=l ol 7pdge & [T & SR 99 #ede &l [T &R & (AU, <
Bl PEAE Tb o SH b (AY, S A0S THT ofl, I W BRAT &1 H Sfhraged
Gl B qEd gsl GA odl § -

T IS FEEE W oSE e R g,
Rar dam@ & s & Sfuer o BrRm|
TRITGT A IRANGY JARME B! B,

IBR 3 oMU 99 fed, 99 omUer gFTEar BRT I

U1, I TUTe I16d: H8Iqd, J9gd [dga aadiell & 415, 99k R 43 Suede
ABIeY, ¥4 9gd fagaM €, U9 9HY dle &1 Sl Al g3 e g, # 99 sRyew
qE 5 d @8l A4 Yo PO H Ged @1 wse R8T &1 99 T & ]
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[0, Y™ MUt I1ed]
7.00 p.m.

IS JSMIe 3fedc 3MERE o 51 Theory of Relativity @I propound far, =
%El T - Everything is relative. Nothing is absolute - &% disT @& &1 B e
WRA-GA el &1 9gd UfaE philosopher EU S PO, S=M FEl, <9 d&d
TR &, A TRAT S Bl aof8 ¥ AU i H gH A 8, olfbd AR AT
ST 21t sy MUl St A oreel ot 2, a8 ' orel g o 3@ B
B IMSH! IAdddrs & Raams &, offd amuar it Unlawful Activities (Prevention)
Amendment Bill &, 3R $9 IR & 98d AR Uac 37U 3R AGdHl TOUANT 3,
safaw amgier 1 79 # Brft €Y1 uRd & dfeum feiaet 9 g difte sfter
f&T & @R irrevocable #Hiferd IfdeR fay 91 &9 §R-4R @&l & 3o 9 3R
FEl UEd Y7 fhE TRE I Hifld USRI § A AR & MEPR Bl ST TR,
fPd TR ¥ 1962 & 1§, @9 & cH & 91§, DIR o 7| BAR SdT Ik
Jod &, o'l ¥ Jod ¥, wewaR A Sl 9 Sk # o 9 o # 49
T ag 9 e iRk & fag em, @ political < WX @1 7 emue <@ fo
IR ART gAd YauRN Y2 | Aifcid AfHRI ®I AMes &= &1 AfeER A 1,
MAGNT HF | majority & I FHEl T & gad! spfs &1 fHar S dwar
g, ofd 1€ # S Kesavananda Bharti case # 243 wfqgme weied W Siowic

T, A I8 WieR &) foran f& &, "To implement some of the Directive Principles
of State Policy, Fundamental Rights can be curtained.” 37Td ¥ ¥ STd 2| e
12 9 forar gam € b IS W VAl BIA el g9l of Webdl 8, Sl 59 AN
JeR H ey g HIfed AReRI ®I AHT B, dlebd BrE a9 AR BT 39
AT 9% &9 & internal security @ maintain &=° & faT MISA 991 iR sH&
d8d ¥R political AFT S H Il QI ST ¥ dgd AN AR BRI MISA &
AR T/l AN 9 9T 'ET a1 <ol b erRem fog <ar o1 fB ¥E Fw @
ol fF V& @ geHl IWS &, RO ol g3 & SR IS internal security &
fg &t €1 ®, W§ I BT security BT maintain @ & faU @awT g, gwfw
SHH MISA & d8d 48 & QI, Bl SHMd el 8RN | I8 g, gafely X
g Bl g8 Hifeld ARHRI R Wl ch &1 Wag & MUR R Al 302 & FaAloH
B I |l BIg <d1 &, ofdh I8l Weg & YR W MY it aafad &1 terrorist
gIfYd & S| DI terrorism & T H &2 Everybody sitting here is against terrorism.
Terrorist &1 AR H, terrorist 1 arrest &4 H FT e dI el I AT &
S BT SAVR HRAT TSdl 82 R fHAl | IS oF Usdl 87 R dls I8
U ol § b g9dl i AR fQa e g qwr € 6 1962 & 918 4w fawn
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Id o f& Mao Tse-tung @1 a8 Red Book S9d @il # oft, soferw a8 <91 &
T @WdRT Bl 9@ 8 <9 f& sHd UM foreyaRk R T Ue-ford smeH) B}
We & foeva’ ugd €1 g9 Golwalkar §T8d & Bunch of Thoughts &1 it ugr
T 3R Che Guvevara ¥ @& Sl R HidHRT 8, Sd! fhde Ul & R 9
|9 TAR U T 3R IE foevTRk URm WY, o dEl Sy fh g Sidddral
Tl .(FaEH)... W ®s AN | sfey Sl 9o Y& ¥, 89 W ANl Bl e
Tl WX, I8 W M1 ARyl Unlawful activities @7 gt €2 &9 wifdtfede @t
fiETe™ )A€ ' WRA & Afays 7 #ifde Af¥eRt & snféwrd-19 § I8 wad=ar
<Y 21 Freedom of Speech and Expression, Freedom to assemble peacefully and without

arms; Freedom to form unions and associations, ¥ #Hifai®d AfeR anféea-19 F €
q el PR 'H Rl W & Rgemw efelad &xd €, O Ual dodl © &
JE YIS o AT FHET A € fB € unlawful activitities €1 Have you defined,
what is unlawful activity? ®8T ST € b MU BIH B Soordd [bdl, <-4
Bl Sl GRI-44 B Y¥ IR YR H 9 IR Pl dled Sl X8 & SR |G Al
W HHeH T 99 db AU IE [ UK PR QR Hel Ig Wl T AT SR
(TA)... I8 99 2| MU 3H Aod H Ad oifoiy| fUsd ofd 9d & IMER
W G &I SHar & 79 4 g8 9E qEl TN b SE-SE ded B ad
g, J9-09 SIS OUANT 2Nl 21 Ig S @l W W g 8, R drd el
Tg B A of f6 R B urdt @1 9 F Y B # TS ga] o, 98
HH T W BC SN, R IE Al 7 AEr a1 o 98 &<l a1 ofmu Aw
A9 GEfQ f5 oy | # g 9 9gAd 9 MU €1 SMUdl udr W @l @el
foo ST pe 9 T Redd T SR SEdT 7 Be, Bel, T Bl B A gafey
PV VAT BT A §918Y, Sl Il US| 3y W Wy A terrorist I G B |
g 99 fa7 Wt ®81 o1, 59 ordinance WX A1 gz o b oMy fAl @1 W
terrorist FIG HF SHOIY, fh=fl SMeH &1 MU TFRMEY o Udhe folam SR My S
g o afrmiRal & v smotdd @ 22 oy il el TaEe 7 jE, fRl WReR
i e, mErRTg ¥ ', 5 o e e IR faRfl e @ die SRE uRe
TE1 fBa1 iR qIg H 98 AUD! HUT W TANEY H AT AT AR g8 I§ 91 A
# W @ R fHft ot @ ume & S ¥ e # formar few R wa-
Bl Ad A THY B R W B Y Y, §O feAr g8l W 1 I9¢ I8 @l
W T ATl TR IEl WeRURAl & e 216 ¥ ®y @fdd o gF €, dfb &H
d@ TEd & PR, T F U Ed ¥ iR 98l fiema uw # we sdd IEd
| gr-216 ¥ fH B W Aifew o Sar o fF SR gER AS @ wn
oqf| ¥ Us vATHdl | HEl % oudr e ¥ T gerar # 9 g §, U s
ST & fBIR, T8 9 Q1 fheliey gcax 991 g, U@t Uit Sadl Sl @l
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Raetmglt | g8 oo+l SIM §@Tg a1 @l RIey? ..(ae)... S99 &I $Ig terrorist
81 TR AT Shd &1 A2 And, the SSP accepted my logic and withdrew all the notices
under Section 216. Ul ReIfa &, @1 S @ o &1, QY MU S4BT I,
dal I9H Py ambiguity TEI IEA =RYI g TN BT ARy fF gHS SOUAN
B @I By Yoy €| B YB BT BT Ay I8 dgd & ambiguous B
g, THdl [Pl W TRE Al ST Adbdl &l 891 GO &, J1 o Al I & &
59 99 1977 H TR & 91 Al T Ig AW Bie H oS fHaT, 89 GHI
Niren De was the Attorney General of India at that time. S/9 5751 4 S94 y®1
R fosft Rrem AfRge & o) smet &1 98T o8l J8] ol § 3R a8
Ig AT © b P! aoig A MU Wfdod &I o § fadhd oM b
g, O T Foldey IAdh WU Bl of AHT ¥, 99 Sei R HeEl A2 What was
the answer of Niren de, the then Attorney General of India? Yes, of course. A9 d
e <@ €1 @t & 79 § I8 99 gl drt & 79 # g9RER I8 g o7 &
Tl Wg Uq7 o)1 & foIU 39 RE @ ad Uq1 @ 7 & Bl BN AdbAl 22
g Ped € fb 99 T S =R A 99 I €, SWdl a9 Sifoig, 9 3y
SH W P 9 UR SlfITl L (AHT Pt E.. 'F wed € fb Pakistan-occupied
Kashmir BART &, SS9 WX 30+ 31 AT iR S9&! 9 ofifSig| & 1
87 B9 3[04 d=di P, 30 URAR & AN HI, Ao AFE B [Ar H A &
fT IR €1 JAdddle BT A9 P B Ahdl 87 ib] SF Bl BT Alatg
g - I8 P W oy T8l 8 @1, oMU ARGl Ag Sy IR I 2| WA I,
@O U@ @Ml & 79 # ol €, S ol & fF I' dM Ted & @ T,
g Aiferd AMBRT BT &9 8 YT § 3R PR J 3MMaTeT IoT <, ol &1 J 3Mddhardt
B T ¥l HB Sl Il TIRE UHS Y, I/ BH-H ACBdal B GHAH
foar 22 Tod W HE-A e 82 98 @ fa=ft @1 ot 9@ia 8 Idhar g daid
e 989 9ol T R BIS IMEHl fhdl B ddbid BRI Sal §, d daid
e 8t |APparl # amen e ofR Al a@id b TET Ahar g

ST (ST. AIARI SAfedn): § W e T&1 81, Y [T B |

U, IM MU A164: 39 A1 B4R o | ddidd AP A8l AHdl ©, AN eI
T FHA 2| R & TN UF B qPHIA Ael ©, O 98 FA A& B Fhll
Tl I8 IR IFbTad & Ngia # g1 .(@aem).. A iy, fasdt dfery afed
BT PIs Jdhid 8, al T AT I IIHAIE] B8 <I? T8l $8 Abd, olfhT 3D
Al B A W S M o Bl B A W ¥ oM o g S9fely Ifae &rd




Government [1 August, 2019] Bills 149

GH HA W Ugel # I AN Pl F@Iic BRAT A | Bl qEHAE Bl 1 Uh dR
forar o

R § 9N afeRl U U e,
SEl gell & W9 fF 9 P W Sl b Gl

], ¥ g¥d AR WEd @I & @rgAl Bl DAl AR, S gel uRiE €

T HEl MBI H BIEY] °AT T,
¥ fodt & aafea srarEr g1t

3R & WEAT 3MMUPb A9 # M S, a1 89 A9 ofd el S| Ad HEl
JTPTE § BIERT O 8, I Bl o Al selreT €1 Audl dgd-9gd g=Ialg |

At SN fee ¥ W, § HB FeA @GR | ..(FEEE)..

SUTHTETE (ST, AIFRII0T SAfeA): MU W 37 SRV .. (Ger)...

sft S, fopera XY qmexoiy Suwyeder Y, ST individual terrorist T SO
B BT ...(FIT) ... SUFHTIE STl ¥l-3r4] Jotar sRise ¥ ..(@aem)... HIeRygs:
..(TEE)...

{E AT W WX, T T I T 22 (HaE)...
#t . fe ¥ # intervene HR I®T § ...(EAEUM)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): He is not replying.
...(Interruptions)...

it St foper XS STRAWTEReT SN, SeRAT ofde R Y <O H SN . (dEm)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): | have allowed him.
...(Interruptions)...

it St fer ¥E: § intervene HR BT g1 HIAMT AYE IOER B RRE
d Y SR FAIsCs TR F AME S¥al individual terrorist HINT HRE P AR
S 9uIe AR et WRA H S terror activities WX €, YR B AT B SHUR
AMIPbard! BHel PRl ®, ...(RGE)... N, IS¢ ISEH P international terrorist
I AT T &, ...(FFE)... TR, BIhS AI8¥ig Asa ®I 4 international terrorist
9 e T g L (hE)...
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SHRI VAIKO: Where is the Home Minister? ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Silence, please.
...(Interruptions)...

3t ST, fperT XEh HieTT e fSleR @ T L (FEEH)..

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Silence, please.
...(Interruptions)...

it Sft. faperT X &9 O AN BT terrorist ST HRAT AR 1L (IFE)...
3P fIT &8 ¥ O v § . (caau)...

SHRI VAIKO: Where is the Home Minister? ...(Interruptions)...
2t Sft. foerT T & B Ul | g @medr g $ Sud S | L(Eer).

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please sit down.
...(Interruptions)... Mr. Vaiko, sit down. ...(Interruptions)... He is the Minister of State.
...(Interruptions)...

it it fper XE): emud WM H oMy i A RTAW terrorist organizations @
U ESTOT @ B (A, STY AN W $N Ude & AN oW 34 organizations
®I terrorist organizations BT fHar &1 ..(a@em)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please sit down.
...(Interruptions)... Nothing is going on record. ...(Interruptions)...

SHRI VAIKO: *

st S, foporT IS I Ul 9 9¥ 1967 H O Ude 9NN, S YR WX
I gge & ofaeid individual categories & AT HINUN HRAT AlEd & THH O
T & ®, Ud section WY AT FET T

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please sit down.
...(Interruptions)... It is not going on record. ...(Interruptions)...

st S, fher ¥ S section MU SN T Uae ¥ ¥, BUR U Udc ¥,
S TR & 3fEY BH UINUT @R T ®

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): It is not allowed.
...(Interruptions)... Not allowed, please sit down. ...(Interruptions)... He is the Minister
of State and he has a right to intervene. ...(Interruptions)...

*Not recorded.
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it 5. e XS S 89 M9 &1 "IN B §, 99 &1 89 individual
afdd BT W terrorist & A ETIWUT B @ B

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri S. Muthukaruppan.
...(Interruptions)... The Minister of State is there. ...(Interruptions)... The Cabinet
Ministers are here. ...(Interruptions)...

SHRI' S. MUTHUKARUPPAN (Tamil Nadu): Sir, the House is not in order.

...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please sit down.
...(Interruptions)...

SHRI S. MUTHUKARUPPAN: Sir, the House should be in order. ...(Interruptions)...
Sir, my time is going on. ...(Interruptions)...

SHRI JAGAT PRAKASH NADDA (Himachal Pradesh): On an ongoing
debate.....(Interruptions)... Please Mr. Vaiko. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please sit down.
...(Interruptions)... It is not going on record. ...(Interruptions)... It is not going on

record. ...(Interruptions)...
SHRI VAIKO: *

SHRI JAGAT PRAKASH NADDA: Sir, when a debate is going on, the Minister
has got every right to intervene. ...(Interruptions)... He just intervened and the debate
will continue. ...(Interruptions)... What is the harm? ...(Interruptions)... You cannot
stop anybody. ...(Interruptions)... There are ways. ...(Interruptions)... Mr. Vaiko, you
are not the custodian of the House. ...(Interruptions)... Mr. Vaiko is not the custodian
of the House. ...(Interruptions)... He does not have the. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please sit down.

...(Interruptions)...
SHRI BHUBANESWAR KALITA: Sir, | am on a point of order. .(Interruptions).
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Under which Rule?

SHRI BHUBANESWAR KALITA: Sir, it is under Rule 258.

*Not recorded.
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THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please quote the Rule.
What does it say? ...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, the hon. Minister has every right to intervene
in the debate. He has right to intervene in the debate but he has taken the name
of some political party in a derogatory way. So, it should be expunged. That is why.
...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): We will see the record
and do it accordingly. 1 3Ue RIS & I@HY TT B, I Fal 8N, A &l
ST Now, Shri S. Muthukaruppan.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Hon. Vice-Chairman, Sir, the Unlawful
Activities (Prevention) Amendment Bill, 2019 amends the Unlawful Activities (Prevention)
Act, 1967. The Act provides special procedures to deal with terrorist activities among
other things. The Unlawful Activities (Prevention) Act, 1967 was enacted to provide
for more effective prevention of certain unlawful activities of individuals and associations
and for dealing with terrorist activities and for matters connected therewith. The said
Act has been amended in the years 2004, 2008 and 2013 to add certain provisions
to this Act. Further, the reason for this Act is that the Security Council of the United
Nations require the States to take action against certain terrorists and terrorist
organizations, to freeze their assets and other economic resources, to prevent their
entry into or transit through territory and prevent the direct or indirect supply or transit
of arms, ammunitions to the individuals or entities listed in the Schedule. These are
all reasons for the birth of this Act. Again, Sir, what is terrorism? As per this Unlawful
Activities (Prevention) Act, it defines "Whoever does any act with intent to threaten
the unity, integrity, security or sovereignty of India, or with intent to strike terror,
or likely to strike terror in the people or in any section of the people in India or in
any foreign countries, that is, by using bombs, dynamite, other explosive substances
or inflammable substances or fire arms or other lethal weapons, poisonous or noxious
gases or other chemicals or by any other substances like biological radioactive, nuclear
or otherwise so likely to cause death, injuries to any person or persons, loss, damage
or destruction. Section 15 defines as to what is terrorism."

(MR. CHAIRMAN, in the Chair)

Next, Sir, | would like to say about the stringent provisions of this Act. As per
Section 167 of the Criminal Procedure Code, sub-section (2)(b) says that no Magistrate
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shall authorize the detention of the accused person in custody, for a total period
exceeding thirty days, sixty days and ninety days, that is, punishable with death and
imprisonment for life or imprisonment for a term of not less than ten years. For this,
Sir, I am quoting Section 167. Under Section 302 of IPC, that is, punishment for murder,
in this offence, if investigation is not completed by the prosecution within 90 days,
the accused will be released on bail even though the offence is sessions in nature.
The Magistrate shall release the accused on bail. This is mandatory provision as per
the Criminal Procedure Code, Section 167, sub-section (2)(a)(b). As far as the Unlawful
Activities (Prevention) Act is concerned, the existing law is already modified. Section
43D, that is, modified application of certain provisions of this Section 167 of CrPC,
shall apply in relation to a case involving an offence punishable under the Unlawful
Activities (Prevention) Act. Subject to modification in Section 43D sub-section (2),
that is, if the investigation is not completed within ninety days, the detention of the
accused can be extended up to 180 days. This is the existing provision of that Act.

This is the stringent provision of this Act. It shows the seriousness of the Act.

Now, | am coming to the Bill. Under the Act, the Central Government may designate
an organization as a terrorist organization, if it commits or participates in acts of terrorism;
prepares for terrorism; promotes terrorism or is otherwise involved in terrorism. The
Bill additionally empowers the Government to designate individuals. As per this Bill,

the Government is to designate individuals as terrorists on the same grounds.

Further, Sir, under the Act, an Investigating Officer is required to obtain the prior
approval of the Director General of Police to seize the properties that may be connected
with terrorism. This is in the existing law. This Bill adds that if the investigation is
conducted by an officer of the National Investigation Agency, the approval of the
Director General of National Investigating Agency would be required for seizure of
such property.

Again, Sir, under the Act, investigation of cases may be conducted by the officers
of the rank of Deputy Superintendent of Police or Assistant Commissioner of Police
or above. But, the Bill empowers the officers of the National Investigating Agency
of the rank of Inspector or above to investigate the case because the serious offences
under Section 302 are grave crime, especially, as per the Indian Penal Code. But in

cases under Section 302 of IPC, the Investigation Officer is Inspector of Police. So,
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like that the NIA is also saying that the Investigating Officer is Inspector of Police.
Further, the Act defines terrorist acts to include acts committed within the scope of
any of the treaties listed in the Schedule to the Act. The Schedule lists nine treaties,
including the Convention for the Suppression of Terrorist Bombings, 1997 and the
Convention against Taking of Hostages, 1979. The Bill adds another treaty to the list.
This is the International Convention for the Suppression of Acts of Nuclear Terrorism.
These are all the important amendments of this existing Act. The reasons for this Bill
or the need to amend the Act is that the Bill document states that the National
Investigation Agency currently faces many difficulties in the process of investigation
and prosecution of terrorism-related cases. In order to overcome such difficulties, the
Government of India is seeking to amend the said Act, that is, the Unlawful Activities
(Prevention) Amendment Bill, 2019. The amendment would help to remove certain illegal
infirmities and the amendments would also give powers to the National Investigation
Agency Director-General to allow for the seizure or attachment of property. Further,
the amendment of Unlawful Activities (Prevention) Act will allow the National
Investigation Agency to designate an individual suspected to have terror links 'a terrorist'.
As of now, only the organisations are designated as 'terrorists'. The National Investigation
Agency was set up in 2009 following the November, 2008 Mumbai terror attacks that
left 166 people dead. The earlier laws like the Terrorist and Disruptive Activities
(Prevention) Act (TADA) lapsed in 1995 and the Prevention of Terrorism Act (POTA)
was repealed in 2004. To control terrorism in our country, the Unlawful Activities
(Prevention) Act and National Investigation Agency are essential. Before | conclude,
I once again like to say that the above said amendments are essential to prevent and
control terrorism inside and outside our country. | welcome this Bill on behalf of my
party, AIADMK and support this Bill.

MR. CHAIRMAN: The next speaker is Shri Ram Nath Thakur, but before Shri
Ram Nath Thakur, I$I Y& announcement &= & Normally, Members on Friday
will be planning their programs, etc. Please take note, as the Government and the
Opposition seems to have reached to some understanding; the discussion on this
Bill will go up to 8 o'clock tonight and, then, the House will be adjourning. Tomorrow,
the discussion on the Bill will continue at 11 o'clock and also 12 o' clock. Then, by
1.00-1.15 p.m., we have to conclude the Bill. Afterwards, there will be the lunch break.
After lunch break, the Wages Bill and a small Bill, the National Institute of Design
(Amendment) Bill, 2019, will be taken up. Depending on the situation and also the
mood of the Members, other things will be taken up. So keep that in mind.
...(Interruptions)...
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SHRI JAIRAM RAMESH: Sir, the Wages Bill is very important. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: We should not skip the Zero Hour submissions.
...(Interruptions)...

MR. CHAIRMAN: There is an agreement reached already, please. Tomorrow, his
Zero Hour submission is also there. | have permitted it. Everybody, naturally, will be
worried once they give notice. So | have decided in my discretion that these.
...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, the Wages Bill is very important. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Every Bill is important here. We
have got the will to discuss the Bill and then, finally, take it to the conclusion. The
Zero Hour submissions, which are to be made, notices are going to be given by tomorrow.
They will be live up to Monday depending on their relevance as per my admission.
So be rest assured on that count. Secondly, | am told during my absence, there was
again some discussion about language. Let me make it very clear from the Chair, the
practice of the Parliament has been for years together that the Members can speak
in whatever language that is permitted. They can speak in English, they can speak
in Hindi. And now, the latest is, they can speak in 22 Indian languages. The Ministers
can also reply either in Hindi or in English. There is an arrangement for simultaneous
translation. One may have strong views. | do not dispute with them. But this is the
policy of the Parliament and it is also an agreed thing. So let us not unnecessarily
discuss issues. You may like or you may not dislike. That is why | have given a simple
solution to this. No imposition, no opposition-this should be the policy that has
to be understood. Now, Shri Ram Nath Thakur.

SHRI JAIRAM RAMESH: Sir, may | seek a clarification? Sir, are you saying that
tomorrow, the Wages Bill and the NID Bill will be taken up only in a period of half-

an-hour?

MR. CHAIRMAN: Whatever time is allotted, that will be respected.
...(Interruptions)... When the Session is extended, there is no Private Members' day.
You should be aware of it. Now, Shri Ram Nath Thakur.

SHRI V. MURALEEDHARAN: Sir, the Parliamentary Affairs Ministry has made
arrangement for refreshment after the House adjourns today at 8'o clock.
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st I RS SR AU HEIG, MUY S 39 fdd W diem &1 Hiar fa,
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SHRI PRASANNA ACHARYA (Odisha): Mr. Deputy Chairman, Sir, thank you for
giving me an opportunity to speak on this Bill. Sir, the Unlawful Activities (Prevention)
Amendment Bill, 2019 relates to the safety and security of this country. So, there is
no question of opposing this Bill. My Party and | support this Bill. Now, the point
of objection among many sections of the House is this. How can you designate an
individual a terrorist? Just a while, the Minister of State in the Ministry of Home Affairs
was mentioning about Hafiz Saeed and Masood Azhar. We urged upon the United
Nations to declare Masood Azhar a terrorist. We urged China to declare the same
individual as terrorist. What was the counter question? Why is India not doing that
first? We are not in a position to declare an individual, either he is Hafiz Saeed or
Masood Azhar, as a terrorist. And with begging hand, we are standing before the
United Nations, China and other countries to designate this particular man as a terrorist.
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So, Sir, it is a very humiliating situation for this country in that respect. Therefore,
Sir, 1 think, at the very appropriate time, the hon. Home Minister has brought the Unlawful
Activities (Prevention) Amendment Bill, 2019.

Sir, yes, | know that there are lot of apprehensions and doubts about the misuse
of the provision of law. Those who are apprehensive of this have their own logic.
I support them because there are precedents in the country, as Professor was rightly
describing, where such laws have been utterly misused in the past. It is but natural
that some people have their doubts about the use or misuse of this law. It was quoted
earlier that even in this country, persons like Shri Morarjibhai Desai, Shri Jayaprakash
Narayan, Shri Atal Bihari Vajpayee were considered a threat to the internal security
of this country and put behind bars. 3@ i # T faar <yl

It is natural, Sir, when there have been records, precedents, history in this country,
that such laws, which are meant for the safety and security of the country have been
misused for political ends. It is but natural that some people have a doubt. To those
who did this, the country taught them a lesson. My sincere appeal to this Government
will be not to commit the mistake which the predecessors have committed. 8T &g
¥ A dapw T Y w9 o E

The second thing that | want to mention is that you put somebody behind bars
but there are many cases where such people have been acquitted in the court of law,
subsequently. S9@t RSl aRaTE B TS, sometimes, two-thirds of their lifetime. Why
is this happening? What is the NIA doing? Are they not consulting lawyers? Therefore,
my suggestion to the Government is that the law should be properly utilized. You
may strengthen the NIA. Recently, this House approved your Amendment Bill to give
more teeth to it. In spite of the fact that you are giving more teeth to it, in spite
of the fact that Parliament is giving you more power to designate even an individual
as a terrorist, why are there a number of accusations on you? A number of cases
are pending now. They are not being disposed of. Why is it happening? Many times,
innocent people are put behind bars for two years, four years, ten years, twenty years
and after that they are acquitted by the court! So, the Government has to be very
careful about all these things.

Nuclear terrorism is a new thing. Appropriately, we have to deal with nuclear
terrorism also. I think, there is a provision in the Bill. It is a timely Amendment the
Government has brought to empower the agencies. My sincere appeal to the Government
would be that it may kindly learn lessons from history and that it should never, never
try to misuse this law. Thank you.
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MR. DEPUTY CHAIRMAN: Hon. Members, Shri Vaiko will make his maiden speech.

SHRI VAIKO: Mr. Deputy Chairman, Sir, thank you very much for giving me the
opportunity. This day is a memorable day in the 55 years of my public life as it happens
to be the maiden speech in this august House after 23 years. Opportunity is the blessed
gift in a man's life. That is why, Thomas Gray, in his poetry, 'Elegy Written in a Country
Churchyard', said:

Full many a gem of purest ray serene,
The dark unfathomed caves of ocean bear,
Full many a flower is born to blush unseen,
And waste its sweetness on the desert air.

Sir, ability is of little account without opportunity says Jefferson, the founding
father of the Constitution of the U.S.A. Forty-one years ago, in 1978, the opportunity
to enter this House was bestowed upon me by the dedicated disciple of Thanthai
Periyar and Arignar Anna, the President of DMK, Dr. Kalaignar Karunanidhi in 1978,
in 1984, again in 1993, three times. | was moulded by Murasoli Maran, the President
of the DMK Parliamentary Party, and when | made the first maiden speech Bhupesh
Gupta and N. G. Ranga applauded this young, small man. This time, the President of
the DMK, the Leader of the Opposition of the Tamil Nadu Assembly, my beloved
brother, Thalapathi M. K. Stalin has given me this opportunity to enter this House.
So, | owe my gratitude to Dr. Kalaignar and Shri Murasoli Maran, and to Thalapathi
Stalin. Sir, the time at my disposal is very short. But | have to recall the words of
Arignar Anna when he entered this august House in April, 1962. In his maiden speech
Avrignar Anna stated, 'l belong to the Dravidian stock. I am proud to call myself a
Dravidian. That doesn't mean that | am against a Bihari, or a Maharashtrian or a Bengali
or a Keralite. Why 1 say | belong to the Dravidian stock is because the Dravidians
have got distinct, different, concrete things to deliver to the sub-continent." Sir, this
Bill, which | oppose vehemently, is to strangulate the voice of the minorities, the voice
of the freedom loving people. Whoever comes to power, when they are in Opposition,
they oppose the draconian provisions. The great Pandit Jawaharlal Nehru opposed
the Preventive Detention Act of the British Raj, but when they came to power, they
used the same Preventive Detention Act. When we won the battle in Bangladesh,
Madam Indira Gandhi entered the House, the great late lamented Atal Bihari Vajpayeeji
welcomed her as the Durga of India, but what happened? When she abolished the
privy purses and nationalised the banks she was applauded by the whole country.
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When she was defeated in the Allahabad High Court, when she was disqualified, what
happened? A total revolution call was given by Lok Nayak Jayaprakash Narayan and
all the leaders joined, but on the dead night of 25th June, when meeting at Ramlila
was going on, democracy was murdered in this country and what happened the same
morning? All the leaders, including Jayaprakash Narayan, Morarji Desai, Atal Bihari
Vajpayee, L. K. Advani were arrested, detained behind bars, George Fernandes arrested
after a few months and my leader at that time, the Chief Minister of Tamil Nadu, declared
a resolution against the Emergency which was described as the Magna Carta by Comrade
E.M.S. Namboothiripad. The Government of DMK was dismissed for this whole reason
on 30th January, 1976. On the very same night, | myself, along with 500 cadres, were
detained under MISA. | spent two jail terms in Palayamkottai and Salem. What happened?
What was the result? The people threw away the Government. When Madam Indira
Gandhi came back as the Prime Minister of India, they did not learn the lesson which
they got previously. They brought the TADA. My own blood brother, Shri Ravichandran,
who gave shelter to the wounded, to those who had lost their limbs, the LTTE, was
arrested under the TADA. He was put in the prison. Whenever he was taken to the
court, or the hospital, his hands were chained; he was handcuffed. Then, what happened?
Again, the leader of the then Government, Shri Atal Bihari Vajpayee treated me like
his son. He stated in a meeting in Bihar, "Vaiko is like my son'. But, what happened?
When they wanted to bring POTA, myself and Shri Murasoli Maran opposed it at
the NDA meeting. The only thing I could achieve was to stop the move to put pressmen/
journalist behind bars, which was deleted. But what happened? | was the first victim
of this country. | was the only Member of Parliament who was put behind bars under
POTA for nineteen months by Jayalalitha Government. Ms. Jayalalitha was the Chief
Minister and used POTA. Mr. Atal Bihari Vajpayee - | was told by his adopted daughter
- wanted to meet me in jail, but protocol stopped him. Therefore, he requested the
hon. Vice-President of India, our present Chairman, Shri Venkaiah Naidu, to go and
meet me in Vellore prison. My beloved brother, the great revolutionary, Mr. George
Fernandes, came thrice to jail to see me. Sir, | filed a Writ Petition from jail before
the Supreme Court asking, 'Giving support to a banned organization - LTTE - is
it a crime and will it come under the purview of the POTA?" The great lawyer Shri
Fali Nariman appeared for me. The Judge gave the verdict that a mere speech supporting
a banned organization like LTTE will not come under the purview of Section 21 of
the POTA. After nineteen months, | had to come to face elections; | did not contest.
Had | contested the situation would have been different.
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But, Sir, today, | want to tell you, here, the great Shri Sukhendu Sekhar Ray
quoted about sedition law. Under this very sedition law, the great Balgangadhar Tilak
was sentenced for six years imprisonment! Today is the death anniversary of this great
leader Tilak. Sir, Mahatma Gandhi was sentenced under Section 124A - sedition law.
When Shri Arvind Ghosh was convicted, what Desha bandhu Chittaranjan Das had
said? My friend, he said, 'Standing before the bar of the High Court is history, long
after these controversies have been silenced, long after this turmoil, long after his
death, he will be looked upon as a poet of patriotism, as prophet of nationalism and
an icon of humanity.' Sir, you will be shocked to know, | was convicted under Section
124A. 1 am the only person since independence who has been convicted for sedition
under Section 124A last month. Now, today, | am on bail. My case is going to come
up in another two weeks in the High Court of Madras. If the sentence is enhanced
to two years, | will lose the membership of the House and | will be disqualified. |
don't care. | don't care about anything in my life. I live for principles. But, the only
person who is convicted under sedition, after Independence, is this simple fellow
standing before you. Tilak and Mahatma are mountains and |1 am a molehill. 1 am a
humble man. But, giving support to LTTE and Eelam, | was branded as a traitor of
this country! 1 come from a Congress family. But, as a student, | joined the DMK
movement. | was in jail for five years. The best place for any politician to read and
write is prison. This is my experience.

Sir, now, today, the Unlawful Activities (Amendment) Bill, 2019, is before us. Sir,
I have to look at the clock, because you have put the deadline of 8 o' clock. I am
having here with me the original Act. This Bill was passed by the Lok Sabha with
an objective to align the law with the international obligation as mandated in several
Conventions and Security Council Resolutions on the issue. This Bill would empower
the Government to designate individuals as terrorists, among other changes. Hon. Home
Minister, Shri Amit Shahji, had said in the Lok Sabha, during the discussion on the
Bill, 'When you have fear in your mind, what can | do?' Sir, | have all the respect
for the hon. Home Minister. But, who is feared and for what reason? Kalburgi was
killed; Narendra Dhabolkar was killed; Govind Pansare was killed; Gauri Lankesh was
killed. The great Poet, Rabindranath Tagore, the Nobel laureate, in Gitanjali, says:

"Where the mind is without fear

and the head is held high,

where knowledge is free.

Where the world has not been broken up into fragments by narrow domestic

walls,
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Where words come out of the depth of truth,

Where tireless striving stretches its arms towards perfection.

Where the clear stream of reason has not lost its way into the dreary
desert sand of dead habit.

Where the mind is lead forward by thee

into every widening thought and action.

In to that heaven of freedom, my father,

LET MY COUNTRY AWAKE!"

But, such anti-terror legislations should not be misused to garget human rights
defenders, religious minorities who already have been facing discrimination and reprisals.

Albert Schweitzer, the Nobel laureate, for his medical service to lepors in the
dark areas of African Continent, has written a book 'Philosophy of the East'. He says,
"Thirukkural, moral scriptures of great poet Thiruvalluvar, has no equal in literature
around the world". Thiruvalluvar says, in his couplet under the caption of the chapter
Tyranny, | quote, first | say in Tamil:

* 'People's tears of sorrow past endurance, are not they Sharp instruments to
wear the monarch's wealth away? (Couplet No.555, The Cruel Septre)' Inconsolable
tears due to torture, are the weapons, which will destroy any establishment.

The Bill should be seen in conjunction with the recently passed National
Investigation Agency (Amendment) Bill, 2019. When the NIA acts biased in cases
where the perpetrators are from majority community, how is it possible for the minority
community to live without the fear of this law being misused against them? When
such a selective approach is being followed by the NIA, why should we give more

powers to it?

I was booked in two cases under the Unlawful Activities (Prevention) Act, one
case was for delivering a speech supporting LTTE in a hall meeting at Chennai. | was
acquitted after the full trial. The other case was for undertaking a procession condemning
the killing of Supa Thamilselvan, an LTTE spokesman, by the Sri Lankan military
bombardment. When I challenged the invoking of UAPA before the Madras High Court,
the entire charge-sheet was quashed. Thus, I am a standing example of misuse of
the MISA, the TADA, the POTA and the UAPA.

*English version of the original speech delivered in Tamil.
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Coming to the Unlawful Activities (Prevention) Amendment Bill 2019, | oppose
the said amendment for the following reasons: One, it targets individuals by calling
him 'terrorist' by the unilateral act of including his name in the Fourth Schedule. No
opportunity is contemplated to hear the view of the individual before his or her name
is included in the Fourth Schedule. The Central Government, by this Bill, is empowering
themselves by issuance of a notification to include the name of any individual in the
Fourth Schedule and declare him as a 'terrorist’. It is highly undemocratic and
unconstitutional; in that, the freedom of human being is curtailed. Secondly, this
Amendment Bill empowers only the police officer, not below the rank of Deputy
Superintendent of Police. Thirdly, this Amendment Bill is bringing a fear in the minds
of nation that the nation is under constant threat, both from inside and outside the

nation.

The present Central Government is usurping the powers of the State Governments
by taking the right of the investigation unto themselves. The basic structure of our
nation, that is, India is a Council of States. Hence, this country should be called as
United States of India. This country should be called United States of India. By the
policy of 'One Nation', being adopted by this Government, | apprehend that the unity
of India will be endangered. The proposed Amendment is totally unwarranted, as there
are sufficient laws in force. The citizens of India are peace-loving people. They always

express their views through ballot and never resort to any violence.

Therefore, | request the House to reject the Bill if it is not referred to a Select

Committee for a detailed study.

I would like to state Mr. Martin Scheinin, the former United Nations Special
Rapporteur, on the promotion and protection of human rights and fundamental freedoms
while countering terrorism, who wrote in an article, "For a while, the global consensus
about the imperative of combating terrorism was so compelling that authoritarian
governments could get away with their repressive practices simply by renaming political

opponents as terrorists".

This draconian, abominable, atrocious Bill, the Unlawful Activities Prevention
(Amendment) Bill should be rejected lock, stock and barrel. Otherwise, this Bill will

be thrown into dustbin by the people in the future history of India.
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SHRI B. LINGAIAH YADAV (Telangana):* Hon'ble Deputy Chairman Sir, | thank
you for giving me this opportunity. 1 am also thankful to the Hon'ble Chairman for
facilitating the Hon'ble Members to speak in this House, in all the twenty two Languages
listed in the Eighth Schedule of the Constitution. I want to convey the opinion of
my party on The Unlawful Activities (Prevention) Amendment Bill, 2019 brought by
the Central Government where it can designate the individual as a terrorist and seize
his property when he takes part in terrorist activities. It is not about political parties
or who was in power earlier and who was in opposition earlier. Be it individuals like
Shri Narendra Modi, Shri Rahul Gandhi and Shri Kapil Sibal or be it political parties
like UPA or NDA, it is also not important who occupies what position. What is important
is the security of the Nation. Two hundred years ago, this country forced the British
to leave this land. People lost their lives fighting for Independence. But it is sad that
thousands of people died because of terrorism. | want to convey once again that,
it is our responsibility to eradicate terrorism in this country. Telangana Rashtra Samithi
party leader Shri K. Chandrashekar Rao is stricter when it comes to National Security
or Internal Security of the country. On many occasions my party and our leader Shri
K. Chandrashekar Rao have condemned the terrorist incidents and the terrorist groups
responsible for these activities. The primary objective is that, the country has to develop.
The country has to attain stability and integrity. | wish to remind the House that the
citizens of this country who want the country to attain stability and integrity should
strive towards eradicating the anarchic forces. Today, we identify terrorists as a group
or as an organization but we cannot designate an individual as a terrorist. There is
a need to stop the terrorist activities caused by individuals and this is what this Bill
is trying to do. No one can oppose this Bill. There is a need not only to eradicate
the larger terrorist organizations but also the individuals responsible for terrorism.

Sir, through you | want to request the Central Government and the Hon'ble Home
Minister that, few provisions made in the Bill will nullify some powers of the State
Governments. Though the provisions made might not influence in larger extent but
they will definitely impact to some extent and my request is to reconsider these provisions
made in the Bill. For example, NIA can take unilateral decision to take steps against
the terrorist individuals or terrorist organizations without sharing information with the
State Governments or the Director General of Police in the State. This will affect the
federal structure of the country. Since Law and Order comes under the jurisdiction

*English version of original speech delivered in Telugu.
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of the State Governments, it is not proper to take such actions by keeping the State
Governments in dark. Many a time we keep telling that Centre and States should have
a healthy relation. This is called Cooperative Federalism. When we insist on Cooperative
Federalism, we should understand that ignoring the rights of the States will cause
inconvenience to the State Governments. If there is any delay by the State Governments,
please fix a time limit and the States will adhere to it. We have to act in a dignified
way when it comes to Federalism. All of us should rise above party line and help
in eradicating terrorism from the country. | urge the Central Government that this Bill
should not be used against individuals and organizations for political vendetta. | support
this Bill. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)...
The House stands adjourned till 1100 hours on Friday, the 2nd August, 2019.

The House then adjourned at eight of
the clock till eleven of the clock on
Friday, the 2nd August, 2019.
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